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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI.

ORIGINAL APPLICATION No.271 of 2022

K SRINIVASULU & ORS «.Applicants
Versus
STATE OF ANDHRA PRADESH
and others ...Respondent
INDEX
SL.No. Date Description of the Document Page No.
1. 03-10-2022 |12 TH Respondent Counter 1-6

2/ 03-02-2017 | Annexure 1 Quarry lease in the above
mentioned area was granted in favor of M/s J.R
Granites Pvt.Ltd by the Director of Mines 7-8
and Geology, Andhra Pradesh vide
Prog's.No. 37899/R5-1/2013 dated 03-
02-2017

3/ |20.02.2017 Annexure 2 Execuled by the Assistant

! Director of Mines and Geology, Palamaner vide 9-19
Prog's.No. 3874/@";’8(}{201" dated
20.02.2017

4 20.07.2016 | Annexure 3 District Level Environment
Impact Assessment Authority (DEIAA) vide 20-26
Order No. DEIAA/AP/CTR-01/2016
dated 20.07.2016

5/ 08-09.2016 | Annexure 4. CFE vide order No. vide order

No. CTR- 1080/PCB/ZOK/CFE/2016- 27-29
650 dated 08-09.2016
6. 15-11-2021 | Annexure 5 CFO No. CTR-
30-34

1080/APPCB/Z0-KNL/CF0O/2021
dated 15-11-2021

T 25-08-2022 | Annexure 6 Deputy Directorate general
of mines safety Chennai and issue Letter No | 35-38
No- & REPLY From respondent

8/ | 29-08-2022 | Annexure 7 APPCB Show cause Notice
No- C-1538/APPCB/RO-TPT/2022- 39-40
1578 29-08-2022

9/ 15-09-2022 | Annexure 8 Respondent compliance
letter

41-43

10. Annexure 9 COMPLAINANCE REPORT 44-135

It is certified that all the documents contained in the above annexure are

true copies.

Date: 03-.10.20
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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI.

ORIGINAL APPLICATION No.271 of 2022

K SRINIVASULU & ORS .Applicants
Versus

STATE OF ANDHRA PRADESH

and others ...Respondent

COUNTER FILED BY THE 12 THRESPONDENT PROJECT
PROPONENT

I, P.Maheshwara Rao son of P.Subba Rao aged about 53 years,
Nominated owner M/s J.R Granites Pvt.Ltd in Sy No.136,137,8138
Kotamakanapalli Village, Gudupalli Mandal, Chittoor District Andhra Pradesh-
517425 .do hereby solemnly and sincerely affirm and make oath and state as

follows:

1. I am the 12 THRespondent herein and as such, I am well acquainted with the
facts of the case.

2. This respondent denies each averment made in the affidavit filed in
support of the application as false and incorrect except those that is
specifically admitted herein in this counter affidavit.

3. It is submitted that the quarry lease and work orders in the above
mentioned area was granted in favor of M/s J.R Granites Pvt.Ltd in Sy
136,137,&138 Kotamakanapalli Village, Gudupalli Mandal, Chittoor
District Andhra Pradesh- 517425 by the Director of Mines and Geology,
Andhra Pradesh vide Prog's,.No. 37899/R5-1/2013 dated 03-02-2017
an extent of 4.846 Ha (Annexure-1) and the same was executed by the
Assistant Director of Mines and Geology, Palamaner vide
Prog's.No.3874/Q2/BG /2012 dated 20.02.2017, (Annexure-2) we have
not carried out my quarrying operations outside the lease area.

V- Mebtny

pITES PVT. LTD.,
J%yﬁzoaf'am.agnm 8607,

W"a,cﬁ&»a-;\?@ﬂfi-l‘_) ..
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4. It is submitted that we have erected the boundary pillars based on
Chain system survey in the year and in the places shown by the
Surveyor and maintaining the same till to date and we have operating
within the leased area. Hence, we have not encroached outside the
leased area.

5. It is submitted that at present the surveyor has conducted the survey
and demarcation using the GPS and the present inspecting has
conducted the survey using the DGPS survey so there may be the
difference.

6. It is submitted that the present the surveyor has conducted the survey
and demarcation using the GPS and the present inspecting has
coordinated the survey using the difference in coordinates.

7. It is submitted that the extent granted to me is only 4.846 Hects, in Sy
No. 136,137,&138 of Kotamakanapalli vg, Gudupalli we would have
applied for a fresh lease, adjacent of the Quarry lease ares in Sy
No0.99/1,2,3,5,6 &126, of Kotamakanapalli vg, Gudupalli Mandal
reccommended area 1.818 Hectand the same was grant proposals

pending from the DM&G, Ibrahimpatnam.

8. It is submitted that the Andhra Pradesh District Level Environment
Impact Assessment Authority (DEIAA) Chittoor District issued an
Environmental clearance in favour of M/s J.R Granites Pvt.Ltd in Sy
No. 136,137,&138 Kotamakanapalli Village, Gudupalli Mandal,
Chitteor District Andhra Pradesh- 517425. vide Order No.
DEIAA/AP/CTR-01/2016 dated 20.07.2016 an extent of 4.846 Ha
Black Granite Mine of with production capacity of Black Granite Mine-
is 20 Years. (Annexure-3)

9. It is submitted that this respondent M/s J.R Granites Pvt.Ltd obtained
consent order for established the Mine lease area - 4,846 Ha Black

Granite Mine at in Sy No. 136,137,8138 Kotamakanapalli Village,

T- Hododo A
JR GRANITES PVT. LTD.,

Sy.No + 93/3,60/1,00/4 89917,

ali )
mﬁ%‘?{“a} _
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Gudupalli Mandal, Chittoor District Andhwa Pradesh- $17425.  vide
order No. CTR- 1080/PCB/ZOK/CFE/2016-650 dated 08-09.2016
issued by the APPCB Joint chiel Envivonmental Engineer Zonal office
Kurnool Valid for a period of 7 years from of issue, (Annexure-4)

10. It is submitted that this Respondent M/s J.R Granites Pvt.Ltd
obtained consent order 1o operate the Mine lease area - 4.846 Ha Black
Granite Mine at Sy. No. 136,137,&138 Kotamakanapalli Village,
Gudupalli Mandal, Chittoor District vide order No. CTR-
1080/APPCB/Z0O-KNL/CFO/2021 dated 15-11-2021 issued by the
APPCB Joint chief Environmental Engineer (FAC) Zonal office Kurnool
Valid for a period ending with 30-09-2022 (Annexure-5 )

11 It is submitted that we are not using any blasting materials for
braking granite blocks, and we are using chemical crack powder and
Wire-saw cutting Machine,

12, It is submitted that this respondent mining area above 1 km
distance between the kondasamudram Village. 1t is submitted that no
damages in residential houses. It is submitted that the other villages

distance are mentioned below as follows;-

51 No. Villages Distance of the Quarry Lease aren
1 Kondadsamudram 1000 mts (1.0 Km)
2 O.N.Kothur 2500 mts  (2.5Km)
3 Kotamakanapalli, 2000 mts (2.0 Km)
4 Chinnakotamakanpalli 1500 mts (1.5 Km)
S Chinna Agraharam 4000 mts (4.0 Km)
6 Talli Agraharam 3500 mts (3.5 Km)
i Srinivasapuram 3000 mts (3.0 Km)
8 Krishnarajapuram 5000 mts (5.0 Km)
13. It is submitted that we are operating systamticly and no incidents

and some local people working in my quarry.,
14, It is submitted that the Deputy Directorate general of mines safety
Chennai inspect our mine area on 23-08-2022 and issue Letter No-
dated 25/08/2022 fo this respondent to rectify the

observations & Violations within 15 days. There after this respondent

TMahind,

ITES PYT.LTD.,
"Rsﬁwmmnm 69977,

kg il STTABARY
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wise sent complinnce letter dated 30-08-2022 (o the Deputy
Directorate general of mines safety Chennai. (Annexure-6)

15. It is submitted that we have received show cause notice from AP
Pollution Control Board Notice No- C-1538/APPCB/RO-TPT/2022-
1578 dated 29-08-2022 on certain consent conditions
violations in connection with this Original  Application  No,
27172022 filed by A. Srnivasulu and other residenta  of
Kondasamudram village. {Annexure-7)

16. It is submitted that the conditions wise complinnce letter
from this respondent to APPCB dated  15-09-2022 on the
abservations made during the visit of Joint inspection committee

held on 22.06.2022 as follows;- (Annexure-8)

Sl.No. Observations made by Complinnce
Jointinspection
committee on
22.06.2022
1 Buffer zone of 7.5 meters all Three mining leases existing in

: . N the name of M/s. J.R, Granites
around the mine lease area for green ~0.850 Ha, M/s. J.R. Granites

belt development is not being - 1620 Ha and M/s, J.R.
i 0 . . Granites - 4.846 Ha ore
maintained. The Project Authorities presently amalgamated as one
are conductingmining operations mine and we are maintaining
. bulfer of 7.5 meters for the
oven. . huller e, total extent, Surface plan
enclosed
2, Project Authorities were not We are  takingup
provided details/records regarding CSR
incurred for each financial year,

activities  at
surrounding villages every
year List

enclosed.

5 Avenue plantation (tall plants) of | We have developed

at least 1.5 m height for 1 km greenbelt an either side of
length of the approach road on | the roads  with  local

either side of the species, Photos
road has not developed. enclosed.

4. No water sprinklers and mobile | We are engaged  Tipper
water  sprinkling tankers are| mounted water sprinklers
available at the mine lease area. for  dust  suppression.

Photos
enclosed
5. Monitoring reports of Ambient Air As per the instructions, we
Quality (AAQ), Ground water level have engaged 374 party
i . analysis agency namely
and quality, Noise levels, are not M/s. kiwis eco laboratories
available pvt  Ltd Services The

analysis report dated 10-
09-2022  pertaining to
August month are

herewith enclosed.
7-Habrthr

GRANITES PVT. LTD.,
Jg]‘ Mo : 05/3,89/1,99/4 & 8917,
Kotamakanapalli(Village),
Gudupelli Chittoor-517425(A.P)
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6

6 Permission from Competent We consume very less water

Authority for withdrawing of that too from mine , pit
area. No additional

ground water frombore wells is not drawing of

available, groundwater,

7 Garland drains _and  Siltation | We have provided Garland

pondsare not available, drains and Siltation ponds.
The water so collected is
being used for spraying on
roads and for wet drilling
operaltions, greenbelt
development etc. Photos
enclosed.

8. Measures for ground water We consume very less water

. that too from mine pit area.
t being tak e
rechargearc not being taken No additional drawing of
groundwater.,

9 Over Burden is being dumped cut | We have applied additional

N land of 1.818 Hect, at

1 s 13
of the mine lease area. Approval Revenue Dep ent. The
regarding dumping of OB out of revenue department have
the mine lease arca is not 8Sues NOC _a.nd Brcacutly
we are storing the over

available burden at applied area,

10 Retaining wall at the end of OB We have recently
dumpof appropriate size is not prom::sd;;ammg wall
available instructions

11 Details/records regarding Medical services are
Occupational Health Surveillance provided
ofworkers are not available, to the workers as and

whennecessary.

12 Details/records regarding Sri P, Senkhar Raju,who is a
constitution of separate Diploma holder with total
Environmental Management Cell experience of Byears in mining
are not available operations looking after the

Environmental Management
Cell. 9000950676
13 Details/records regarding funds Details enclosed
carmarked for environmental
protection measures are not
available
14 | Project Authoritics are not We have submitted  half
- ) . yearly compliance reports
submitting six monthly compliance along with the monitoring
reports along with monitored data to | qa14 for the 15 half of 2022,
competentauthorities on regular Acknowledgement  received
is here with enclosed.
basis

15 Project  Authorities  are  not | submitted, Copy enclosed.
submitling Enwromncntal All documents are enclosed
Statcm‘cpt in Form-V to competent (Annexure-9)
authorities on regular
basis.

17.

It is submitted that this respondent is complying with all the

observations of the joint committee. This respondent is not guilty of any

T

RAMITES PVT. LTD.,

o+ 053891199
s?kr;?mmmapa'ﬁm

Cudupali Chltoor S1TAZS(AP)
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acts causing or contribution to pollution. This respondent has all the
necessary consent and permissions to operate the unit, It is submitted
that the above OA has been filed with false and incorrect facts as against

this respondent. There is no cause of action against this respondent.
18. It is submitted that this respondent craves leave of this
Hon'ble Tribunal to raise additional counter in the course of

proceedings, if required.

In the above circumstances, it is humbly prayed that this
Hon'ble Tribunal may be pleased to EXEMPT to this respondent in
O.A. No. 271 of 2022 and pass such further or other orders, as this
Hon’ble Tribunal may deem fit and proper in the facts and

circumstances of the case and thus render justice.

Solemnly affirmed at chittoor

BEFORE ME
on this the 37 day of october , 2022
and signed his name in my presence, Advocate
VERIFICATION

I, P.Maheshwara Rao son of P.Subba Rao 12TH respondent herein, do
hereby verify that what are all stated in the above mentioned paragraphs based

on records and information are true to the best of my knowledge and belief,

Verified on the 3 day of October 2022 at Chittoor

DEPONENT

T Habutr N
JR GRANITES PVT. LTD,,
Sy.No: 95/3,89/1.99/4 & 5217,

Kotamekanapelli{Vilage),
Gudupalli Chittoor-517425(A P)



705 .

GOVERNMENT OF ANDHRA PRADESH  *
PROCEEDINGS OF THE DIRECTOR OF MINES AND GEOLOGY:: HYDERABAD:
(PRESENT: SRI B.SREEDHAR, LA.S. DIRECTOR) (F.A.C).

PROCEEDINGS NO,37899/R5-1/2013. Dt:03-02-2017.

Subi- Mines & Quarrles -Quarry Lease for Black Granite over an extent of 4,846
Hectares In Sy.No.136, 137 & 138 of Kotamakanapalli Village, Gudupalli ‘

y  Mandal, Chittoor District - granted Infavour of M/s J.R. Granites (P)

limited, Mg.Director: Srl M. Ramamurthy - granted for a period of 20 years

= Orders - Issued.

Quarry Lease Application dated.21.09.2012 from M/s J.R. Granites (P)
limited, Mg.Director: Sri M. Ramamurthy.
ADM&G., Palamaner File.No.3874/Q/2012, Dt.25.06.2013.

ZIDM&G, Kadapa File.No.3874/Q/2012, Dt.14.08.2013.
DMG, Hyd, Notice.37899/R5-1/2013, dated:13.12.2013.

Lr.dt:14.09.2016 of M/s J.R. Granites (P) limited, Mg.Director: Sri M.
Ramamurthy. . -

L}
- N
v op oW T

. —06000-
"ORDER:

Through the reference 1% cited, M/s J.R. Granites (P) limited, Mg.Director: Sri M.
Ramamurthy filed an application for grant of Quarry Lease in Form-P duly paying an amount
of Rs.7500/- vide Ch.No.4084, dt:21.09.2012 towards application fee and survey charges
for Black Granite over an extent "of 6.000 Hectares in Sy.No.136, 137 & 138 of
) Kotamakanapalli Village, Gudupalli Mandal, Chittoor District for period of 20 years with -

relevant documents. The sald Quarry lease application was received by the Asst. Director of
Mines and Geology, Palamaner on 21.09.2012.

Through the reference 2™ & 3" cited, the Asst. Director of Mines and Geology,
Palamaner and the Zonal Joint Director of Mines and Geology, Kadapa submitted proposals
recommending for grant of quarry lease for Black Granite over an extent of 4.846 Hectares
in Sy.No.136, 137 & 138 of Kotamakanapalli Village, Gudupalli Mandal, Chittoor District

infavour of M/s 1.R. Granites (P) limited, Mg.Director: Sri M. Ramamurthy.

: After careful examination of the said proposals, through the reference 4" cited, a
notice was issuéd to M/s J.R. Granites (P) limited, Mg.Director: Sri M. Ramamurthy to
submit Approved Mining Plan along with Consent for Establishment (CFE) from APPCB and
Environmental Clearance from MoEF Government of India as. per. SO 1533, dated

14.09.2006 within (6) months. o 7

R Accordingly through reference 5™ cited, M/s J.R. Granites (P). limited, Mg.Director; -

. Sri M. Ramamurthy submitted "Mining Plan approved by the Joint Director. of Mines and
Geology, vide Letter No.547/MP-PLMR/2014, dated:06.03.2014 and also submitted copy of
Environmental Clearance Issued by SEIAA, Gol, MoEF vide order No.DEIAA/AP/CTR-
.01/2016, dt: .07.2016 and copy of Consent for Establishment (CFE) issued by the Joint
Chief Environmental Engineer, Kurnool vide Order No.CTR-1080/PCB/ZOK/CFE/2016-650,

dated:08.09.2016.
As per the Approved Mining Plan the Mineable Reserves are 69750 M? of Granite and :

. the life of the mife is (23) years @ 3079 M’ production per arnaum. .. %
The applicant has_pald difference ‘of application fec of Rs.500/- vide Ch.No.7805; "'~

dt:29:09.2016 and deposit<amount of Rs.75000/- and Rs.15000/- vide D.D.No.365621
dt:01.10.2016 and D.D.N0.974046, dt:20.10.2016 respectively.

" In view of the above circumstances, a Quarry Lease for Black Granite over an extent
. of 4.846 Hectares In Sy.No.136, 137 & 138 of Kotamakanapalli Village, Gudupalli Mandal,
Chittoor District is hereby granted to M/s J.R. Granites (P) limited, Mg.Director: Srl M.
Ramamurthy for a period of 20 years under Rule 12(5)(a)(1) of Andhra Pradesh Minor
Mineral Concession Rules, 1966, subject to the following conditions and the conditions .
-mentioned In the appendix enclosed to this order, other terms and conditions under Granite
Conservation and Development Rules, '1999 and subsequent amendments if any and
executive Instructions issued there on from time to time.
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The grantee shall pay the following amounts before execution of the lease deed: *ﬁ

1.
Dead Rent Rs 1,00,000/- per hectare per annum

E:I}J Land Assessment ' ':: As per rates ﬂxed by the Revenue Department

() Cess on Land Assessment :: At the rate of Rs.0.37 palse per rupee on Land
Assessment.

(V) Security Deposit .1+ A sum equivalent to one year dead rent. =

(V) = Cess on land hold area it Rs.25/~ - per Cbm, as per the A.P.
Mineral Bearing Lands Infrastructure Cess Act and

" Rules,2005

-2, The grantee shall execute the lease deed In Form “G" within (60) days ffom the date
of . grant as per Rule 12 (5) (e) of A.P.M.M.C. Rules, 1966.

3. The grantee shall pay Seignlorage Fee In advance as detalled below and dispatch the
Granite under a valld dispatch permit- and translt form lssued by Asst Director .

- of Mines and Geology concerned.
(Rate per cublc meter)

Type. of | Super Gang | Mini Gang Saw | Below 270 | Below 75 Cm
granite Saw above 300 | above 270 Cm X |Cm. X 150 ( Size.
Cm X 180 Cm | 150 Cm. & less|Cm. size
Size than 300 Cm X '
180 Cm Slze
Black’ "Rs.3000/~- Rs.2500/- - Rs.2350/- Rs.1000/- .
i MERIT 2% of Seigniorage fee !
DMF ' 30% of Seigniorage fee *

4. The grantee shall pay the dead rent, Land Assessment and Cess on Land Assessment
one month in advance I.e., before 1* March of every year during.the subsistence of
Sthe lease perlod regularly whether formally demanded and called for or not.

5. The grantee shall pay Selgniorage fee as per the rates prescribed from time to
time under Schedule-I In advance for quantity intended to be dispatched and then
only dispatch the material under the* dispatch: permit and transit forms. obtained from
the Asst. Director concerned, The Grantee 'shall furnish details of dispatches
Immediately soon after the dispatches of material as per Rules 12 (5) (h) (i) of

,AP.M.M. C Rules,1966. s

" 6 The grantee should pay Seignlorage Fee or dead rent whichever is higher on the
mineral dispatched or consumed from the land at the rates specified under Schedule-I
and II as the case may be in accordance with Rule 10(1) of A.P.M.M.C. Rules, 1966.

7 The grantee should submit Consent for Operatmn (CFO) after execution of the
lease deed and before starting Quarrying Operations to the concerned ADMG, -

DDMG and DMG.

Note:- The grant Is liable for cancellation should it be found that it was grossly inequitable or.
was made under a mistake of fact or owlng to mis-representation or fraud or in °

excess of authority

. Sd/-B.SREEDHAR 2
' DIRECTOR OF MINES AND GEOLOGY -

[/ Attested//

W
For Director’or Mines and Geology.

,45
J..-‘
To,

. M/s 1.R. Granites (P) limited,
Mg.Director: Sri.M. Ramamurfhy :
J.R. Plaza, 4™ Floor, Tank Street .
Hosur, Krlshnagirl District
Tamilnadu,.... .. By RPAD, e
- Copy to the Asst D!rector of Mlnes and Geology, Palamaner along with File No.
3874/Q/2012.., . By RPAD. :
Copy to the Dy Directnr of Mines and Geology, Kadapa.



tor of Mines and Geology,
7. PALAMANER

PB;OCEEDINGS OF THE ASST. DIRECTOR UF MINES AND GEOLOGY : PALAMANER
3 (Pr&sent' Sri A, CHANDRAMOULI, M.Sc., Ph.D.,, Asst. Director )

Sub: ' Mines and Quarries ~ Minor Mlnerals =~ Quarry Lease for Black Granite over an extdnt of
4.846 Hect. at Sy, Nc 136, 137 [& 138 of Kotamakanapam (v), Gudupa!li (M) In Chittoor
District for a period of 20 yearsi in favour of SRI M, RAMAMUTHY? MG, DIR: M/q IR,
GRANITES (P) LTD., - Quarry Lease Deed executed - Work Order - Issuedl.

Refi 1) Proceedings No: 37899/R5-1/2013, Dated: 03-02-2017 of the Director pf Mines
: and Geology, Hyderabad received by this office on 13.02.20 17.

2) letter No: 3874/Q2/B¢ ,’2012 l Dt: 14- DZ 2017 of the Assistant Director|of
Mmes and Geology, Palamaner

3) Letter Dt: 20-02- -2017 of the Managlng Dlrector of grantee company M/S R,
GRANKTES (P) LTD' i :

. . . LEE LS |

. ORDER: : _ . , _
: Through tl;:le reference il" clted the Direc,tor of Mlnef and Geology, H'rdereﬁad had

granted a Quarry'Lease for Blath Granite over anf extent of 4. 846 Hect, at Sy. No: 136, 13 7 &

138 fl(atamakar{apalh (v), Gudupalll (M) in Chattcor DIStrICt For a peracd of 20 (fwenty) y=ars

in fa\I.rour of SR1 M’ RAMAMURTH\, MG. D}IR M)"S J R GRANITES (P) LTD under Rule 12 (5] (a)

(i) QL APMMC Rules 1966 5ub}e °t to CD[IdItIOI‘I that the grantee shall furnrsh the Consent for

Oper tions (CFO) from APPCE'- aiter execution of lease deed and before starting) of quarrying
aperatmns o :

| Through the reference 208 cited, this office had requested the grantee to, ;ny necesgary
i -

advahce rental and subrmt requi red documents wlthm the stipulated period and

executlon of Quarry Lease Deedi nor. before 03-04-2017.

o attend| for

ugh the reference 3 cited had submitted all |the requir'ed
documents and patymg the necessary advance rentals, Security Depos:t amount and ettenvi:ied

: + | this office to execuﬁ:e the QuerryI Lease Deed on,20- 02-201? ' . : l

-Further, the Quarry Lease I)eed is executed today i.e. on 20 02—2017 in favour of SRI _
FIM. RAMAMURTHY MG. DIR M;’S J.R. GRANITES (P) LTD., for BLACK GRANITE oyer
an extent. of 4846 Hect. aﬂ Sy. No: 136 137 ‘& 138 of Kotamakan'apalh (V),
7 Gudupalh (M) in Chtttoor sttnct for a peried of 20 years with effect from 20. C2.2017;t0

1;9.02.2037 ' | gt o e o | ‘
: -;‘ l'The iessee %RI M RAMhVIURTHY‘ MG. DIR: M/S. J R"GRANITES (PJ LTD , s
hereby permitted to coemmence | tfe Quarrying operations. for Black Granlte over T_n extent, of
4, 846 Hec;. at Sy. No: 13?:'»J 137 & 138 of Kotamakanapalll (V), Gudupalli
i [(M)yin Chittoor District as per G.C.D.R.1999 & APMMC Rules 1966 and the rules to pe amended
ffrom time to time, IEThe lessee stiould have to produce all the accounts, registers, |documen ,
' records etc., In connection with 1 lease by 5™ April of every year before the Asst.| Director [of

Mines and Geotogy. Palamaner, Gh ttoor (Dt),

, Further, the grantee th

I
ity
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'To

10
708 :

“2-

The lessee should submit the Quarterly raturns in Form 'F', and Annual return In Form
"G" to the Dlrector of Mines and’ Geology, Hyderabad, under copy marked to the Deputy .

‘Dir or of Mines and Geology, Kadapa and to the Assistant Director of Mines and Geology,

Palamaner as required under Rule 41 of G.C.D.R.1999. The lessee should send a report in Form
'F to the Chlef Inspector of Mines Safety, Dhanbad and to the Asst., Director of Mines and
Geology, Palamaner as required under Rule 30 of APMMC Rules, 1966,

Furthcr, the lessee s hereby directed to submit the Mnnnni__gr_o.m:nﬂanusﬁm

gng:mj_qm_; The Iessee has rurnishad an undcrlaklng lo thal effect as direcled in the granr
order, The lessce shull submit the Scheme of Mining and renewals of Statutory permisraions

from time to time, . : ; ; i

L4

Further, the Icssecl should obtaln the despalch permits from the Assistant Directpr of
Mines and Geology, Palamaner before tranSportfng the material from the leased area. | The
lessee should abide all the conditlons as per the Annexure appended to the Grant grder
scrupulously.

NOTE: This order will become null ‘and void If It will be found that It was grossily inequitable of was
made ynder a mistake of fact or owing to misrepresentation of fraud or in excess of the

y authority. . ‘
Encl; Lease Deed Form-G ' '_ " r} - .

) o s T ' : Asst, DirectorGf Mines and Geology,

: f ’ : Palamaner
st M. Ramamurthv, Mag. Dir M/si J.R. Granités (P) Ltd., J.R. Plaza, 4* Floor, Tank Street, Hosur,
Krishnaglri (Dt), Tamilnadu State —{[D No: }.
Copy submitted to: ' 7 |
The Director of Mines & Geology, Hyc{erabau along with Quarry Leasc dced tor favour of fnrurmanon.

(02 sets) :

The Zonal Joint Director of Mines & Geology, Kadapa for favour or ln!ormauon : .

The Dy. Director of Mines & Geology, Kadapa along wiith Quarry Lease deed for favour of Informat[cm

The Dy Directer of Mines & Safety, Bellary for favour of Information.

The District Collector, Chittoor for favour'of information.

The Controller General, IBM, Nagapur for favour of information.

The A.P. Pollution Control Board, Krishna Nagar, Kurfiool for favour of.information.

The Labour Enfbrcement Officer (Centralj, D. No 7/207 Mettapalern, Gudur-524101,Neliore Distt.(AP).
for Information, .* : ;

The Asst, Director of Mmes Eﬂqalogy (vVa.), Tlrupati for Informalion and necessary action. .
The Tahsildar, Gudupallj (M) far. information and safeguard / prevent the surrounding land for any

: encrnachment of excavation / dumping / stocking, etc.
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"FORM-G
[See Rule 8] el ;
= Form of lease (minor minerals) to private persons - GHV‘E: f AR

This indenture made on the_¢0UR day of". Felomaaan 2'012}-b§ﬁlﬂﬁiaﬂ§l’;

Governor of Andhra Pradesh (hereinafter called the “Lessor” Whiehl expression shall where _,

the context so admits, include his successors in office and assigns) of the one part, and
SRI M. RAMAMURTHY, S/O M. MUNUSWAMY MG. DIRECTOR‘ M/S J.R.
GRANITES (P) L[MITIJD HAVING ITS OFF ICE AT J.R. PLAZA, 4“' FLOOR,
TANK STRELT, HOSUR, KRISHNAGIRI DISTRICT, TAMILNADU STATE (here in
after called the “LESSE_E” Iwhich expreseion shall, where the _eontexl. so admits include his

heirs, executors, administrators, representatives and assigns) of the other pert.

1] Whereas the lessee has been graﬁted quarry-lease by the Government of Andhra

Pradesh on appllcatlon in 2[Sealed Tender-cum- Public Auctxoh] of the lands in the Cluttoor

District for the purpose of quarrying’ fer Black Granite and ha¥ depomted with the Assistant

Director of Mines and Geelogy of. Palamaner the sum of %. 4,85, 000!- [NSC VIII ISSUE

WITH ACCOUNT NO. 3520096348, VALID FROM 15.02.2017 TO 15. 02.2022], Dt: 15-

P -02-2017 issued by Postmaster Grade.- I! P‘l!amamr MDG] as-secur ity in the shape of
National Saving Certificate, duly pledged for the due and faithful pcrformance by the lessee

of the covenants and conditions ori the part of lhe lessee. heremafter contained:

- And Whereas the. Governmcm of Ardhra Pradesh actmg for and on behalf of the lands and
premises hereinafter described and demised for the term and at the 3[knocked down amount]
dead rent and Seigniorage, fee, and subject also to the covenants conditions and condmons
hereinafier contained now. ths mdentu:e \mmesses as’ follows wl :

The lessor hereby demises to the Iessee all those sever al pleees or pieces of land
situated in the village of KOTAMAKANAPALLI (V) in the sub-registration district of
GUDUPALLI (M) and registration district of CHITTOOR DISTRICT:. in Andhra Pradesh -
béing more patticularly described:in. the: schedule hereunder written and delineated in the

plan hereunto anneked and therein coloured:. ]
2. These are included in the said demise and for the purpo&s thereof followmg llbert:es -

(1)To get from the said demised pieces of land,

(2) For the purpose aforesaid to use any water in or under 1he said demised pieces of land
and.to divert the same .and ‘to make or construct, any. Water courses or ponds so '
however that-nothing’ Shall be done-in the exercise of this' authority which shall-
interfere with the.rights of any ad;ommg owners of 1he tenants or. the lessers in

For JR GRAN respe;t &f" SE% water,

Au "“g natory Asst. Dlrector of Mines & Geology,
. Palamaner.
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(3) Generally to do all things which shall be convenient or necessary for getting
Black Granite and material hereby authorized to be got and  for removing ahe

disposing thereol as atoresaid,

3. These are excepted and reserved to the leesor out of this demise i«
(1) All earth minerals and other substances not herein before expressly authorized to be

got from the demised picees of land by the lessee.

(2) Liberty for the lessor or other persons authorized by him to search for work, get, carry
away and disposc of the expected minerals and other substances and for such purposes
to have the right of ingress, egress and regress over the said demised pieces of land and

. 1o make crect and use all pits, machinery, buildings, roads and other necessary works
and conveniences provided that the rights hereby reserved shall be exercised, in such a
way as (o cause as litlle obstruction as possible to the lessee in the use and enjoyment
of its rights hercunder and that reasonable compensation for damages caused by any

such to be settled by arbitration as hereinafter provided.

4. The said demised pieces of land shall be held by the lessee for the term of 20 (twenty)

Years from QAW day of _F_@ng 2317__ tothe 9 W __dayof M;@S}-

determinablc as hereinafler provided,

5. The lessee hereby agrees o pay during the said term the following 1[X X X ] dead
rent and scigniorage fee whichever is higher and also all cesses which may, from time to

time, be imposed by the Government :-

(1) The yearly 1[X X] dead rent of Rs. 4,84,600/-in respect of the said demised pieces of land

(2) A seigniorage fee of Rs.3,000/- for size Super Gang Saw above 300 Cm X 180 Cm
Rs.2,500/- for Sizes more than 270 CmX150Cm

Rs. 2,350/- for Sizes below 270 Cm X 150 Cm
Rs. 1,000/- for sizes below in 75 Cm in respect of the said demised
pieces of land.

6. The lessor may, during the currency of the lease, vary the rate of 2[X X X] dead rent and

the seignforage 3[X X X].
7. It is hereby agrecd and declared that in regard to the said 3[knock down amount] dead rent

.and seigniorage fee the following conditions shall be observed by the lessee.

(i) The said dead rent of Rs. 4,84,600/- shall be paid without any deduction on the I st

working day of February in every year in advance.

(ii) The said seigniorage fee Rs.3,000/- for size Super Gang Saw above 300 Cm X 180 Cm
R5.2,500/- for Sizes more than 270 CmX150Cm

Rs. 2,350/- for Sizes below 270 Cm X 150 Cm
Rs. 1,000/- for sizes below in 75 Cm, in respect of the shall

be paid“t.}'c fore the sume is removed from the said demised pieces of land.

o )

“or JR GRANITES PVT. LTD.

R
Ny . ‘ Asst, Director of Mines & Geology,
Attherised Blnatory * Palamaner. '

12
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8. The lessee hereby covenants with the lessor as follows :

(D To pay the 3[knock down amount] dead rent and seigniorage fee on the days
and in manner aforesaid, .

(3] To bear, pay and discharge all existing and future_rates, taxes, assessments,
Duties, impositions, outgoings and burdens whatsoever imposed or charged
upon the demised picces of land or the produce thereof or the bid amount,
dead rent and seigniorage fee hereby reserved or upon the owner®r occupier
in respect thereof or payable by either in respect thereof except such charges
or impositions as the lessee is or  may hercinafter be by law exempted from.

(2A) Should any rent seigniorage fee other sums due to the State Government under
the terms and conditions of these presents be not paid by the lessee/lessees
within the prescribed time, the same may be recovered together with simple
interest due’ there on at the rate of twenty four per cent per annum on a
certificate of such officer as may be specified by the State Government by
general or special order in the same manner as on arrear of land revenue.

3) Before digging or opening any part of the said demised pieces of land .for
Black Granite carefully to remove the surface soil to a depth of at least Six
(6) meters and lay aside and store the same in some convenient part of the said
demised pieces of land until the land from which it has bee;t removed is

again restored to a state fit for cultivation as hereinafter provided.

4) To effectually fence off the said demised picces of land from the adjoining
- lands and to keep the fences in good repair and conditions.

(5) Not to assign, underlet or part with the possession of the demised land or any
part thereof without the written consent of the lessor first obtained. 5[A quarry
lease granted by sealed tender-cum-public for sand-is not open for transfer.]

(6) After working out any party of the said demised pieces of land forthwith to
level the same and replace the surface soil thereof and slope the edges, where
necessary, so as to afford convenient connection with the adjoining land.

(@) That the lessee shall keep correct accounts, in such  form as the Assistant
Director of Mines and Geology concerned shall. from time to time, require
and direct showing the quantities and other particulars of the said mineral
obtained by the lessee from the said lands and also the number of persons
employed in carrying on the said quarrying operations therein and shall, from
time to time, when so directed by the Assistant Director of Mines and
Geology concerned prepare and maintain completed and correct plans of all
quarries and workings in the said lands and shall allow any officer thereunto,
authorized by the lessor from time to time and at any time, to examine such
accounts and any such plans and shall, when so required, supply and furnish
to the lessor all such information and returns regarding all or any of the
matters aforesaid as the lessor shall, from time to time, require and direct.

(8 That if in the course of quarrying any mineral not specilied in the lease is
discovered the lessee or registered holder shall at once report such discovery
to the Assistant Director of Mines and Geology concerned who shall obtain
orders of the Government regarding the working of the same.

For JR GRANITES PVT. LTD.
ESSEE | Z8SOR
Autherised Sinatory Asst. Direcfor of Mines & Geology,

Palamaner.
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That the lessor’s ngents, servants and workmen shall be at liberty at all reason ! ¥ F
times during the said term, 1o inspect and examine the works carried on by the ley L\@ S~

under the liberties hewin before granted and the lessee shall and will, from time
regulations which the lescor or his authorized agent as the result of such inspectiol
may fiom time fo time sce fit to impose to keep the lands in good and substantial
repair, order and condition or in (he interest of public health and safety.

The lessee shall without delay send to the Assistant Director of Mines and Geology
a repott of any accident involving the death or injury to any person which may occur
in or about the quarty and shall observe all rules for the being in force regulating the
wotking of quarrics.

That the lessee shall not without the express sanction in writing of the said Assistant
Director of Mines and Geology cut down or injure any timber or trees on the said
lands but he may clear away brushwood or undergrowth which interferes with any
operations authorized by these presents on payment of due compensation for cutting
or injuring trees prowth in the said lands to the departments concerned.

That wherever necessary. pay lo the person concerned, compensation for any loss or
damage which may be caused by the lessee to the surface of the demised pieces of
land or to anything growing or situated therein in exercise of the rights granted and
shall not commence operations until such compensation has been paid. The lesses
shall further always keep the lessor indemnified against any claim by any person for
any loss or injury caused to him or to his property by lessee. The Deputy Director
shall be the competent authority to assess and fix any compensation payable by the
lessee for any loss or injury done to him or his property.

That if required by the Assistant Director of Mines and Geology, erect and maintain
at his own cxpensc. boundary pillars of ‘subsistent material standing not less than
three feet above the surface of the ground at each corner or angle in the line of the
boundary of the arca leased to him and at intervals of not more than three meters
along the boundary. as delincated in the plan attached to the lease deed.

If any mineral not specified in the lease deed or agreement is discovered, the less  or
the registered holder shall not win or dispose of sucl mineral without obtaini- ‘he
permission of 1[the Director of Mines and Geolog: | and without payment the
Scigniorage fec and (he acreage assessment. If lessee or the registered holder .isto
intimate 1[the Director of Mines and Geology] the discovery of such new = .erals
and obtain his permission with a period of thirty days from the date of the wc .ung of
the mineral is begun, the Director of Mines and Geology or Deputy Director of Mines
and Geology may levy enhanced Seigniorage fee and acreage assessment.

The lessee or the registered holder shall strengthen and support to the satisfiction of
any Railway Administration concerned or the State Government as the case may be,
any part of the quarry which in the opinion of the Railway Administration or as the
case may be, the State Government requires such strengthening or support for the
safety of any railway, reservoir, canal, road or any other public works or structures.

That this lease may be terminated in respect of the whole or any part of the premises
by six month nolice in writing on either side.

- . . . .
That on such determination the lessee shall have no right to compensation of any
kind, - - :

“
-,

"SSOR
“ Asst, Director of Mines & Geology,
Palamaner.

14



(19)

(20)

@n

10.

For JR GRANITES PVT. LTD.

Authe

M

713

sEL

(18)  That the “[knock-down amount] / dead rent, n'ﬁd seigniorage fee payable under

these presents shall.be recoverable under the provisions of the Revenue
Recovery Act, 1864 thereof.

That the determination of the tenancy to deliver up "“the demised land in such
condition as shall be in accordance with the provisions of these presents save  that
lessee shall if so required by the lessor restore in manner provided by the foregoing
covenant in that behalf the surface or any part of the land which has been occupied
by the lessee for the purpose of the works hereby authorized and has not been so
restored.

In respect of granite and marble, the lessee shall comply with the provisions of
Granite Conservation and Development Rules. 1999 and the marble Development and
Conservation Rules, 2002, respectively™,

(a) The lessee shall follow and erect the provisions of Labour Laws pertaining to the
employment, payment of wages and other wellare measures to the Labour who

are employed in quarries and mines.

(b) The lessee further shall take all precautionary measures in conducting mining
operations as per the relevant stipulations made under Mettalliferrous Mines

Regulations, 1961. :

L4

(c) If the lessee violates the provisions as stipulated above, necessary action shall be
taken for cancellation of the lease after obtaining the information from the
concerned departments after giving an opportunity.”

The lessor hereby covenants with the lessee that on the lessee paying the 2[knock
down amount] dead rent and seigniorage fee hereby reserved and that on observing
and performing the several covenants and stipulations herein the lessee shall
peaceably hold and enjoy the demised pieces of land and the liberties and powers
hereby demised and granted during the said term without any interruption by the
lessor or any person rightfully claiming under or in trust for him

3[9-A] Government reserves the rights:-

(i) to cancel the quarry lease granted and executed under these rules after giving a
previous notice.

(ii)  to prohibit quarrying operations in part or the whole of the area under lease

with recorded reasons.]

It is hereby expressly agreed as follows :-

If any part of the 2 [knock - down amount] dead rent and seigniorage fee hereby
reserved shall be unpaid for thirty days after becoming payable (whether formally
demanded or if the lessee while the demised pieces of land or any part thereof remain
vested in him shall become insolvent or if any covenunt on the lessee’s part herein
contained shall not be performed or observed them and in any of the said case it shall
be lawful for the lessor at any time thereafier to declare to whole or any part of the
said security deposit of Rs. 4,85,000/-, to be forfeited and also to re-enter upon the
demised pieces of land or any part thereof in the name of the whole and thereupon
this demise shall absolutely determine but without prejudice to the right of
action of the lessor in respect of any reach or non-observance of the lessee’s

covenants herein contained,

E%atcry . Asst. Director bf Mines & Geology,
Palamaner.

15
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(2)  *[The expiry ar determination ol the lease, the lessee shall be at liberty to remok . _
carry and dispose "ol all the stocks of the mineral extracted and all engine§ )
machinery. articles and other things whatsoever (not being building or bricks o
stones) within one month or extended period granted by the Government after paying
dead rent and seigniorage fee and other sums which may be due and performing and
observing the covenants on his part hercin before reserved and contained and also
making good any damages done by such removal but not building which shall be
erected on the said demised places of land by the lessee and left thereon at the
determination of the lease and shall be the absolute property of the lessor who shall
pat pay any price for the samel.

(3)  If the lessec shall have paid the *[knock-down amount] dead rent and scigniorage fee

and duly observed and performed the covenants and conditions on his part herein
contained the said deposit of Rs. 4,85,000/- shall be returned to him-at the expiration

of the said term 20 (Twenty) Years.

(4)  If any question of difference or dispute shall arise between the paitics hereto or any
persons claiming under them respectively concerning the 1[knock-down amount]
dead rent and scigniorage fee hereby reserved or touching the construction of any
clause herein contained or the rights, duties or liabilities of the parties hereunderor in
any other way touching or arising out of these presents the same shall be referred to
the Dircctor of Mines and Geology whose decision thereon shall be tinal and binding
on the parties thereto, In withess where of SRI A. CHANDRAMOULI, Assistant
Director of Mines and Geology of Palamaner acting for and on behall of and by order
and direction of the Government of Andhra Pradesh the lessee have hereto set their
hands the day and vear first above wriling.

THIL SCHEDULE >

Name of | Name of | Survey Cxicnt | BLACK GRANITE Boundaries
Mandal Village | Filed M Assessment Nos. North, South, West & East
| 2 3 | 4 5 6
|
|
! ADR Rs. 4.84.600/- | Ny - Sy. No: 89 of Kotamakanapalli (V
'[ LA Rs. 970/ Sy. No: 89 of Kotamakanapalli (V)
Kol;lma 136. | CLARs. 970/ South = Sy. No:89 of Kotamakanapalli (V)
Gudupall w4846
: kanapall | 137& § Daid Rl Sui P
i ; 133 | !la | Dead Rent/Seig. Fee | gast —5  No: 89, 131 & 950
| whichever is higher "
i will he charged and Kotamaka: i (V)
| amendments thercon | West — Sy. No: 135 of Kotamakanapalli (V)
I L

g : SOR
Asst. Director of Mines & Geology,
Palamanet. i




4)

5)

6)

' .asto obtain necessary orde s for Quarrying the same. .

8)

9

10)

11)°
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" Autfiorised Sinatéry '

ESPUT.ITD,

The granteo shall execute the lease deed within sixty (60) day from the date of
grant as per Rule 12 (5) (¢) of APMMC, Rules, 1966,

The grantee should etect and malntain nt their own expenses boundary pillars
~ of substantial material as per Rule 12(5)(h)(v) of APMMC Rules, 1966,

The grantec should without délay send to the ADM&G concerned a report of
any nccident involving death or injury to any person which may occur in and
around the lease aren and shall observe all the rules for the time being in force
regarding the working of lease.

The grantee should not assign, sublet, transfer or otherwise dispose of the area

under lease without obtaining the previous sanction in writing of the Director
of Mines and Geblogy. A > |

The grantec shduld obtain pémission' of the ADM&G, concerned before
he/she/they would erect on the arcas under lease any building or structure for
quarrying purpose if the area belongs to Government.

i .

If in the course of quarrying any mineral not specified in the lease is discovered
- the grantee should at once report such discovery to the ADM&G conjcemed S0

The grantee should carryout Quarrying/Mining Operations in accordlance with
the Mining Plan |approved for the entire duration of the lease with annual
program and plan| for excavation onthe precise area year to year for 5 years.
The scheme of Mining for the next 5 years and so on should be submitted and'
got it approved gs per Rule 18.of Granite Conservation and Development'
Rules,1999. . | - - . W : '

' The grantee should stack the nqhﬁ.s'e_déable gré:iite rejects, small gfanite blocks
. suitable for possible use in manufacturing of bricks, Flooring, Wall Tiles, etc.,
. dumping of to soil, over burden, waste material as per Rule 22 of Granite

Conservation and evelopment Rules, 1999.

The g'réntee 'shbu[d prcpérg all plans, Sections and tracings or copies there of and

kept the same at the quarry and submit the same to the State Government or any .
. person ‘authorized in this behalf.as when required as per Rules 27 & 28 of

Granité Conservatign and Development Rules,1999.

The grantee should .take all possible precautions for protection of the
environment andcontrol of pollution while conducting the quarrying as per the
-Air . (Prevention- and Control of Pollution) Act, 1981 (14 of 1981) and the
Environment (Protéctiori) Act, 1986 (29 of 1986) and Granite Conservation and

' Development Rule%,l999. 5 A

- The grantee should submit the notice of intimation of opening quarry/mine and

intimation of existénce of quarry of mine, abandonment of surrender of quarry,

- temporary discontinuance of work in quarry, intihation of reopening of a

quarry, quarterly! and annual refurns, certain | appointments/resignation
/Termination/charges of address and records of bore holes as per Granite
Conservation and Ij;)evelopm'cnt Rules,1999: d : e

The gréintee should observe the provisions of Mines-Act,1952, the Mineral
Conservation -arid | Developrnents Rules, 1966 and the. Metalliferous Mines
‘Regulation, 1961 ahd Granite Conservation and Development Rules, 1999,

/ Contd. 2.,

R '
Mines snd Geology
AANER) . *

25-1/2013 , DATED:03-02-2017,
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13)
14)

15)

16)_

. 17

18)

19)

20)

: n

- nearby licensed'1ease holders for the movement of ‘men and material through

si ol
The grantee should not cut or inure any trees: in the area without prior
permission of the ADM&G concerned.

The grantee should conduct quarrying/mining operations within a period of
2 years from the date of execution of the lease.

“The grantee should kéep acc'uqaté and faithful accounts showing the quantity

and other particulars of Granite. obtained & dispatched from the quarry/mine.
The number and Nationality of persons employed therein tecord of all trenches,

. pits and drillings made in the course of quarrying operations/mining operations

and allow their officers of Department to inspect the same and also to produce
the same to the Department.as and when demanded.

The grantee should not pay a wage less than the Minimum wage prescribed by!
the’ Central or State Governmient from time to time under the Minimum Wages:
Act, 1948, : ' el i i

The grantee should not use explosives in conducting qu_arfy operations withoutE

obtaining prior sanction from the competent authority.

The grantee should make: arrangements on his own for approach to the area '

granted and also with the adjacent agricultural land holders or any others ifl
necessary for smo1 th conducting of quarrying operations in the area granted.

Further, the. granfee should without any condition  permit the adjacent and

' the area granted in case directed by the ADM&G; concerned.
LJ

The grantee shall|on their own, to obtain the consent of the surface owner o

- enter his land and settle the terms of compensation, if any for the injuring that T
the land by the quarrying operations. The grant of Q.L. does .-

‘may be caused to
not bind the State Government to give physical possession of the land in

. question of the grantee.

The gmntée sﬁquld not work'-yfi-tlﬁn_ﬁs meters of any. railway, or any public ‘
. works or buildings or of other permanent structures as per Regulation 109 of -
. Metalliferrous Mines Regulations 1961 and also not to work within horizontal -

distance of 15 meters from cither bank of a river or canal or from the boundary
«of ‘a lake; tank! o other’ surface reservoir -as per ‘Regulation 127 of

" Metalliferrous Mines Regulations, 1961 with regard to the-safety margins to be

left to the High Ways and other Village Roads.

- Sd/-B.SREEDHAR

' * DIRECTOR OF MINES AND GEQLOGY.

o - <:

L
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S.NO.: 136, 137 & 138

YILLAGE NO.: 114

H_rrrnm NAME : KOTAMAKANAPALLI

ﬂErB _u_,mur,‘.r. vryderan

l\

APPLICANT

gﬁﬁﬁm« Of Mines and Geol

wnii] AREASURVEYER TO MR GRANITES Pyt Ltd,M_ Dir. Sri MLRAMAMURTHY OVER AN
il ENTIAT OF 4846 Heas FOR BLACK GRANITE (F\0 3874/Q72012 ), (ABCDEFGHIJK LA

SCALE 1 : 4000

B

Aﬂw.-nmq DJ =913 FJ =1119

TIE LINE MEASUREMENTS (Links)
PA=871 PB=777 QA=835
= 505

LINEAR MEASUREMENTS (Links)

AB=248 BC=380 CD=507
DE=508 EF=608 FG=414
GH=341 HI =420 |J =219
JK =500 KL=575 LA=405

‘| LCDE = 180° LDEF = 180"

ANGULAR MEASUREMENTS

LABC = 179* LBCD =89

LEFG=T4" LFGH = 89*
LGHI = 2¢8° LH1J =85
LIJK=180" L3 KL = 207*
LKLA = 80° LLAB = 179"

Genl UE

._,ﬁ

AREA SURVEYED AND
SKETCH IS PREPARED BY

:ffgﬁﬁ@w

SURVEYOR
Olo ADM&G, PALAMANER

INES & GEOLOGY,
PALAMANER

Scale | CM =2 Chalns ol 20 Mirs
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crniptg) ten el vty ! 1 mpntet s eyt S ol
L4 A I S o 8 PR LS LR IAETRAL B AL

LA . ‘_lll’l_lf:-?_‘l].ll:.ilL'!..‘\!!jlldfil(' boewidrel

¥ Cony e rniatnt el T ._

: Vet iJoar, AUSEC Buitding, &IIF{IQIII_EII:LL')\:Q_'_IJJI_!__!-:_51;':,_1_’_,
pARPAL - £17 402

'| Minfstry offesireeocnt Porvggte & Clroge £ lenge
;

A1 uad

NEGDPOSEN T ACKDUL

" T MN10
DELAAAPCTIVOL2016- D _07.2016

Sub:

—_—————p— - - = -

SLNe | - Latitnde (N) i Longitude (1)

DEIAA, ALY = Chittoor District - -LEI6 1a, Black Granite Mine of i'fla's. JUIR.
Craniwe (1 Lad, Sv.Nos, 136, 137 & 138, Kotarmalanapalti Villnge, Gudnpalll
Viandal, Chittoor Distriet, Andhea Prodesh - Environmental Clearance - Issued -

Rew. .
This has refererce to your application submitted on 21 .05 2016, seciing Iiz'nut:snm-':rsr.z!
Clearance for the propased 4,846 ha. Black Granite Mine of Sy.Nus. 136, 137 & 1238,
Katamakanapadli Village, Gudupalll Mandal, Chittaor District, Andlhra l'r:l.'lf:wh_ in
fevour of Ms. LR, Granite (I Led, L was reportad that the nearest human hzbitation

" : H H .o - . vy by thps cypime | ~ e 1¢
viz., Rotamakanapalli (V) exisis at a distance of abott: 1.0 km fom the iming [ose areal it

was roted that the capital investment of the project is Rs. 600 Lakhs and capacty of the
progent 1s as fofiows: : . '

u
#

Aininz of Black Graalte: 3239 m® 7 znnum in 4,846 1a.

The loation of the mine as per the approved inining plan is 2s follows:

S 12°41°34.88'N L 78%33 20,84 E

11

It 15 a open cast semi-mechanized mine ond the life of the mine 22.6 years. The toial mine
leasearenis 8461, - o . _ :

]

IV, The propossl hias been examined and processed in seeordance with EJA Notification, 2006

and its amendments thereoll The Distiict Lovdl Expert Appmisal Commince (DEAC)
examined the applicsiion, in its mecting held on 27.05.2016. The represeatative of Project
Proponent has atiended fhe meetng. The Commiltee noted that =s per information
provided by AD, Mines there are no mines within 500 mts frem the proposed mine. After
dztailed discussion the Commiltee recommended ISSUE of EC. The District Level
Cavironment Impact Assessmeat Authority (DEIAA), inits meeting hield an 06.07.2016
exanunad the proposal and the reeommendations of DEAC and decided to issue EC. The
DLIAA, Chittpor dislrict herehy necords Environnmiental Clearance to the project as
menviencd ul Parn No. [ under the provicions of the ElA Notification 2006 and its
subrezuzat  amendnents  issued  under  Frvienment  (Prowection)  Act, 1986,  viz,

Netitication No.S.O44 D) daed 15002016 and Notification Na. 3.0 19E) daied

* Page | of G
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The funis eanustsed for envimrmanti! projection mensunes (Crpits) cont s, 7.0 Liakhs
and Necercime cost Re 1150 1 akhs “annnm) should he Lo in sepurat? eoes arel
should 1t be divenad for oiner purpose. Y eor wise expendifune shauld be reportad W the
Ministry and s Loz anal e hovated ot Chienmai,

Ihe Regional Oive ¢f MOEFECT locatad at Chénnai shall monitar cormpliamcs of” the
sipolated conditiom, The projest autronitics stuuld extend ful} covperation to the ciTiter
(34 of e Repional Office by fumishing the royuiste datv/information monitoning report 3.

The projeat propeoent shali sobuait six monthly ropurts on the s of compliarce ¢ L“-.r
supulancd envisonrental clearance conditions inchuding results of monitored data {>th in
hard eeipies as wel] as by esmail) to the Ministy of Environment & Forests, s Regienal |
Office. Chennat, SEIAA, A, Indusisial Cstate, Sunath Nagar, Hydernbad, Zomal Offic e of

Cenal’ Pollution Cuntrol Board, Bangalora. DEIAA, -1st Floor, APSFC Buiding. . -

Namsimiha Theertam Road, Tirupati and AP Pollution Contro! Board, Hyderabad. The
preporent shall uplowd the stats of compliance of the enviroamental clesiance cyadittona

including results of monitored dats on their websites and shall ppdate the same perioderally.

The project proponent shall submit the copies of the environmenta! clearnes 1o the Femads
of lozal bodies, Panchayats and Municipal Bewics in addition to the relevant oftizes of” the
Governovent who fn tum has 10 display the same for 30 davs trom the date of receipt. .
The smvironmental stotemem for exh financizl year ending 3t March in Form V™ as
merdzmed is to be subenitted by the projoct proposent to the AP, Poliution Contol Board &5
seserited under the Environment (Protection) Rukes, 1986, as amended subsequently; shali
also Le put on the website of e company slong with the states of compliznee of
emvirenmenta! cliarance conditions and shall alo be sent to the Regional offize of the
Ministry of Enviromment and Forests, Chenaai by e-mail  « Y

¥ - . .-

The prmjest autherities should advertise at least in two. local newspapeis widely circolaited, g

-
]

cae of which shall be in the veraculer language of the lesality concerned, within 7 &y of -
the issue of the clewrence fetter informing that the projest has been atcorded enviroamantal

clearance and a copy of the clearance letter is available with the State Pollution Coprol .

Brard, SEIAA, AP, and DEIAA, Chittcer Distriet. . = * 0 : g LS

y .
¥

The propanent skali obtain alt other manduory ¢ learances from respevtive dapamente- .+ s

Any zppual ngainst ‘this Envirommental Clearance shall lie with the Natioaab Green

Tribunal, if prefened, within a pericd of 20 days as prescribed under Section 16 of the |-

National Gr:_':n Tribunal Act, 2010. _ .
Concsaling the factus! data or submission of false /7 fabricated date and faifure to u*nvpfy v
with any of the conditions mentioned above may result in withdrawal of this clearancc g -
aftract action under the provisions of Environment (Protectian) Act, 1886,

Page S of 6
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Pl and peneral condidions

Speaalic Candlitinns:

oA Pullutionis i
W dthing & wire suey ating motiund shall ‘be edopisd o coaten! dust ol st 3 Jelny

dotarators pad thoek tube intution system for controlied sequential Blasting ;...,.! e asad
W St pedace Vibretion and dust,

Greenh tl shall be develoned slong the huundary of mining lease nrea and also in bock 2ilted
and recluimed areax with el growing native species in consultition with e ol
i"?'” Agrieuhure Department. The proponcat of miine shall exry nuni:"'ﬁ;’r:f-‘ﬂ" wintvich o
M so as to cause least damape 1o the flora of the misivg ares and nearby areas, Tle shall
e mmmednte measuces for plamting in the same ren or any other arer scles
.u.:iam..m. met foss than twice the nuniber of trees poing to be felicd by mining opaet fons.

He shall alse lahe measures for rcs.mral:on of vther flom ffauna i!‘dam:-.;cd t:y mAaing
operations, ¢ 34

x| hy

Effective safe puard measares sucl ag rcbul.:r wutcr ‘{‘ulimh 1g shall be carried out in ecyitical
arcas prone 10 air patlution and having kigh levels of SI'™M and RPM such o5 Lavl read. lsoading
ad unloading peint and transfer points, 1t shall e cn*urul that the ambient nir <juality

premeters confomm to the nerig prescribed by the Central Pollution Contrel Board dn this
regand,

The propenent of mine shall earry sic quality monitering in the core zene &5 well o buf¥er
sone for RSPM (PMIO} and Noise levels. Location of vn-m.urm stations shouid be d ecided
based en the metallurgical data topographical features and c'unon..\cma‘ly and cvologically:
scimitive !.:p:ia and frequency of monitoring should be undertaken i consubtatiors will
Ancars Praded Pullion Cuntrol Baaed, The data 5o recorded should be regulaniy siv mitted
W the Mntstry includig its Regional office Tocaied at Chennui and the Andiia Pacdesh
Pelluton € on'rnl Bowrds L"cnh.ﬂ I‘ul ul.m! (‘nnlml Bourd ence in six mor.‘hs-

The proponont shall construct gvmd-..d wads mmwumg the mininﬂ arca to the nearby e ads to
aveid dust nuisance due to “!mular movenients.

The proporent shail take rumutmm against noise arising out of mining operations weed shall
be abated of controlied at the source so as to koup it within the ;11.'117'11:3*.5:‘ Yimrs notified
under Envitonmental (Protection} Act, 1986 7 Noise Pollution{Regulations & Cuniroll Raules,
2010 by jmplanenting the following noise coatrol measures.

Proper and regular nraintenance of vl :ix.lcs and other c-;utpmr:r

Limiting time exposure of workers to excessive noise,

The wotkers aimployed shall be provided with protection equipment and earmiul=s cte,
Speed of trucks entering or leuving e mine is @ be limited to mederate speed of 25
kmph 1o prevent undue noise from empty teucks.

vvYyy

Whenever aay \h:l‘f",[.l: to pubiic haildings or momanents is apprelendad due @ their
prosinnty to the mining lease area, scientific mvestigations shail be carried out by the Lrolder
Page 200,
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the m's
and yaaintained properly.
Ll

narticalal
a prevent O T cduce the

The proponent of the ming ghatl take all possitle procuntions {

discharre of 10Xie and uhjcctiunab!c Leepend effiuents from mine workshop, tailing yonids into
curiazc bodies, pround water aguifier and useable tands o 3 miniimemn. The efflusruts shall be
cuitahly trezied, if reguired. W0 conform to ihe goneral sandards natified undey Env ironmental
t_l'*wim.:limt] Acl, l‘}E(’a;' ' '

'

3
£

should be carricd oul guarieely by the project
Atasion with District  Gresund \Water
pul Walet Autharity wd data thas
and 115 Regionel Offi co (peanat,
abud. 1 & 20y st £e.
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the pround water ble is peiling depieted due 10

qeasures shall be caied ott.

noning

:. .

p:n;-n..:'.c:'.‘.
Denartnent
colizuted sl &
CGWA, and the
it is oboerved that
correction s

gment groundwater pesourees die arca shall be
with Regional Deciorn, CGWD, Southen Repion,

or harvesting

ReLusaty
4

conservation nousures 1o av
ed in consuliatian
1ad. Suitable neasures shiould be takicn for rainwat

suiable
alacned and jraplement
Hydemn

p fram e comptent authority shontd e obtained for ditngd of grosunid Wwates if

P i “-'-h,l
red foe this prejest

any, e

Al

~d fer mining operaticans,
halt e utill
wine operatior
annot be utilt

4) Solid Waste -
i loepseil: Wherever 0p soil exists and is 10 be exgaval
removed a cacked separotely and fop soil 5o FEHe ed
(ehabiltation of (he tand, whick is no longer required fur ¥
landscaping e external dumps. Whenever the tef! sl ©
ghall b stored separately for future Wse.
Overburden: The propenent of mine shal pake steps so that he overburien,
gnid fines gener jons shall be stored in Sep
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et gtalsilian Huoagu e ¢ L g ene Fall AYRNND PR a1t te uf
repaee o Ciinre wlalbs ‘l!} o e Jlll‘l!ll

-
. . .
et reuited pumber ol retanng, walis 1o pros ide

The poepenent of the e shall o
I ehatl he baved on tie 1rin £l data,

stab ihiy 1o the dumps. Dutonsions ol the retaining wil

. . ¥ ’ ar i |
Ihe propoaent ol mies il construet reguired pumbo o prnlamd diaing to o]
et T Juring ramy seasor guopd the daamp yords

paaindes being. carsial away o
fal’ data,

Dimensions o the parland rains shall be hased on
Winte oils need oils generated trom the M machines. puning operations, i a1y, siall be
the Hozardous Wastes  (Manapeneal. Hundling, aad trzuboundacy

\lli]'n'i(...‘ Js i‘\i_‘:'
rents (hoveal 1o tie recyelers wtharized by AFPCH.

mos ament) Rules, 2008 amdd its amendn
The properent of the mire shall undertake phnsed restoration, reclamation and rehatdlitation
of the lands affected by the mining opezations aed shall compleie this work before the
conclusion of such operaticns and the abandomment af the mine, -

"3

General Conditions:

This order is valid for 2 period of 20 years or the expiry date of mine | eate period

jssuedd by the Govermaent al AP, whichever is carlier.

“Consent for Extablislment” & “Consenl for Opeeation™ shiell bz obtaincd [rom Andhra
Pradesh Follution Conteol Board under Airand Water Act and effectively comapiy with ol

the conditions stipulatest thereal

No change in mining technology and scape of working should be mmade wvithowt prior o |
approvat of the DEIAA, Chittowr District, A.P. No further expansion of modifiesntions i the -
mine shall be curried out withoul prior approval of (e SEIAA, AP/ MOFF&TC, Gol. Now

Drethi, as applicable.

Parsonnel working in dusty areas shall be provided with protective respiratory devices and
they should wear, and they should also be provided with adequate trzining ancl infonmation it |

on sulety and health aspests.

The projest propancat shall cmnre thnt no pattral watercourse and/or water ressourees shall
be obstructed du to aoy mining operutions. Necessary safeguard measures o proteet the i
Girat order strcams, if any, originating from the mine lease shall be taken., |

Ozcupational health surveillance uogram of the worhers ¢hiould be undertakern periadically
10 observe any contractions due to exposure o dust and teke corrective mensuzres, if nzeded.

itable quakified persanned  should be set-
up uider the control of a Scrior Executive, who will report dircetly to thae Head of the
COrganization, ¢ : f

i
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il he funds caninosthed for envintnment ! protection measures (Capital cost 2, 7.0 Luakhs

amd Recorting cosd Re TLS0 T WKL e should B et seataly cloute o
should non b diverted for amner purpose Year wise expenditure should b reportad 1os Ihi‘
.'dil!i‘.'.t:- md s Remional O Gee bocared o Ol nvad,

i lhe Repional Office of MOBEFECC located at Chennzl shal) moniter 2ampliunce o the
stipuluted condivions, The projea autherties should extend full corperation W the ot T ier
(81 of the Regionul Office by furnishing the coyuivite data/informationvimonitoring repor? 5.

The project proponct shali subani sis moainly repurds on the atuiur of compliance o the
stipuleted environmental elearance vonditions iseluding resalis of menitared data (bt h in
h_ud eapies as wel) ag by e-mail) te the Mines'ny of Envircamest & [ozests, its Regleosnal
Office, Chennal, SFIAA, AS, Indusizia) Letate, Sanmb Magar, Hyderubad, Zena! Office of
Central Felivtion Control Bowal, Bangaloe. 1IEIAA, 191 Floor. APSFC Bui'@ing,
Narasimba Thezasm Roead, Tirnpati and AP, Pollinion Control Board, ilydcrabad, The i
prepanent shall eplusd the staws of copliance of the enviromental cleamnee condit Eons
including results of monitored data un thair websites and shall update the same periodirally,
i The prnje-:t proponent shall submit the copics of the eavironmenta! el2arnce (o the Hezads

of local badies, Panchayats and Municipal Bodics in addition (o tha relevant offices ot~ mc : f
- Covermment wlu in tum has 1o display the same for. 30 days frorr- the date of receipt. Ve £ H

ik - The environmental sir.fcmcm for wach financial year eading 31% March In FormrV™ as - |l

mardeted 15 to be submitted by the praject pruponent te the AP, Pollution Centol Boarsd as ) ‘l
preseribed under thz Envirepment (Pratection) iales, 1986, as mnenced w‘hu;u tly; sohali '
also be put on ihe websie at the company elong with the staws of complisnees of
envionments! clearance vonditions and shall also be sent ta the F'cmn'n! office of the |
hinistry of BEnvironment and For'csl'.s Chennai by _r'm:! ; _ - '

. {

YYYAIIIII ISP PLIIYYY D 0

-} xiil.  The paejeet authorities should mhcmrc at least i twe local newspapers widely ctrcul.'t:lm! = '
‘é cae of which shall be in the vermacular fangunge of ke Incality foncerred, within 7 dymof - |
" the issue of the clearance Jetter informing that the pruject bas been accorded envirenmanital W
% ¢lesrance and o copy of the clearance letter Is available svith the Siate Pr.,llulmn Corwtraf- - 4 |
‘; Board, SEIAAL AP am! DI‘IA:\. Chittoor District. =0 : _.'_ ¥vo<5d |
» . I "l BB __ﬂ:. }
e xiv.  The proponent -h.ul. obmin 1!1 othef pandatory clearances from respeetive d-p._nm.n!s. Py {
iob . Any appwval against this Enviconmental Clearunee shall hc with the Naticnsk Grewen', :
% Tritenal, if prefened, within a pericd of 2i¥ days as pt:scnb-..d wider Scetion 16 of the © .

. National Gm:n Tribumal Act, ‘.ZUIO . BT Y,
.ob xvi  Concealing the fachusl dsta or submfssmn of false f fabricated data and failure to :mely <!
% with zny of the conditiens mentioned sbuve may result in withdrawal of this clearanze a.-.-nd o

“ ultract aetion under the provisions of Enviranment (Protection) Act, 1936, _-."
o3
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. AN ina resa aC Or spend 1 onder, ii'm'; T-:n:t"lfntm‘- My ul e BAT vy
Coemditiong 1 pot vatiag wlays The Di1aa tererves the npht 1o g lier nocily the celioye
cond e iy ,-:':;‘ dave wny further woy il b gl interest 6 cny ir:nr:.u-.:;-. et @ oy,

&y : :

13718 e ghoawe candiitons witf b enfoed miveenha, under 1he provesicne of e Wlater o
fPrevention & Coptrol ol Folluhion) A, |92y, the A (Prevention & Contayl of
Nluating) A, 108], fhe Eaviromment (Froection; ACt 1986 and the Public Liskaility

s Inturance A¢q, 1u9] alorp with their smesdinents and rules,
WL P -y . ;
The Distefer Clieomi & (Ao bR ’ :
Chairma fﬁ:ir\f\' Y Pl ;
.. ChitteoliDL Ay, | i . J AT

TU . €. 3 f 5. i Lo o

hLA A . 2 -

A SR, Granite () Lidy oSl e e i 2 I

Sri?:l.Ramamurthy. Munaging Director - Yt B8 Sl i

J.R. Plaga, 4 Floer, Tank Street, - . - h s MR Vira STE, B

Hosur, Krishrapiri Distrier. TN - 635109, TS st RIS Sl

Ph: 09994305563, e ey I, i DGl gt da Rl Gt

B vy -""-‘.,- =, s s b A * = -

Copy to: : o N T TEAERRIT 3

I. . The Chairman, DEAC. Chittaor Dt A P, fy- kind information, - - L £
2. The Chaingan, SEAC, AP, for kind fnformation, - . - 3 -
The Memher Secretay, APPCB for kind information, et s el

3.
3. The EE, RO): Tirupatt, APPCB for information, e g ar I

5. The Regivmal Ctlicer, MOET&CC, GO Chennej f‘orkind__irﬂ'u_rm:ilfbn. : o
6. The Secicrary, MULr&CC, GOy New Delsi for kind information, SEC LSS
7. Mouitcring cell, MoLF&CE, GO, Mew Delt fay kind information, PR A REL

A g
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Lt A lal TN A b W 1 Sl b o 1 IS/ IS S/l T A e WSS
2 _*:II:“'__.__ ZONAL OFFICE: KURNOOL
¢ Efﬂ;‘;a 1* Floor, Shankar Shopping Complex, Krishna Nagar Main Road

. ‘Ew-‘gﬁ‘?‘ Phone :08518- 236912,

e e-mail’ knl.zo jcee@peb ap.qav.in
BY REGD POSTWITH ACK. DUE
CONSENT ORDER FOR ESTABLISHMENT

Order No.CTR - 1080/PCBIZOKICFE/2016- H50 Dt 08.09.2016

Sub: PCB-ZO-KNL-CFE- 4,846 Ha Black Granite Mine of M/s. J.R. Granite (P) Ltd,

Sy Nos. 136, 137 & 138, Kotamakanapalli (V), Gudupalli (M), Chittoor District.
- Consent for Establishment (CFE) Order of the Board under Sec.25 of Water
(Prevention & Control of Pollution) Act, 1974 and under Sec.21 of Air
(Prevention & Control of Pollution) Act, 1981- Order- Issued- Reg.

Refi— 1. -CFE application received on-29.08,2016-through Single Desk-Policy—————

2. R.O.Tirupati Lr. C-1538/PCB/RO/CFE/2016-1328, dt.01.09.2016 received
at ZO, Kurnool on 02.09.2016.

3. CFE Committee meeting held at ZO, Kurnoolon 07.09.2016. .

P dede e

oee@eeaeoooa@ooooooo%e_eoaeaooooooo‘ag!

1) In the reference 1* cited, an application was submitted to the Board seeking
Consent for Establishment (CFE) to carryout mining activity of the following product
with installed capacity as mentioned below, with a total project cost of Rs. 90.0
Lakhs.

Sl.No. Activity Capacity
1 Mining of Black Granite 3230 m*/Annum
{(Mine Lease Area — 4.846 Ha)

2) As per the application, the above mining activity is to be carried out at Sy.Nos. 136,
137 & 138, Kotamakanapalli (V), Gudupalli (M), Chittoor District in the mine lease
area of 4.846 Ha at the following location as per Environmental Clearance.

Latitude Longitude
e 12" 41'34.88" N. — Y TN 78 43 29.84°E .

3) The above site was inspected by the Environmental Engineer, Regional Office,

Tirupati on 01.08.2016 and found that it is surrounded by;
Naorth : Hilly South : Hilly Area
East : Hillock West : Hillock

4) The Board, after careful scrutiny of the application and verification report of
Regional Office; hereby issues CONSENT FOR ESTABLISHMENT(CFE) to your
mine under section 25 of Water (Prevention & Control of Pollution) Act, 1974 and
under Section 21 of Air (Prevention & Control of Pollution) Act, 1981 and the rules
made there under. This order is issued to carryout mining of the product mentioned
at para (1) only. ' )

-~ —-5) - This order is issued from pollution control point of view only. Zoning and other
regulations are not considered. .

6) This consent order is valid for a period of 7 years from the date of issue.

7) This Consent Order issued is subject to the conditions mentioned in the annexure.

Encl: Schedule ‘A' & ‘B'. - JOINT CHIEF EI'A\I/VJ ONMENTAL ENGINEER

ZONAL OFFICE, KURNOOL
To / /
M/s.J.R.Granites Pvt., Ltd.,
Clo.Sarath,

(Mine Lease Area — 4.846 Ha),
*D.Na.108, Venkateswara Layout,

Hosur East -

Hosur, Krishnagiri — 635 109.

L Bl W@t
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SCHEDULE - A

1. The proponent shall obtain Consent for Operation (CFO) from APPCB, as réfuired
Under Section 25/26 of Water (P & C of P) Act, 1974 and under Sec 21/22 of the Air
(P&C of P) Act, 1981, before commencement of the trail runs.

SCHEDULE - B

Water:

1. The source of water is Borewell and the maximum permitted water consumption shali not g
exceed the following quantities.

Sl. No. ' Purpose Quantity (In KLD)
1 Process:
e Dust suppression within the QL roads 4.5
2 Domestic (Piant) 10—
3 Green belt - 1.0
Total: 6.5
2. The maximum waste water generation (KLD) shall not exceed the following:
S. No. | Wastewater generation | Total (KLD) Mode of disposal
1. Domestic 0.6 Septic tank followed by soak pit
Total 0.6 @

Air:

3. The project authority shall carry out only semi-mechanized cpen casting mining. The
blocks shall be separated from mother rock by using jack hammer drilling and wedge
cutting by wire saw. The separated blocks shall be dressed manually. . The project
authoerity shall adopt wet drilling method to control dust emissions.

4. The project authority shall not carry out any blasting operations.

5. Fugitive dust emissions from all the sources should be controlled regularly. The project
authority shall provide water spraying arrangement on haul roads, loading and unloading
and at transfer points for dust suppressions.

6. The project authority shall comply with the following for controlling Air Pollution.

Sl.No. Details of Stack Stack 1
a) Attached ta: . ; D.G set
b) Capacity 125 KVA
c) Name of the Fuel : HSD
d) Stack height above ground (m) 5 mtrs above the roof
e) Air Pollution Control Equipment: Acoustic enclosure
f) Conc. of particulate matter mg/Nm® SPM - 115mg/Nm”°

7. The project authority shall implement the following measures to reduce the air pollution @
during the transportation of the mineral. : : ;
* Road shall be graded to mitigate the dust emissions. "
s Qverfilling of tippers and consequent spillage on the roads shall be avoided.
T 7 777 77 The trucks shall be covered with tarpaulin. - :
« \Water shall be sprinkled at regular interval on the main haul road and other
service roads to suppress the dust.
Sold waste:
B. The Solid wastes generated shall not exceed the following breakup quantities:

S.No Solid Waste generation Method of Disposal
1. Over burden (Top soil & rock Shall be dumped in the dump vard
waste) - 61,584 m*/5 Years earmarked in the mining plan.

POO0O06O0D000002090000090000009009

Other conditions:
- The rock waste shall be dumped in the dump yard within the quarry lease area and the
..project authority shall not dump the overburden scil outgide the quarry lease area under
no circumstances.
; ngu;:;g}ect authority shall adopt and maintain the following measures to control erosion
s

o Retention/toe walls shall be provided at the foot of the dumps.
o. Worked out slaones are tn ha stahilizad b mlambies cceeeaoe. 10

©9;
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.No change in mining technology and scope of working should be made without prior
approval from the Board. No further expansion or modification in the mine shall be
carried out without prior approval from the Board.

. The project authority shall develop greenbelt along the boundary of the mine |ease
area with tall growing trees with native species
Concealing the factual data or submission of false information / fabricated data and
failure to comply with any of the conditions mentioned in this order may result in
withdrawal of this order and attract action under the provisions of relevant pollution
control Acts.

14 Notwithstanding anything contained in this conditional letter or consent, the Board

hereby reserves its right and power Under Sec. 27(2) of Water (Prevention and Control

of Pollution) Act, 1974 and Under Sec.21 (4) of Air (Prevention and Control of Pollution)

Act, 1981 to review any or all the conditions imposed herein and to make such

alternation as deemed fit and stipulate any additional conditions for the purpose of the

Act by the Board.

15. Any person aggrieved by an order made by the State Board under Section 25, Section
26, Section 27 of Water Act, 1974 or Section 21 of Air Act, 1981 may within thirty days
from the date on which the order is communicated to him, prefer an appeal asper
Andhra Pradesh Water rules, 1976 and Air Rules 1982, to such authority (herein after ~~
referred to as the Appellate Authority) constituted under Section 28 of the Water
(prevention and Control of Pollution) Act, 1974 and Section 31 of the Air (Prevention
and Control of Pollution) Act, 1981.

. /

JOINT CHIEF EygﬁbNMENTAL ENGINEER

ZONAL-OFFICE, KURNOOL
To

M/s.J.R.Granites Pvt., Ltd.,
Clo.Sarath,

(Mine Lease Area — 4.846 Ha),
D.No.106, Venkateswara Layout,
-Hosur East :

Hosur, Krishnagiri — 635 109.

jrgraniteacc@gmail.com

900000090030 0000 000@®OGSOO0G9 0O
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e ANDHRA PRADESH POLLUTION CONTROL BOARD

ANDHEA PRADESH

ST ZONAL OFFICE: KURNOOL
7 1% Floor, Shankar Shopping Complex, Krishna Nagar Main Road

Phone :08518- 236912
e-mail: jceezokn!@ gmail.com

30

CONSENT ORDER
Order No.CTR-1080/APPCB/ZO-KNL/CFO /2021 Date:15.11.2021

CONSENT is hereby granted for Operation under section 25/26 of the Water (Prevention &
Control of Pollution) Act, 1974 and under section 21 of Air (Prevention & Control of Pollution)
Act 1981 and amendments thereof and the rules and orders made there under (hereinafter
referred to as 'the Acts’, "the Rules’) to:

M/s. J. R. Granites (P) Ltd.,

(4.846 Ha), Sy.No. 136, 137 & 138,
Kotamakanapalli (V), Gudupalli (M),
Chittoor District.

(Hereinafter referred to as 'the Applicant') authorizing to operate the industrial plant to
discharge the effluents from the outlets and the quantity of emissions per hour from the
chimneys as detailed below:

(i) Outlets for discharge of effluents:

Outlet Outlet Max Daily Discharge Point of Disposal
No. Description (KLD)
1 Domestic 0.6 Septic tank followed by soak pit.

ii) Emissions from Chimneys:
Chimney No. | Description of Chimney | Quantity of emissions at peak flow

This Consent Order is valid for manufacture the following products along with quantities only:

S.No. Name of the Product / Activity Extent Capacity

1. Mining of Black Granite 4.846 Ha 3,230 m*Annum

This order is subject to the provisions of ‘the Acts’ and the Rules’ and orders made
thereunder and further subject to the terms and conditions incorporated in the schedule — A
& B enclosed to this order.

This Consent order shall be valid for a period ending with 30.09.2022 or the expiry
date of mine lease period issued by the Govt. of A.P., whichever is earlier.

Nambada Venkata pigitally signed by Nambada

Venkata Bhaskara Rao

Bhaskara Rao Date: 2021.11.15 13:21:01 +05'30'

JOINT CHIEF ENVIRONMENTAL ENGINEER (FAC)
To
M/s. J. R. Granites (P) Ltd.,
(4.846 Ha), Sy.No. 136, 137 & 138,
Kotamakanapalli (V), Gudupalli (M),
Chittoor District.

Copy to the Environmental Engineer, Regional Office, Tirupati for information and with a direction to
ensure the compliance of the time bound conditions and send a detailed report so as to place the unit
before External Advisory Committee (EAC) for review and to take necessary action, as per the
instructions of the Board Office issued on 21.06.2016 in case of non-compliance.
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SCHEDULE - A

Any up-set condition in any activity of the Mining Unit, which may result in, increased
violation of standards stipulated in this order shall be informed to this Board, under
intimation to the Collector and District Magistrate and take immediate action to bring down
the discharge / emission below the limits.

The mine operator should carryout analysis of air emissions for the parameters mentioned
in this order on quarterly basis and submit to the Board.

All the rules & regulations notified by Ministry of Law and Justice, Government of India
regarding Public Liability Insurance Act, 1991 should be followed as applicable.

The mine operator shall display online data outside the main gate on quantity and nature
of hazardous chemicals being used in the plant, water & air emissions and solid waste
generated within the mine premises, as per Hon'ble Supreme Court order.

The mine operator should put up two sign boards (6x4 ft. each) at publicly visible places at
the main gate indicating the products, effluent discharge standards, air emission
standards, hazardous waste guantities and validity of CFO and exhibit the CFO order at a
prominent place in the mine premises.

Notwithstanding anything contained in this consent order, the Board hereby reserves the
right and powers to review / revoke any and/or all the conditions imposed herein above
and to make such variations as deemed fit for the purpose of the Acts by the Board.

The mine operator shall submit Environment statement in Form V before 30th September
every year as per Rule No.14 of E (P) Rules, 1986 & amendments thereof.

The mine operator should make applications through Online for renewal of Consent (under
Water and Air Acts) and Authorization under HWM Rules at least 120 days before the date
of expiry of this order, along with prescribed fee under Water and Air Acts and detailed
compliance of CFO conditions for obtaining Consent & HW Authorization of the Board. The
Mining Unit should immediately submit the revised application for consent to this Board in
the event of any change in the raw material used, processes employed, quantity of trade
effluents & quantity of emissions. Any change in the management shall be informed to the
Board. The person authorized should not let out the premises / lend / sell / transfer their
industrial premises without obtaining prior permission of the State Pollution Control Board.

The mine operator shall submit the self certification on compliance of all the conditions
stipulated in the CFO & HWA order.

Any person aggrieved by an order made by the State Board under Section 25, Section 26,
Section 27 of Water Act, 1974 or Section 21/22 of Air Act, 1981 may within thirty days from
the date on which the order is communicated to him, prefer an appeal as per Andhra
Pradesh Water Rules, 1976 and Air Rules 1982, to Appellate authority.

SCHEDULE - B

WATER:

1)

The mine operator shall take steps to reduce water consumption to the extent
possible and consumption shall NOT exceed the quantities mentioned below :

S.No. Purpose Quantity (KLD)
1 Dust Suppression 4.5 KLD
2 Domestic 1.1 KLD
3 Green Belt 1.0 KLD
Total 6.5 KLD

Digital flow meters with totaliser facility shall be provided for assessing the quantity of
water used for each of the purposes mentioned above.
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2) The emissions shall not contain constituents in excess of the prescribed limits
mentioned below:
Chimney No. Parameter Emission Standards (mg/Nm3)

AIR :

3) The mine operator shall comply with ambient air quality standards of SO, — 80

Hg/m3; NOy — 80 pg/m3; PMys - 60 pg/m?; PMyp - 100 pg/m3, measured at mine
premises at the periphery of the mine area.

Standards for other parameters as mentioned in the National Ambient Air Quality Standards
CPCB Notification No.B-29016/20/90/PCI-1, dated 18.11.2009.

Noise Levels: Day time : (6 AMto 10 PM ) — 75 dB(A)
Night time: ( 10 PMto 6 AM) — 70 dB(A)
4) Fugitive dust emissions from all the sources should be controlled regularly. The

mining unit shall provide water spraying arrangement on haul roads, loading and
unloading and at transfer points for dust suppression.

5) The mine operator shall establish one Ambient Air Quality monitoring station and
monitor the critical parameters maintained in Schedule - ‘B’ as per CPCB guidelines
and shall submit monthly reports to Regional Office and Zonal Office regularly.

6) The mine operator shall comply with the specific standards with respect to process
emissions stipulated by the MoEF & CC, Gol, New Delhi from time to time.
S. Details of process Emission control Emission standards
No. emissions system

7) The mine operator shall ensure compliance of the National Ambient Air quality

standards notified by MoE&F, Gol vide notification GSR 826(E), dt. 16.11.2009 at the
boundary of the premises during construction and regular operational phase of the
project.

8) The mine operator shall not cause any air pollution problems to surroundings and
shall take the following air pollution control measures :
a. The mine operator shall develop greenbelt wherever possible in buffer zone

area. Greenbelt development shall be started along with the construction
activity.

b. In case the green belt is not possible in the surroundings compensatory green
belt can be developed.

SOLID WASTE:
9) The mine operator shall dispose solid waste (NON HAZARDOUS) as follows :
S.No Solid Waste Quantity | Hazardous / as Mode of Disposal
generation defined under
HWM Rules, 2016
1. Over Burden 61,584 Shall be dumped in the dump
(Top soil & rock M3/ Year | Non Hazardous yard
waste)

10) The mine holder shall dispose the solid waste in an earmarked area as per the
approved mine plan only.

32



731

GENERAL CONDITIONS:

11)  The mine operator shall not increase the lease area against the grant of mine lease.

12) The mine operator shall not enhance the production capacity beyond the permitted
quantities as per mining lease and as per the approved mine plan.

13)  The mine operator shall take all the environment pollution prevention measures and
shall operate as per the mining plan only.

14) The following rules and regulations notified by the MOEF&CC, Gol shall be
implemented.

a. Hazardous and Other Wastes (Management and Transboundary Movement)
Rules, 2016.

b. Manufacture, Storage and Import of Hazardous Chemicals Rules, 1989.

c. Batteries (Management & Handling) Rules, 2001 and Amendments thereof.

d. E-waste (Management) Rules, 2016.

e. Plastic Waste Management Rules, 2016.

f. Construction and demolition waste Management Rules, 2016.

g. Fly Ash Notification, 2016.

h. Solid Waste Management Rules, 2016.

15) The mine operator shall maintain the following records and the same shall be made

available to the inspecting officers of the Board:
a. Daily production details
b. Quantity of Effluents generated, treated, recycled/reused.
c. Log Books for pollution control systems.
d. Characteristics of effluents, Ambient Air Quality and emissions.
e. Hazardous/non hazardous solid waste generated and disposed.
f. Inspection book.
g. Manifest copies of hazardous waste.

16)  The proponent shall scrupulously comply with conditions stipulated by the DEIAA
(AP), MoEF&CC, Gol, in the Environmental Clearance order Dt. 20.07.2016.

17) The mine operator shall comply with conditions stipulated in the CFO order dt.
19.10.2016.

18) The mine operator shall not increase the capacity beyond the permitted capacity
mentioned in this order, without obtaining EC/CFE/CFO of the Board.

19) The mine operator shall not manufacture any other products without obtaining CFE /
CFO of the Board.

20)  The mine operator shall not cause ground water pollution in and around the Mining
Unit premises.

21)  All the waste material should be accommaodated within the Mining Lease Area.

22)  All mining products and rejects, irrespective of size and quality, should be hauled
away from the mine.

23) Dumping of overburden, if done, should use the retreating pyramid bench formation
with concurrent, physical and biological reclamation. Dumps should be contoured
and provided with relief control and stabilized. Dump tops should be compacted,
levelled and be properly drained.

24) Suitable tree species should be planted on either side of the haul roads.

25) The mine rejects shall be disposed scientifically in the earmarked area as per the
mining plan.

26) Fugitive emissions from all the sources shall be controlled regularly.

27) Mining shall be carried out as per approved Mining plan.
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29)

30)

31)

To
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The mine operator shall comply with all the Rules and Regulations specified in Water
(Prevention & Control of Pollution) Act, 1974, Air (Prevention & Control of Pollution)
Act, 1981 and Hazardous Wastes (Management, Handling and Transboundary
Movement) Rules, 2016 and their amendments issued thereof.

Concealing the factual data or submission of false information / fabricated data and
failure to comply with any of the conditions mentioned in this order may result in
withdrawal of this order and attract action under the provisions of relevant pollution
control Acts.

The Board reserves its right to modify above conditions or stipulate any further
conditions and to take action including revoke of this order in the interest of
environment protection.

The mine operator shall submit a compliance report on CFO conditions for every 6
months as on 01" January and 01% July of every year at Regional Office and Zonal
Office.

Digitally signed by Nambada
Nambada Ven kata Venkata Bhaskara Rao

+05'30'

JOINT CHIEF ENVIRONMENTAL ENGINEER (FAC)

M/s. J. R. Granites (P) Ltd.,

(4.846 Ha), Sy.No. 136, 137 & 138,
Kotamakanapalli (V), Gudupalli (M),
Chittoor District.
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CISGERECAL
Government of India
#9 Ud ISR HATEY
Ministry of Labour & Employment
Directorate General of Mines Safety
u=T¢ €17 /Chennai Regiaon

No. CNR/Granite/Order 22(3)/2022/ [ Chennai, dated the _7 ° !

From
The Director of Mines Safety,
Chennai Pegion,
3" Floor, Left Wing, New Additiona! Building,
CGO Complex, Shastri Bhawean,
Nungambazkkam, Chennai - 600 006.

To

The Owner,
Kotamakanapalli Granite Mine (East Pit - Sy. No. 99/4&7) of
M/s J.R. Granites Private Limited,

4™ Floor, J.R.Plaza, Tank Street,

Hosur, Krishnagiri District-635 109 (TN).

SUBJECT: Order under Section 22(3) of the Mines Act, 1852  for
Kotamakanapalli Granite Mine (East Pit - Sy. No. 99/4&7) of M/s J.R. Granites
Private Limited, at Sy. No. 99/4 & 7 of Kotamakanapalli Village, Gudupalli Mandal,
Chittoor District, Andhra Pradesh State — Reg.

Sir,

Piease refer to the inspection of your above mine by the officers of this Directorate on
23" August, 2022,

The inspection revesled the following contraventions of the provisions of the Regulation
196 of the Metalliferous Mines Pegulstions, 1961, The mine was worked without forming proper
bencnes or adequately sioped. Height of the benches was varying between 40m to 45m on the
southerm side & western side and 20m to 25m on the eastern side. Sides were not properly
dressed and lanse houlders were found hanging precariously along the sides.

In vicw: of the dengerous conditions mentioned above, I am of the opinion that there is
an urgent znd immediate: danger to the life and safety of persons who may be employed in
Kolsiakanapaih Granite Hine (Cast Pit- Sy. No. 99/487) of M/s 1.R, Granites Private Limited.
Therefere, by virtue of powers conferred on me under Section 22(2) of the Mines Act, 1952,
J, nereby pronibit empioyment of persons in Kotamakanapalii Granite Mine (East Pit  Sy. No.
99/457) of 1[5 IR Granites Private Limited, at Sy. No. 99/4 & 7 of Kotamakanapalli Village,
Gudupslli Mandzl, Chittoor Dictrict, Andhra Pradesh State, till such time the above mentioned
dangers are removed and Lhe order s vacated in wriling. Howevei, this order coes not prohibit
employrent of only those percons whose presence may be reasonably necessary to remave the
dangers,




N 7 S——

1he work ol remioval of dangers ghall be done in

(a) The work of removal of danger shall be don
manager after giving notice of re-opening 0
be kept suspended whenever the manager is

(b) No parson chall be engaged at the bottom of the high bench

dangei due o fall of sides.

¢\ Formation of benches as required by the Regulation 106 of the

the fallmaing manNer:

e under the personal supervision of the
f the mine to this Directorate and shall
absent for any reason whatsoever.

es where there i<

Wetalliferous Minex

Regulations, 1961 shall be done from top downwards only.

(d) All approaches t© the bottom of high benc

hes shall be kept fenced securely and

effectively so as 1o prevent any inadvertent entry of persans.

A copy of the order is being sent o the Central
22(5) of the Mines Act, 1952.

A copy of this order shall be kept display

of at least three weeks from the date of receipt of this order ©

writing, whichever is earlier.

An immediate acknowledgemant of this ORDER is requested.

Government as required under Section

ed on the Notice Board at the mine for a period .

r till the order is vacated in

yours sincerely,

R. Kannan)

Director of Mines Safety,
P T [ N f"l-n...-.-.?
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GSTIN : 37MCCJ7764P12Q

Sy.No : 289, 280/3, Basavapalli(Vi)
Naraharipet (Po),Gudipala (Wdi)
CHITTOOR. DT. - 517 132

J IR GRANITES PVT. LTD.. s iatr

e NO.SVSG/DMS/KGIM/002/2022- Dated: 30.08.2022

To

The Director of mines Safety
Chennzi Region

Chennai

rt of violations on Inspection made by Sri. Kannan,
Dy Director of mines

Kotamakanapalli

Sub :- Compliance repo
Director of Mines Safety and 5ri. P. Raghupathy Reddy,

safety on 23.08.2022 at Ey_No._qu/ggi?, ] R Granite Mine at
Villzge, Gudipala mandal, Chittoor Dist, Andhra Pradesh.

with reference to your letter No.CNR /Granite/Order22(3) /2022/1201 dated

25.08.2022 we bring to your kind notice that the top of the bench of the high
wall side is more as worked by previous owner now we are temporarily
suspended the mine and we granted two more leases towards western side of
the existing mine from Assistant Director of mines and Geology ( tirumala
granites and surya granites) by approaching from the western side of mine by
deploying benches of proper height on the high wall side by removing the over
burden and waste rock. On completion of the work and formation of benches
the high of the high wall side will be reduced and we already fenced away from
the high wall side of the mine and avoiding persons in the prohibited area.

More over Presently we send a Notice of discontinuance letter No. JR./DMS /

001/2022-23 dated 31.07.22 Sfter the amalgamation of the three leases of the
mine Boundary 111(3) N0.302577/ SZ / Chennai Region / perm/ 2021/194878

Dated 31.12.2021. (Jr granites, Tirumala Granite and Surya granite) hereafter
e mine namely Kotamakanapalli Granite mine of M/s. JR

we called it as on
arily.

Granites pvt Ltd and discontinue the mine tempor
before start working of the mine and we promise

we send a reopening notice
tions and violations made by you.

you that we will follow all your sugges
provision;/gii_bg.___‘___

with willful disregard to the _ "
mine, We assure. T

f the persons employed in the
nd guidelines in future. .5~

We have no intention to work
law and neglecting the safety o
you that we will follow your directions a

o’




GSTIN : 37AACCJ7764P1ZQ

Sy.No : 289, 290!3', Basavapalli(Vi)
Naraharipet (Po),Gudipala (Mdl)

JRGrANTES PYT. LD, Clmoem

We displayed your order copy on notice board at the mine site.

Thanking you yours sincerely
Enclosures:- , T//
_ Notice of Discontinuance ' P.Maheshwar Rao
C Nominated Owner

HOTAMARANAPALLE GRANITE FINE
/s, J R GRANITES FVT LTD

2, Mo, 136 & 138, Kotamakanapails,
Chigaramakanapalle Post,
Gudipailz Mandalam,
Chlitoor Dist., AP-AH 7247
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T . ANDHRA PRADESH POLLUTION CONTROL BOARD

ST ﬁ REGIONAL OFFICE, TIRUPATI

X 1st Floor, APSFC Building, Narasimha Theertham Road, TIRUPATI - 517502
A.NARENDRA BABU, Tele : 0877-2253981

Environmental Engineer Email : rotpt-eel@appcb.gov.in

Notice. No. C-1538/APPCB/RO-TPT/2022- | 5.28- Dt9 .08.2022

SHOWCAUSE NOTICE

Sub: APPCB - RO - TPT — M/s. J.R. Granites (P) Ltd., (Black Granite mine -
4.846 Ha), Sy.No. 136, 137 & 138, Kotamakanapalli (V), Gudupalli (M),
Chittoor District — Certain violations of CFO order — Showcause Notice -
Issued -Reg.

Ref: 1. CFO Order No. CTR-1080/APPCB/ZO-KNL/CFO/2021, Dt
15.11.2021 valid upto 30.09,2022.
2. Hon'ble NGT, New Delhi order dt. 27.04,2022 in Q.A. No. 271 of 2022
(PB). )
3. Lr.No. OA 271/APPCB/Legal/NGT(PB)/2022-190, Dt. 11.05.2022.
4. Joint committee inspection held on 22.06.2022.
5. Hon’ble NGT, New Delhi order dt. 20.07.2022 in O.A. No. 271 of 2022
(PB).
* &k k k &
WHEREAS you are operating a Black Granite mining unit in the name & style
of M/s. J.R. Granites (P) Ltd., at Sy.No. 136, 137 & 138, Kotamakanapalli V),
Gudupalli (M), Chittoor District for Mining of Black Granite - 3,230 m3/annum in an
area of 4.846 Ha.

WHEREAS you have obtained CFO from A.P. Pollution Control Board with
certain terms and conditions through reference 1st cited valid upto 30.09.2022.

WHEREAS one Mr. K, Srinivasulu and other residents of Kondasamudram
and surrounding villagers, Gudupalli Mandal, Chittoor District have filed Original
Application before Hon’ble National Green Tribunal, Principle Bench, New Delhi on
Granite quarries operating in Gudupalli (M) on blasting operations, damages
occurred to the residential houses of surrounding villages.

WHEREAS Hon’ble National Green Tribunal, Principle Bench, New Delhi have
constituted a Joint committee comprising of Regional office of MoEF & CC,
Bangalore, CPCB, SEIAA, State of Andhra Pradesh, State PCB and Collector,
Chittoor. Through reference 204 cited.

WHEREAS in obedience to Hon’ble NGT, the Joint committce have completed
the inspection on 22.06.2022 and submitted Joint committee inspection report to

Hon’ble NGT. The joint committee have found the violations on the following consent
order conditions.

1. Buffer zone of 7.5 meters all around the mine lease area for green belt
development is not being maintained. The Project Authorities are conducting
mining operations even in buffer zone.

2. Project Authorities were not provided details/records regarding the CSR
activities and year wise expenditure incurred for each financial year.

3. Avenue plantation (tall plants) of at least 1.5 m height for 1 km length of the
approach road on either side of the road has not developed.

No water sprinklers and mobile water sprinkling tankers are available at the
mine lease area.

5. Monitoring reports of Ambient Air Quality (AAQ), Ground water level and quality,
Noise levels, are not available,

6. Permission from Competent Au thority for withdrawing of ground water from bore
wells is not available.

@
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7. Garland drains and Siltation ponds are not available.
8. Measures for ground water recharge are not being taken,

9. Qver Burden is being dumped out of the mine lease area. Approval regarding
dumping of OB out of the mine lease area is not available.

10. Retaining wall at the end of OB dump of appropriate size is not available,

11. Details/records regarding the Occupational Health Surveillance of workers are
not available,

12. Details/records regarding constitution of separate Environmental Management
Cell are not available,

13. Details/records regarding funds earmarked Jor environmental protection
measures are not available.

14. Project Authorities are not submitting six monthly compliance reports along with
monitored data to competent authorities on regular basis,

15. Project Authorities are not submitting Environmental Statement in Form-V to
competent authorities on regular basis. >

WHEREAS Hon’ble Hon’ble National Green Tribunal, Principle Bench, New
Delhi have further directed the State Pollution Control Board and State Environment
Impact Assessment Authority (SEIAA) directed to take further remedial action in
accordance with the Law by following due process. Through reference 5t ciled,

In this regard, you are herc by directed to submit a reply on the above
violations in the CFO order within 7 days from the receipt of this notice, failing which
action will be initiated against your Granite Cutting and Polishing unit under the
relevant provisions of Water (Prevention and Control of Pollution) Act, 1974 and Air
(Prevention and control of Pollution) Act, 1981,

)y
ENVIRONMENTAL ENGINEER

To e e TR
M/s. J.R. Granites (P) Ltd.,

(Black Granite mine -4.846 Ha),

Sy.No. 136, 137 & 138, Kotamakanapalli V),

Gudupalli (M), Chittoor District.
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_)_,

(4,

From i . Date: 15.09.2022

M/s. J.R. Granites Pvt Ltd _
Black Granite Mine - 4.846 Ha, 1

Sy.No.136,137&138, - x‘?_’?‘*}\\_
Kotamakulapalli Village, ; 'l_,".::_'-__:j‘ ;o
Gudupazlli Mandal, Chittoor D1str1ct-:)17425 R PSS i
Cell No: +91 90000 50676 § N “N
s AT

To : :'_;5;: : 'QRA,_,,‘; i
The Env'h'onmental Engineer, £ 8 / (‘f\\( ’ et
AP Pollution Control Board, 1alE Y 11\ ;9
Regional Office, Tirupati i : ;\L
Sir, : \"\"-.'.31\._.\ - Lt BT

‘ oy -‘ 2t \‘.-__ — S

Sub: APPCB RO TPT — Showcause Notice received from AP Pollution
Control Board, Regional office, Tirupati, in connection with the
Original Application No. 271/2022 filed by A. Srinivasulu and
other residents of Konda samudram village —~Reply submitted
for kind consideration — Reg. t

Ref: Show, cause Notice. No. C-1538/APPCB/RO-TPT/2022-1578
Dt:29.08.2022.

We humbly submit that, we are operating Granite mine at lease area
of 1.620 Ha with valid Environmental Clearances, Consent For
Establishment and Consent For Operation from Pollunon Control Board.
Copies enclosed Annexure I, II, III.

At this Juncture we have received Notice from AP Pollution Control
Board on certain consent conditions violations in connection with Original
Application No. 271/2022 filed by A. Srinivasulu and other residents of
Konda samudram village. ,

In view of the above, we are herewith submitting the condition wise
compliance on the observations made during the visit of Joint inspection
committee held on 22.06.2022. |

S. Observations made by Joint :
No inspection committee on Compliance
'22.06.2022 .

1. |Buffer zone of 7.5 meters all around | Three rmmng leases existing
the mine lease area for green belt|in the name of M/s. J.R.
development is not being maintained. | Granites - 0.850 Ha, M/s.
The Project Authorities are conducting | J.R. Granites - 1.620 Ha and
mining operations even in buffer zone. | M/s. J. R Granites - 4.846

i Ha are presently

i amalgamated as one mine
and we! are maintaining
; buffer of 7.5 meters for the
'. total extent. Surface plan

enclosed .
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2. | Project Authorities were not provided | We are taking up C_SR
details/records regarding the CSR|activities at surrounding
activities and year wise expenditure | villages every year,
incurred for each financial year. Donations List enclosed.

3. | Avenue plantation (tall plants) of at|We have developed greenbelt
least 1.5 m height for 1 km length of | an either side of the roads
the approach road on either side of the | with local species. Photos
road has not developed. enclosed.

4. | No water sprinklers and mobile water | We are engaged Tipper
sprinkling tankers are available at the | mounted water sprinklers for
mine lease area. dust suppression. Photos

enclosed

5. | Monitoring reports of Ambient Air [As per the instructions, we
Quality (AAQ), Ground water level and | have engaged 3d  party
quality, Noise levels, are not available. |analysis agency namely M/s.

Kiwis Eco Laboratories put
ltd., The analysis report
pertaining to August month
are herewith enclosed.

6. | Permission from Competent Authority | We consume very less water
for withdrawing of ground water from | that too from mine pit area.
bore wells is not available. No additional drawing of

groundwater.

7. | Garland drains and Siltation ponds | We have provided Garland
are not available. drains and Siltation ponds.

The water so collected is
being used for spraying on
roads and for wet drilling
operations, green belt
development etc. Photos
enclosed.

8. | Measures for ground water recharge | We consume very less water
are not being taken. that too from mine pit area.

No additional drawing of
groundwater,

9. | Over Burden is being dumped out of [ We have applied additional
the mine lease area. Approval|land of 1.818 Ha., the
regarding dumping of OB out of the | DM&G. Ibrahimpatnam, has
mine lease area is not available. issued LOE. And presently

we are storing the over
burden at applied area.

10. | Retaining wall at the end of OB dump | Provided retaining wall.
of appropriate size is not available.

11, | Details/records regarding the | Medical services are provided
Occupational Health Surveillance of |to the workers as and when
workers are not available. necessary.

12. | Details/records regarding constitution | Sri P. Senkhar Raju,who is a
of separate Environmental | Diploma holder with total
Management Cell are not available. experience of 8years in

mining operations looking
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after t‘t}e Environmental
Management

Cell.9000950676

six monthly compliance reports along
with monitored data to competent
authorities on regular basis.

13.| Details/records  regarding  funds | Details enclosed.
earmarked ; for environmental |
protection measures are not available. B
14. | Project Authorities are not submitting | We have submitted half

yearly compliance reports
along with the monitoring
data for the 1st half of 2022.
Acknowledgement received is
here withlenclosed.

15.

Project Authorities are not submitting
Environmental Statement in Form-V to
competent authorities on regular
basis. |

Submitted. Copy enclosed

In view of the above, it is requested to drop any action against our
mining project and further we are obey to follow any :Lnstructlon received

from the Board ﬁ'om time to time.

Submitted.

I
]
I
i

l

onurs faithfully

£ T Mk

(P. Maheshwara Rao)
Nommated owner
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Date: 15.09.2022

M/s. J.R. Granites Pvt Ltd
Black Granite Mine-4.846 Ha,

Sy.No.136,

1378138,

Kotamakulapalli Village,
Gudupalli Mandal, Chittoor District-517425
Cell No: +91 90009 50676

Ref: CFO, CFE, EC/COMP & Form V/JR/APPCB/RO-TPT /2022-03

To

The Environmental Engineer

Andhra Pradesh Pollution Control Board,
Regional Office, 1%t Floor, APSFC Building,

Balaji City, Narasimha Teertham Road (Near LIC),
Tirupati — 517 502

Respected Sir,

Subject:

Reference:

Submission of half yearly compliance reports of CFE, CFO & EC copies
conditions for the period from January 2022 to June 2022 and
Environmental Statement Form V for the financial year 2021 to 2022
M/s. J.R. Granites Pvt Ltd, (Mine Lease Area — 4.846 Ha), Sy. No.
136,137&138, 95/2(P) & 95/3(P), Kotamakulapalli Village,
Gudupalli Mandal, Chittoor District.,, Andhra Pradesh- Reg.

1.Consent For Establiment Order No.CTR-1080/PCB/ZOK/CFE/2016-
650 dated on 08.09.2016.

2. Consent For Operation Order No: CTR - 1080/APPCB/Z0O-KNL/
CFO&HWM/2016 -785 dated on 19.10.2016.

3. E.C. Order No: Lr. No: DEIAA/AP/CTR-01/2016 dated on
08.07.2016.

* k ok ok &

With reference to the above, we are here with submitting Environmental Statement

Form V for the financial year 2021 - 2022 and half yearly compliance report for the
period from January 2022 to June 2022 on CFE, CFO & EC Conditions audited by
NABL Laboratory Star Analytical Services for our M/s. J.R. Granites Pvt Ltd
(Mine Lease Area — 4.846 Ha), Sy. No. 136,137 & 138, Kotamakulapalli Village,
Gudupalli Mandal, Chittoor District., Andhra Pradesh.

Thanking you,

Yours Sincerely

T Pkt

(P. Maheshwara Rao)
Nominated owner
Enclosure: CFO, CFE, EC Compliance Report & Form V
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EC COMPLIANCE

M/s J.R Granites Pvt Ltd, 4.846 Ha.,
Sy. No. 136, 137 & 138 Kotamakulapalli Village,
Gudupalli Mandal,
Chittoor District, Andhra Pradesh.
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Compliance Status of the Environmental Clearance Conditions
(For the Period of 1¢ January to 315t May 2022)

(EC Order. No: DEIAA/AP/CTR/01/2016 dated: 08.07.2016)

A.Specific Conditions

Sl No.

Conditions

Compliance

Air Pollution

1

Wet drilling and wire saw cutting method shall be
adopted to control dust emissions. Delay detonators
and shock tube initiation system for controlled
sequential blasting shall be used so as to reduce
vibration and dust.

Wet drilling is adopted to
suppress the dust emission
from the drill machines at its
source by inbuilt water injection
system and wire saw cutting
method is using to reduce the
air pollution and also holes are
charged with optimum charge
using time delay detonator.

Greenbelt shall be developed along the boundary of
mining lease area and also in backfilled and reclaimed
areas with tall growing native species in consultation
with the local DFO/Agriculture Department. The
proponent of mine shall carry mining operations in
such a manner so as to cause least damage to the flora
of the mining area and nearby areas. He shall take
immediate measures for planting in the same area or
any other area selected by authorities not less than
twice the no. of trees going to be felled by mining
operations. He shall also take measures for restoration
of other flora/fauna if damaged by mining operations.

Green belt will be developed
along the periphery of the mine
lease area in order to reduce the
dust emissions.

Effective safeguards measures such as regular water
sprinkling shall be carried out in critical areas prone to
air pollution and having high levels of SPM such as
haul road, loading and unloading point and transfer
points. It shall be ensured that the ambient air quality
parameters conform to the norms prescribed by CPCB
in this regard.

Fugitive dust emission from all
the sources is controlled by
regular water spraying on haul
roads, loading and unloading
points, blasted heaps and at
transferring point by avoiding
overfilling of tippers and
consequent spillage on roads.
Present concentration levels are
found well below the NAAQ
standards and test reports are
attached in

Annexure -1

The proponent of mine shall carry air quality
monitoring in the core zoneas

Ambient Air Quality
Monitoring was carried out at
2 locations (one at Mine
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well as buffer zone for RSPM (PM10) and Noise
levels. Location of monitoring stations should
be decided based on the metallurgical data
topographical features and
environmentally and ecologically sensitive
targets and frequency of monitoring should be
undertaken in consultation with APPCB. The
data so recorded should be regularly submitted
to the Ministry including its Regional office
located at Chennai and APPCB

/ CPCB once in six months.

area and other at nearest villages).
Results were found to be within
prescribed NAAQS limits and test
reports are attached in Annexure -1.
Noise monitoring was carried out at
2 locations (one at Mine area and
other at nearest villages). Results
were found to be within prescribed
CPCB limits and test reports are
attached in Annexure -I. Data will
be submitted to the Ministry
including its Regional office located
at

Chennai and APPCB /CPCB once in
six months.

The proponent shall construct graded roads
connecting mining area to the nearby roads to
avoid dust nuisance due to vehicular
movements.

Graded roads have not been
constructed yet. It will be done in
further. All precaution measures like
road leveling, pits refilling from time
to time whenever required without
any inconvenience to the
transportation as well as people
travelling on the roads will be taken
care off.

The proponent shall take precaution against
noise arising out of mining operations and shall
be abated or controlled at the source so as to
keep it within permissible limits notified under
Environmental Protection (Act), 1986/ Noise
Pollution (Regulation & Control) Rules, 2010 by
implementing the following noise control
measures.

¢ Proper and regular maintenance of vehicles

and other equipment’s

Limiting time exposure of workers to
excessive noise

The workers employed shall be provided
with protection equipment and earmuffs etc.
Speed of trucks entering or leaving the mine
is to be limited to moderate speed of 25
kmph to prevent undue
noise from empty trucks.

All necessary precautions are taken
as per guidelines and noise level is
found within prescribed limit and
the test reports are attached in
Annexure -1
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Whenever any damage to public buildings or
monuments is apprehended due to their
proximity to the mining lease area, scientific
investigations shall be carried out by the
holder of mining lease area so as to keep the
ground vibrations caused by mining operations
within safe limit.

It will be followed.

Water Pollution

The source of water is Bore well. Total water
requirement is 6.5 KLD. Out of that 4.5 KLD is
used for Dust suppression and 1.0 is used for
development of greenbelt; 1.0 KLD is used for
domestic purpose.

Complied and wastewater disposing in to
septic tank followed by soak pit.

Garland drain and Siltation ponds of
appropriate size should be constructed for the
working pit to arrest flow of silt and sediment.
The water so collected should be utilized for
watering the mine area, roads, green belt
development etc. The drains should be
regularly desilted, Particularly after monsoon,
and maintained properly.

Garland drain and Siltation ponds is
constructed for the working pit to
arrest flow of silt and sediment.

All necessary water conservations
methods will be adopted by reusing
Wherever the possibility. Whatever
conserved water will be utilized for
Sprinkling and green belt
development.

The proponent of mine shall take all possible
precautions to prevent or reduce the discharge
of toxic and objectionable liquid effluents from
mine, workshop, tailing ponds into surface
bodies, ground water aquifer and useable lands
to a minimum. The effluents shall be suitably
treated, if, required to conform to the general
standards notified under EPA, 1986.

It will be followed.

Monitoring of groundwater level and quality
should be carried out quarterly by the project
proponent in and around the project area in
consultation with State Ground Water
Department/ Central Ground Water Authority
and data thus collected shall be submitted
regularly to the MoEF&CC and its Regional
Office Chennai, CGWA, and the Regional
Director, Central Ground Water Board,
Hyderabad. If at any stage, it is observed that
the ground water table is getting depleted due
to mining activity, necessary correction
measures shall be carried out.

Since the water is used from local
tankers the ground water is not
used.

Chemical characteristics of nearby
ground water sources are analyzed
to understand the water quality of
the area. The test reports are
attached in Annexure-I
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Suitable conservation measures to

augment groundwater resources in the area shall
be planned and implemented in consultation
with Regional Director, CGWB, Southern
Region, and Hyderabad. Suitable measures
should be taken for rainwater harvesting.

All necessary conservation
measures have been taken to
recharge ground water.

Permission from the competent authority
should be obtained for drawl of ground water,
if any, required for this

project.

No proposal for  ground
extraction in the lease area.

Solid Waste

Topsoil: Wherever top soil exists and is to be
excavated for mining operations, it shall be
removed and stacked separately and top soil so
removed shall be utilized for restoration or
rehabilitation of the land, which is no longer
required for mine operations or for stabilizing
or landscaping of external dumps. Whenever
the top soil cannot be utilized concurrently, it
shall be stored separately for future use.

Complied and Top soil utilized on
waste dump for stabilization and
plantation.

Overburden: The proponent of mine shall take
steps so that overburden, waste rock rejects and

fines generated during mining operations shall
be stored in separate dumps preferably on

impervious grounds. The waste rocks,
overburden etc. shall be concurrently backfilled
into the mine excavations so as to restore the
land to its original use as far as possible. In case
of non- feasibility of backfilling, the waste
dump shall be suitably terraced and stabilized
through the vegetation. The proponent shall
maintain proper angle of repose to ensure
stability to the dump.

It is temporarily stacked in South-
West side of QL area. At the end of
the life of mine the pits will be
reclaimed with the waste generation
from mining.

Below the foot of the slopes a
retaining wall will be constructed
using boulders.

The proponent of mine shall construct retaining
walls to provide stability to the dumps.
Dimensions of retaining walls shall be based on
rainfall data.

It is temporarily stacked in South-
West side of QL area. At the end of
the life of mine the pits will be
reclaimed with the waste generation
from mining

Below the foot of the slopes a
retaining wall will be constructed

using boulders.
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Proponent of mine shall construct required
number of garland drains to arrest mineral
particles being carried away as runoff during
rainy seasons around the dump yards.
Dimensions of garland drains shall be based on
rainfall data.

Garland drain and Siltation ponds
will be constructed around the mine
area to arrest the mineral particles
carried away as runoff during rainy
season.

Waste oils, used oils generated from the EM
machines, mining operations, if any, shall be
disposed as per the hazardous wastes
(Management, Handling and trans boundary
movement) Rules, 2008 and its amendments
thereof to the recyclers authorized by APPCB.

The quantity of used oil generated is
negligible. The used oil is stored in
suitable containers and sold to
authorized re-processor.

The proponent of mine shall undertake phased
restoration, reclamation and rehabilitation of
the lands affected by the mining operations and
shall complete his work before the conclusion
of such operations and abandonment of

mine

It will be followed.

A. General Conditions

Conditions

Compliance

This order is valid for a period of 20 years OR the
expiry date of mine lease period issued by the
Government of AP,
whichever is earlier.

EC Order No.
DEIAA/AP/CTR/01/2016,

dated: 08.07.2016 attached as
Annexure-II.

“Consent for Establishment”& “consent for
Operation” shall be obtained from Andhra
Pradesh Pollution Control Board under Air

and Water Act and effectively comply with all the
conditions stipulated thereof.

CFE & CFO is attached in
Annexure-III

No change in mining technology and scope of
working should be made without prior approval
of the SEIAA, AP. No further expansion or
modifications in the mine shall be carried out
without prior approval of the SEIAA,
AP/MoE&F, Gol, New Delhi, as

applicable.

Noted. Mining technology and
scope of working will not be
changed without prior approval of
the SEIAA, A.P and no further
expansion or modifications in the
mine will be carried out without
prior approval of the SEIAA, AP/
MoEé&F, Gol, New Delhi.

Personnel working in dusty area should wear
protective respiratory devices and they should
also be provided with adequate training and
information on safety and health aspects.

Personnel Protective Respiratory
devices are providing wherever
necessary.

Employees will be taught about
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safety and health aspects working
during excavation of mine.

The project proponent shall ensure that no natural
watercourse and/ or water resources shall be
obstructed due to any mining operations
Necessary safeguard measures to protect the
tirst order streams, if any, originating from
the mine lease shall be taken.

Not applicable

Occupational health surveillance program of the
workers should be undertaken periodically to
observe any contractions due to exposure to dust
and take corrective

measures, if needed.

It will be followed

A separate environmental management cell with
suitable qualified personnel should be set-up
under the control of Senior Executive, who will
report directly to the head of the organization.

A senior qualified executive is
given responsibilities to take care
of all the necessary documents,
communication and fulfilling the
requirements with regularities. He
will report all the information to
the Head time to time

about the developments.

The funds earmarked for environmental
protection measures (Capital cost Rs. 7.0 lakhs
and recurring cost Rs. 11.50 Lakh/annum) should
be kept in separate account and should not be
diverted other purpose. Year wise expenditure
should be reported to the Ministry and its
Regional office located at Chennai.

Plan is prepared based on budget
allocated and is under
implementation.

The regional office of MoEF&CC located at
Chennai shall monitor compliance of the
stipulated conditions. The project authorities
should extend full cooperation to the officer (s) of
the Regional Office by furnishing the requisite
data/information/ monitoring reports.

It will be followed.

The project proponent shall submit six monthly
reports on the status of compliance of the
stipulated EC conditions including results of
monitored data (both in hard copies as well as by
e-mail) to the Ministry of Environment and Forest,
its Regional Office, Chennai, SEIAA, A P. Zonal
Office of CPCB, Banglore, District Collector and
A.P.P.C.B. The Proponent shall upload the status
of compliance of EC conditions including results
of monitored data on their websites and shall
update the same periodically.

Partially Compiled.
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The project proponent shall submit the copies of
the environmental clearance to the Heads of local
bodies, Panchayats and Municipal Bodies in
addition to the relevant offices of the Government
who in turn has to display the same for 30 days
from the date of receipt.

Copies were submitted to the

concerned government authorities.

The environmental statement for each financial
year ending 31st March in Form-V as mandated is
to be submitted by the project proponent to the
AP.P.CB. as prescribed under the Environment
(Protection) Rules, 1986, as amended
subsequently, shall also be put on the website of
the company along with the status of compliance
of environmental clearance conditions and shall
also be sent to the Regional office of the Ministry
of Environment and Forests, Chennai by e-

mail

Compiled.

The project authorities should advertise at least in
two local newspapers widely circulated, one of
which shall be in the vernacular language of the
locality concerted, within 7 days of the issue of the
clearance letter informing that the project has been
accorded environmental clearance and a copy of
the clearance letter is available with the State
Pollution Control Board and SEIAA, A.P.

It is not published will deeply
regret for it.

The proponent shall obtain all other
mandatory clearances from respective
departments.

It is being followed.

Any appeal against this environmental clearance
shall lie with the national green tribunal, if
preferred, within a period of 30 days as prescribed

under section 16 of the
National Green Tribunal Act,2010

Noted

Concealing the factual data or failure to comply
with any of the conditions mentioned above may
result in withdrawal of this clearance and attract
action under the provisions of environment
(protection) Act, 1986.

The DEIAA may revoke or suspend the order, if
implementation of any of the above conditions is
not satisfactory. The SEIAA reserves the right to
alter/modify the above conditions or stipulate
any further condition in the interest of
environment protection.
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The above conditions will be enforced inter-

alia, under the provision of the water
(prevention and control of pollution) Act, 1981,
the environment (protection) Act, 1986 and the
public liability insurance Act, 1991 along with
their amendments and

rules.

Authorized Signatory
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Annexure-I
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KIWJS/QF/7.8/03
Py e Plot No. 19, ALEAP Industrial Estate,
.. ® SY. No’s 342, Near Pragathi Nagar,
0@ .. K I W I S Quthbullpur Mandal and Municipality,
@  Recognized by MoEF, GOI, New Delhi, Email : kiwislabhyd@gmail.com
Certified by ISO 9001:2015,
1SO 14001:2015 & OHSMS 45001:2018 PR I0ANRLA6T /IR IREE 2
TEST REPORT)

Report No: KIWIS/AAQ/COM/22/513
Name and address of the client:

Pagelofl

M/s. ] R GRANITES, Sy No.136, 1376138 4.864 Hac
Kottamma Konapalli Village, Gudipalli Mandal,
Chittor District, AP-517425

Date of report : 11-07-2022 Sample Collected by Kiwis Eco Laboratories Private Limited
Sampling date : 25-06-2022 Sample Condition Samples received in self sealed covers
and sample bottles
Sampling Duration 24Hrs Sampling Procedure CPCB Guidelines (NAAQMS/36/2012-13)
Sample received on : 28-06-2022 Weather Conditions Dry
Analysis starting date ! 28-06-2022 Sample registration no AAQ/COM/06/22/832, 833, 8346835
Analysis completion date  :  11-07-2022 Temperature &Humidity 300C &55%
Sub Contract Testing NA Sample description/Code Ambient Air Quality Monitoring
Sampling location At Project Site,Maingate,
O.N Kothur,Srinivasapuram
Location:
1. PROJECT SITE : AAQ/COM/06/22/832: [R/AAQ/25/06/2022/01
2. MAINGATE : AAQ/COM/06/22/833: [R/AAQY/25/06/2022/02
3. 0.N.KOTHUR : AAQ/COM/06/22/834: JR/AAQ/25/06/2022/03
4. SRINIVASAPURAM : AAQ/COM/06/22/835: JR/AAQ/25/06/2022/04
TEST RESULT
Samples are analyzed “as is where basis is”
Result
S. No | Parameter Method Units Project MAIN ON Selntvasa *Standards
Site GATE Kothur puram
1 PM 1o IS 5182: Part 23 : 2006 | ug/m? 63.5 55.5 521 53.3 100
CPCBs Guidelines 3
! J 2 19.1 60
2 | P Volume 1 (2012.13) | 8/™ | 246 Ak 1
3 50, IS 5182: Part 2: 2001 | pg/m3 17.7 15.7 15.0 15.7 80
4 | NO« IS 5182:Part 6 :2006 | pg/m?3 21.7 20.5 18.4 18.6 80

Opinion and interpretation: Nil

NA: Not Applicable

e *-NAAQS(2009) for (Industrial, Residential, Rural, and Other areas. )

o Test reports shall not be reproduced except in full, without written approval of the laboratory
PMyo Instrument Model: LataEnvirotech APM-860, Calibration valid up to: 28-07-2022
PMs Instrument Model: LataEnvirotech APM-154, Calibration valid up to: 28-07-2022

Checked By
\O—

ALY

(Sr.Chemist)

*End of the Report*

Note : This report is subject to the terms and conditions mentioned overleaf

Authorized Signatory

v Y
0:0 v
(Dr.NaliniVijayalaxmi)
(Manager-Laboratory)




KIWIS/QF/7.8/04
. Plot No. 19, ALEAP Industrial Estate,
& 3 i
o & SY. No’s 342, Near Pragathi Nagar,
00 .. K I WI S Quthbullpur Mandal and Municipality,
0 ECO LABORATORIES PVT. LTD. Ranga Reddy Dist. Telangana - 500 090,
0 Recognized by MoEF, GOI, New Delhi, Email : kiwislabhyd@gmail.com

Certified by 1ISO 9001:2015,

ISO 14001:2015 & OHSMS 45001:2018 Ph : 99666 61485 / 040-23816333

(TEST REPORT| Page1of 1
BrgotNEINLy \OTBICON R L M/s. ] R GRANITES, Sy No .136, 1376138, 4.864 Hac
Name and address of the client: S ) )
Kottamma Konapalli Village, Gudipalli Mandal,
Chittor District, AP-517425

Date of report : 11-07-2022
Date of sampling ; 25-06-2022
Sample registration o :  NOISE/COM/06/22/836, 837, 8386:839
Sample Collected by : Kiwis Eco Laboratories Private Limited
Sample description/Code  : Ambient Noise Monitoring
Sub Contract Testing : NA
Locations:
1. PROJECT SITE : Noise/COM/06/22/836: |R/Noise/25/06/2022/01
2. MAINGATE : Noise/COM/06/22/837: ]R/Noise/25/06/2022/02
3. O.N.KOTHUR : Noise/COM/06/22/838: |R/Noise/25/06/2022/03
4. SRINIVASAPURAM : Noise/COM/06/22/839: JR/Noise/25/06/2022/04
TEST RESULT
Samples are analyzed “as is where basis is”
S.No Location %azéi?‘; ?{E)E:l; (h:])e
1 At Project Site 65.1 56.2
2 | Maingate 56.6 50.2
Day Time Night time
55dB(A) 45dB(A)
3 O.N Kothur 495 40.8
4 Srinivasapuram 51.8 426
Opinion and interpretation: Nil NA: Not Applicable

o Test reports shall not be reproduced except in full, without written approval of the laboratory
Integrated Sound Level Meter, Make:LUTRON, ModelNo:SL- 4033 SD, Calibration valid up t0:08-10-2022

Checked By Authorized Signatory

(A Meeraja) (Dr.NaliniVijayalaxmi)

(Sr.Chemist) (Manager-Laboratory)
*End of the Report*

Note : This report is subject to the terms and conditions mentioned overleaf




KIW{S/QF/7.8/01
.."

...o" KIWIS

ECO LABORATORIES PVT, LTD.
. Recognized by MoEF, GOI, New Delhi,
Certified by ISO 9001:2015,
ISO 14001:2015 & OHSMS 45001:2018

Report No: KIWIS/W/COM/2022/515

Name and address of the client

Date of report 1 11-07-2022
Date of sampling : 25-06-2022
Sample received on : 28-06-2022
Analysis starting date  : 28-06-2022
Analysis completion date :11-07-2022

Sub Contract Testing :NA

1. W/COM/06/22/838

Samples are analyzed “as is where basis is”

(TEST REPORT |

Plot No. 19, ALEAP Industrial Estate,
SY. No’s 342, Near Pragathi Nagar,
Quthbullpur Mandal and Municipality,

Ranga Reddy Dist. Telangana - 500 090,

Email : kiwislabhyd@gmail.com
Ph : 99666 61485 / 040-23816333

Page 1 of 2

M/s. JR GRANITES,

Sy No. 136,137&138 , 4.864 Hac,
Kottamma Konapalli Village,
Gudipalli Mandal,

Chittor District, AP-517425.

Sample Collected by
Sample Condition

Sampling Procedure

: Kiwis Eco Laboratories Private Limited

: Samples received in Plastic bottles

Sample registration no

- KIWIS/SOP/ Lab - 258

: W/COM/06/22/838

Sample description/Code  : Water Quality Monitoring

Ground water at Projectsite

JRG/25/06/2022/01 (Ground Water)

IS 10500 IS 10500
S.No Parameter Unit Method Result (Acceptable {Permissible
Limits) Limits)

1 | Color CU APHA 2120C <5.0 5 15

o | pH@ 25.4°C - APHA 4500H'B 7.40 6.5-8.5 No relaxation

3 | Turbidity NTU APHA 2130 B <1.0 1 5

4 Mineral oil mg/L 153025 ( Part 39) <0.5 05 No relaxation

5 Electrical Conductivity pMho/em APHA 2510- B 945.0 Not Specified Not Specified

6 Total Dissolved solids mg/L APHA 2540C 620.0 500 2000

7 | Total Suspended Solids mg/L APHA 2540 D <10.0 Not Specified Not Specified

8 Alkalinity as CaCOs mg/L APHA 2320 B 340.0 200 600

9 | Hardness as CaCO;3 mg/L APHA 2340C 410.0 200 600

10 Calcium as Ca mg/L APHA 3500Ca B 93.24 75 200

11 | Magnesium as Mg mg/L APHA 3500-Mg B 43.40 30 100

Note : This report is subject to the terms and conditions mentioned overleaf
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KIWIS/QF/7.8/01
. ."'

u... KIWIS

ECO LABORATQORIES PVT. LTD.
. Recognized by MoEF, GOI, New Delhi,
Certified by ISO 9001:2015,
ISO 14001:2015 & OHSMS 45001:2018

Plot No. 19, ALEAP Industrial Estate,

SY. No’s 342, Near Pragathi Nagar,

Quthbullpur Mandal and Municipality,
Ranga Reddy Dist. Telangana - 500 090.

Email : kiwislabhyd@gmail.com
Ph : 99666 61485 / 040-23816333

(TEST REPORT]
Page 2 of 2

Report No: KIWIS/W/COM/2022/515

Samples are analyzed “as is where basis is”

IS 10500 1S5 10500
S.No Parameter Unit Method Result (Acceptable (Permissible
e Limits) Limits)

12 | Chlorides as CI mg/L APHA 4500 Cl- B 4435 250 1000

13 Sulphates as SOy mg/L APHA 4500 50, D 43.0 200 400

14 | Nitrate as NOs mg/L APHA 4500 NO: B 4.6 45 No relaxation

15 | Sodiumas Na mg/L APHA 3500 Na B 33.0 Not Specified Not Specified

16 | Potassiumas K _mg,/L APHA 3500 K B 43 Not Specif;d [ Not Specified

17 Fluoride as F mg/L APHA 4500F D 0.55 1.0 1.5

18 Iron as Fe mg/L APHA 3500 Fe B <03 03 No relaxation

19 Lead as Pb mg/L APHA 3111 B <0.01 0.01 No relaxation

20 Manganese as Mn mg/L APHA 3111 B <0.1 0.1 0.3

21 Cadmium as Cd mg,/L APHA 3111 B <0.003 0.003 No relaxation

22 | Chromium as Cr*¢ mg/L APHA 3500Cr B <0.05 0.05 No relaxation

23 | Copperas Cu mg/L APHA 3111 B <0.05 0.05 1.5

24 | Cyanide as CN- mg/L APHA 4500CN-C, E <0.05 0.05 No relaxation

APHA 3111 B 20 5 15

25 | Zinc as Zn mg/L

Methods follow: APHA 23+ Edition
Opinion and interpretation: Nil
¢ Reports pertained only to the submitted sample

~ NA: Not Appﬁcable

o Test reports shall not be reproduced except in full, without written approval of the laboratory

Checked By

-

a

Sr.Chemist

*End of the Report*

Note : This report is subject to the terms and conditions mentioned overleaf

Authorized Signatory

(0.0
(Dl’.NaﬁQl V:;’ayﬁcmx)

Manager Laboratory
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KIWES/QF/7.8/02 Plot No. 19, ALEAP Industrial Estate,
.... SY. No’s 342, Near Pragathi Nagar,
00 : .. K I W | S Quthbullpur Mandal and Municipality,
0 ECO LABORATORIES PVT. LTD. Ranga Reddy Dist. Telangana - 500 090.
@  Recognized by MoEF, GOL New Delhi, Email : kiwislabhyd@gmail.com
FetHing by (9 WULVHLA Ph : 99666 61485 / 040-23816333

ISO 14001:2015 & OHSMS 45001:2018

(TEST REPORT|

Page 1 of 2
Report No: KIWIS/S/COM/2022/516
) M/s. JR GRANITES,

Name and address Df the client Sy No. 136,1376’138 ; 4.864 HGC,

Kottamma Konapalli Village,

Gudipalli Mandal,

Chittor District, AP-517425.
Date of report 1 11-07-2022 Sample Collected by : Kiwis Eco Laboratories Private Limited
Date of sampling : 25-06-2022 Sample Condition : Samples received in Plastic Covers
Sample received on 1 28-06-2022 Sampling Procedure : KIWIS/SOP/ Lab - 258
Analysis starting date : 28-06-2022 Sample registration no : S/COM/06/21/839
Analysis completion date :11-07-2022 Sample description/Code  : Soil Quality Monitoring
Sub Contract Testing : NA Near ProjectSite

1. S/COM/06/22/839 : |RG/25/06/2022/01(At Project Site)

Note : This report is subject to the terms and conditions mentioned overleaf




KLWI.Sf 9F/ 7.8/02 Plot No. 19, ALEAP Industrial Estate,
SY. No’s 342, Near Pragathi Nagar,

o . .. K I W I S Quthbullpur Mandal and Municipality,

ECO LABORATORIES PVT. LTD. Ranga Reddy Dist. Telangana - 500 090.
. Recognized by MoEF, GOI, New Delhi, Email : kiwislabhyd@gmail.com

Certified by ISO 9001:2015, _
ISO 14001:2015 & OHSMS 450012018 Ph: 99666 61485 / 040-23816333

(TEST REPORT
Page 2 of 2
Report No: KIWIS/S/COM/2022/516
Samples are analyzed “as is where basis is”
S.No Parameter Unit Method Result
1 pH - IS 2720 (Part 26)-1987 (RA:2002) 7.38
2 Moisture Content % 15 9235-1979 6.00
3 Organic carbon % 1S 2720 (part 22) - 1972 (RA:2010) 0.35
4 | Ava. Calcium as Ca mg/kg STIDA&CGI 300.0
5 | Ava. Magnesium as Mg mg/kg STIDA&CGI " 145.0
6 | Ava. Nitrogen as N Kg/hac STIDA&CGI 35.0
7 Ava. Phosphates as P Kg/hac FAO 2007 30.0
8 Awva. Potassium as K Kg/hac FAO 2007 50.0
9 | Cadmiumas Cd mg/kg SW-846 3050B & 7130 <2.0
10 | Chromium as Cr mghkg | SW -846 3050B & 7190 <2.0
11 Nickel as Ni mg/kg SW -846 3050B & 7520 <2.0
12 | Lead as Pb mg/kg SW -846-3050B & 7420 <2.0
13 | Copper mg/kg SW -846-3050B & 7210 <2.0
14 | ZincasZn mg/kg SIW-846-3050B & 7950 23.0
Opinion and interpretation: Nil NA: Not Applicable

e Reports pertained only to the submitted sample
e Test reports shall not be reproduced except in full, without written approval of the laboratory

STIDA&CGI: Soil Testing in India; Department of Agriculture & Cooperation Ministry of
Agriculture Government of India

Checked By Authorized Signatory
& ¥
- A
e‘rba) (Dr.Nalini Vijayalaxmi)
(Sr.Chemist) (Manager Laboratory)
*End of the Report*

Note : This report is subject to the terms and conditions mentioned overleaf
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e - "'g_r'_-'_"_.ii_'{f‘:ni{ﬁ?nwm Impact Assesspent Aprhn ot
Chittogy Bisteict Aandirg Pradesh
Lovernment of Tndia
Ministry oliFpyvirsmuviil Forests & Clipate € hinnge
| 15t iToor. APSEC Buildine, Narasimba Theertar Road.
' TIRUPATI- §17 562

REGDPOST W ITH ACK.DUE
LaNo. DEIAA AT CTIRO12016- Dt: 072016

Sub: DEIAA. AP — Chittoor Distriet - 4.846 Ha, Black Granite Mine of M/s. LR
Graniwe (") Ltd, Sy.Nos. 136, 137 & 1385, Kotamakanapalli Village, Gudupalli
Viandal, Clhittoor District, Andhra Pradesh - Environmental Clearance - Issuced -
Rew.

1. This has reference to your application submitted on 21.05.2016, sceking Envivonmental
Clearance for the proposed 4.846 ha. Black Granite Mine of Sy.Nos. 136, 137 & 138,
Kotamalanapalli Village, Gudupalli Mandal, Chittaor District, Andhra Pradesh in
favour of M. LR, Granite () Lid, I was reported thet the nearest Tyuman habitation
viz, Kotamakanapalli (V) exists 2t a distance of about 1.0 km from the mine lease garea. I
was roted that the capital investment of the praject is Rs. 600 Lakhs and capacity of the
project 1s as follows:

Aining of Black Graaite: 2230 ny / znnum in 4.846 1a.

1. The location of the mine as per the approved mining plan is as follows:

| SLNe " Laﬁtude;{ﬂ) Longitude (1)
L] 12°41°34.88°N S o

UL 1t is a open cast semi-mechanized mine and the life of the mine 22,6 years. The total mine
lease area is 4.846 Ha. - '

IV. The proposal has been examined and processed in aceordance with EITA Notification, 2006
and its amendments theseof, The District Level Expert Appraisal Comnmittee (DEAC)
examined the application, in its meeting held on 27.05.2016. The representative of Project
Proponent has attepded the meeting. The Commiltee noted that as per information
provided by AD, Mines there are no mines within 500 mts from the proposed mine. After
detailed discussion the Committee recommended ISSUE of EC. The District Level
Environment Impact Assessment Autherity (DEIAA), in its meeting held on 06.07.2016
examined the propesal and the recommendations of DEAC and decided to issue EC. The
DEIAA. Chittoor district hereby accords Envirenmental Clearance to the project as
mentioned al Para No. T under the provisions of the EIA Notification 2006 and its
subseguent  amendments issued under  Environment {Protection)  Act, 1986, viz,
Notitication No.S.0141(E) dated 15.01.2016 and Notification No.5.0.190E) daied

Page 1 of 6
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The funds earmsrked for envintpmental protection measures (Capital cost Rs, 7.0 Leakhs
and Recurvine cost Re, 1150 Lakhs munum) shoold be kept in separate sccount  and
should not be diverted for other purpose. Year wise expendifure should be reported 1 the
Ministry and its Regional Office lecated at Chennais

The Regional Office of MOEF&CC located al Chennal shall monitor compliance of” the
stipulsted conditions, The project authorities should extend full cooperation to the oiEicer
{5} of the Regions! Office by fumnishing the requisite data/information/monitoning repart.s,

The project proponent shall subsuit six mosthly reports on the status of compliance of the

stipulated enviranmental elearance conditions inchuding results of monitored data (both in

hard copies as weli as by e-mail) te the Ministry of Envirooment & Forests, its Regisonal

" Office, Ghennal, SEIAA, AS, Industrial Estzte, Sanath Nagar, Hyderabad, Zonal Office of

Central Poliution Control ‘Board, Bangalore, DDEIAA, 1st Floor, APSFC BuilEing,
Narasimha Theertam Road, Tivupsti and AP, Pollution Cantrol Board, Hyderabad, The

proponent shall upload the status of complisnce of the environmental cleatunce conditions

including results of monitored dats on their websites and shall update the same periodicemlly.

The project proponent shall submit the copies of the environmental clearance to the Hﬁn&ds

of local bodies, Panchavats and Municipsl Bodies in addition to the relevant offices of the

Government who in tum has 1o display the same for 306a5*.s from the date of receipt,

The environmental slr.tcm:nt for each financigl yesr ending 31 March in Form-\?'ns :
mandated is to be submitted by the project proponent 1o the A.P. Pollution Centrol Board as,

preseribed under the Environment (Proiection) Rules, 19886, as amendad mbsequeuﬁy;s:i{a!!
also be put on the website of the company along with the status of compliances of
environmenta! clearance vonditions and shall also be sent to the Regiona! office of ' the
Ministry of Environment and Forests, Chennai by e-mail. : i

The project authorities should advertise at least in two Jocal newspapers widely circulaied,

caie of which shall be in the vemaculsr language of the locality concerned, within 7 days of -

the issue of the clearance letter informing that the project has been sccorded environmeantal
clearance and & copy of the clearance leter is avai_hb_'te'-wkh_ the State Pollution Comirol 28
Board, SEIAA, A P.and DEIAA, Chittoor Disteiel. T
The proponent shali obtain all other mandstory ¢learances from respective departments. 7 :
Any appeal ugainst."-lhis Environnental Clearance shall lie with the Nationak Gr&-m ;

Tribunal, if preferred, within a pericd of 30 days as prescribed under Sextion 16 of €he
National Green Tribunsl Act, 2010. | A o
Concesling the factual data or submission of false ¢ fabricated date snd failure to wm;.:biy :

with any of the conditions mentioned sbove may result in withdrawal of this clearance amd

aftract action under the provisions of Environment (Protection) Act, 1986,

PapeSof 6
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Jodd 2ot ol Tamsation o DAL & FEbAaag subjee w Buplementation of the foli NYINE
recitic and penernl conditions:
A Speeilic Conditions:
1. Air Poliutien:- %
- -
LW dnithng & wire sew cutting mcthod shall be sdoapied o contrsl dust enssions [ Delay

ceopratons and shoek tebe intition system for controlied sequentinl Blasting sholl be  used
o 3% 1o seduee vibration and dust

T u;s"\-:ii shall be developed along the buundary of muning lease area and also in bock Eille
and reciuimed arcax with fell growing native spegies in consultstion with the  Jocal
:)I't} Agricultere Department. The proponent of mine shall carry mining operations to siach a
maner 5o as to couse least damage o the flora of the mining aren and nearby meas, e shall
take inumediate measures for planting in the same ares or any other arep selevice] by
authontics not fess than twice the number of trees going te be felied by mining operst ions.
He shall also take measures for restoration of other flora Mavne if damaged by maning
operations,

i, Effvctive safe guard measuies such as regular water sprigkling shall be carried out in e2ritical

arcas prove to gir potlution snd having high levels of SPM and RPM such as havl road, iscading

and unloading pomnt and transfer points. I shall be casured that the ambient air cyuality

paremieters conform to the norms prescribed by the Central Pollution Control Board dn this
repand.

iv.  The propenent of mine shall carry air quality monitoring in the core zone as woll o buiffer
cone for RSPM (PMI0} and Noise levels, Location of monitoring stations should be d ecided
basad on the metallurgical dats topographical features and environmentally and coclogaically
sensitive targets and fiequency of mionitoring should be umdertaken in consultations with
Andirs Pradesh Pellution Control Board, The data so recorded should be regularly sub mitted
to the Ministry including its Regional office located at Chennai and the Andlvu Paadesh
Pollution Control Beard/Central Poliution Control Jimrd once i six months.

v. The proponent shall construct graded roads mnnccuug, the mining area to he pearhy imads to
avowd dust nuisance due to w!ucuiar moveinents,

vi. The proponent shall take p:'a.-.caulmm agninst noise arising out of mining operations ancE shall
be abated or controlled at the source so as to keep it within the permissible limits netified
under Environmental (Protection) Act, 1886 / Noise Pollution{Regulations & Contrpl) BRules,
2010 by implementing the following noise control measures.

Preper and regular maintenance of vehicles and other equipment

Limiting time exposure of workers o excessive noisc.

The workers employed shall be provided with pretection equipment and carmufl’s ete.
Speed of trucks catering or leaving the mine is to be limited to moderate speed of 25
kmph to prevent undue noise from emipty trucks.

VVVY

vii.  Whenever any damage to public buildings or monuments is apprehended due o their
proximity to the mining lesse area, scientific investigations shall be carried out by the bzolder
Page 2 0f 6,
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terraced mnt stabibies threugl G Vi proponent stali mantan propEer angle of

repose to ensure stability o the dump
-

wiaruct required number of retainmg walls 1o provide

The proposent of the mine shall o
f the retainiop walts shall be based on the rain fall data.

stubility 1o the dumps. Duncasios: ©

congtruet required nutiber of parlond drains to ar=est mineral

The proponent of mines shall
wofl during rainy seasons grownd the dwamp yards.

pmulicles being camied sway a8 o
Dimensions of the garland rains shall be hased on rainfall data,

Waste oils. used oile generated from the EM muachines, mining operstions, if agvy, shall be
disposed as per the Hozardous Wastes (Management, Hundling, and  trirwsboundary
mot cment) Rules, 2008 and its amenduients tercof 1 the recyclers authorized by AFPCE.

The proponent of the mine shall undert dke phased restoration, reclamation and rehabilitation
of the lands affected by the mining operations and shall complese this work before the
conclusion of such opergtions and the abandonment of the nine. "

General Conditions: 3
This order Is valid for & period of 20 years or the expiry date of mine 1 ease period
jssued by the Governaent of AP, whichever is earlicr.

& “Copsent for Opemations™ shell be obtained fFrom Andhra

“Conzent for Establisliment’
Pradesh Tollution Contro! Board under Air and Waler Ad! and effectively coraply with all

the conditions stipulpted thereof,
No change in mining tech
mine shall be carried ou without prior approval af the SEIAA,
Delbi, as applicable.

Pursonnel working in dusty are
they should wear, and they should a
or: safety and health aspects.

The project proponen
first order streams, if any, originating from the mine lease shall be taken.

Oczcupational health surveil

to observe any contractions due to exposure to dust and teke corrective measugres, if needed.

up under the contrel of & Seator Executive, who will
Organization,

Paged of 6

nology and scope of warking should be made wwithout prior

approval of the DEIAA, Chittvor District, AP. No further expansion o modifiszations in the
AP MOEF&CTC, Gol, New

as shall be provided with protective respiratorsy’ devices and
lso be provided with adequate training aned information

t shall epsure that no patuial warercowrse andfor water recsources shall
be obstructed due to any mining operations. Necessary cafeguard measures 1o protect the

lance program of the workers should be undertake-n periodically

cment cell with suitahle qualified personnel should be set-
report directly to thee Head of the

A R T e
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The funds earmarked for cil'ﬁmin"wr_:g':i protection measures (Capital cast Rs, 7.0 Lexkhs
and Recurving cost Ry, 11,50 Lakhs rannum) should be kept in separate zecoum  amd
should net be diverted for ather purpose. Year wise expenditure should be repontéed 1os the
Ministry and its Regional Offiee focated @t Chennai

The Regional Office of MOEF&CT located a1 Chennai shall moniter compliance of” the
stipulsted conditions. The projea authorities should extend foll cooperation to the ofFicer
() of the Regional Office by fumishing the requisite data/information monitoring report's,

The progest proponent shall submit six mombly reports on the stalus of conpiiance of the
stipulated environmental clearance conditions inchuding results of mositored data (both in

hard copies as wel] as b; e-mail) 10 the Ministry of Environment & Forests, jis Regieonal

Office, Chennai, SEIAA, A2, Industrial Estate, Sana_th'Nﬂgar. Hyderabad, Zonal Office of

Cenval Poliution Control Board, Bangalore, DEIAA, 1st Floor, APSFC Building,
Narosimha Theertam Read, Tirupati and  A.P. Pollition Contro! Board, Hydersbad.  The
proponent shali upload the status of compliance of the environmental clearance condit ons
including results of monitored data on their websites and shall update the same periodiceally.

The project praponent shall submit the copies of the environmenta! clearance to the _Hé&uds
of local bodies, Panchayats and Municipel Bodics in addition to the relevant offices of” the
Government who in tum has to display the same for 30 tk}'s from the date of rexmgl iy

The environmental stotement for each financial year ending 31" March In FormV" as

mandated is to be submitted by the project pruponent 1o the A.P. Pollution Control Bowr<d as
preseribed under the Environment (Protection) Rules, 1986, as amended subscquently; shali
also be put on the website of the company along with the status of compliance of
environmesdal clearance conditions and shall also be sent 16 the Regional office of the

Ministry of Environment and Forests, Chennai by c-mail.

The project au thorities should advertise at least in two Mmm'spapers widely circulasied,

cite of which shall be in the vemacular language of the Jocality concerned, within 7 daysof

the issue of the clearsnce Jetter informing that the pruject has been accorded environme stal
clearance und a copy of the clearance letter Is available with the State Poliution Control
Board, SEIAA, A P. and DEIAA, Chittoor District, Fetipy Gl

34 £

The proponent shali u!::'lah@' all other mandatory clearances from raspeelive depmmer-ils.

Any appeal against this :Envimnmnlal Clearance shall lie with the Nationsh Grosen

Tribunal, if prefenred, within a pericd of 30 days as prescribed under Section 16 of the

National Green Triburial Act, 2010, T

-
"

Concealing the factual data or submission of false / fabricated dats and faifure to compely
with any of the conditions mentioned shove may result in withdrawal of this clearance amd
attract action under the provisions of Environment (Protection) Act, 1986, :

Page S of 6
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-z OSTAAA may reveke OF SUspend (i arder, :'f'm:;.!z:;-ﬁ:.-:lﬁhm. CE any wl ihe E1troyg
conditions is pot sulicl Y. The DEJAA reserves the right ta altermodify te Culbvve
viedituns sty late wny funher venditiog in the INEEtes c:f'cm‘inrnn.y;::;»;'.,Ic;:gun_
#
et
MWl Hhe above conditions wqll be enforeed Haeralia, under the PIOVISIONS of e V& uler

Prevention & (O “0Lof Pallution) Act, 1974, the A {Prevention & ¢ onirsy] of
Pollution; Act 19K, e Environmen iFrotection) Act, 1986 and the Public Liak=ilify
Insurance Act, 199 along with their SMendments and ryles.

Chittoollbt, A p,

Te

M5. 3R, Granite P) Ltg,

Sri M.anamur!l:y. Managing Director
JR Plaza, 4 Floer, Tauk Street, 3
Hosur, Krishrapir Distrier. TN . 635109,
Ph: 09994306663,

Copy to:

l. The Chairman, DEAC Chittoor Dt. A p. for kind information,
The Chairman sk AT AP for king information,
The Member s ey, APPCB for kind information,
The EE, RO: Tirupati, APPCR for informatiog, ' &f
12e Regional Officer, MOEF&.0(. COL Chonnzi for kind information
The Secretary, MOLF&CC, Goj New Dl for kind information,
Monitoring cel). MoEF&CC, GOL, New Delhi for kind ini‘{_:_!;matien_.

NOA s

Page 6 of 6
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IAA may reveke ar Suspend the iler, Ef'n:?';;L-.':z:crne;':u'.r', of any ol ohe Eatroiyy

COnditions 18 nor satisiactory. The D IAA resery

5 the Bght to alter/ modin e gxhoye

fiteons oe siipulate =y tunther condition in tie interest of eavirpnnes; profestia
-
oW
Wil Yhe above conditions wil] he entateed mteraglia, under the provisions O the Edater

{Frevention & o WRLOL of Pollution) A, 1974, the AN (Prevention & Contrcnl of
Pallution; Act, 1981 the Environmen (Frection) Act, 1986 and the Pubili Ligkaility
Insurance Act, 199 elong with their SMERIMents and rylag

Chairmalg 17714 4.
cmmunmn

To

M/s. 3.R. Granite (P} Ltd,

Sri M.Ramamurt’!:_v. Managing Director
JR. Plaza, 4% Floor, Tauk Street, ! )
Hosur, K rigy, magiri Districe. TN . 635109,
Ph: 09994306663. :

Copy to;

1 Ths Chairmen, DEAC Chittoor Dr. AR, for kind information,

The Chaimnan <p AC, AP for kind information, fat

The Member Se- iy, APPCB for kind information.
The EE, RO Tirupati, Appen for information. )
The Regional Ofticer. MOEF&cCC. GOL Chennaj for kind information,
The Sec: viary, MOLF&CC, GO New Delii for Kind information.
Monitoring cel, MoEF&CC, GO, New Dethj %y kind information,

MOV
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GOVERNMENT OF ANDHRA PRADESH
DEPARTMENT OF MINES & GEOLOGY

From ; \K )
K.C.L. Narasimha Reddy, M.Sc. M.Phil,, ' s. J.R. Granites Pvt. Ltd.,

Joint Director of Mines & Geology, Mg. Director: Sri M. Ramamurthy,
O/o. Director of Mines & Geology, Hyderabad J.R. Plaza, 4" Floor, Tank Street,

Hosur, Krishnagiri District,
Tamil Nadu State.

Letter No. 547/MP-PLMR/2014, dt: ¢ -03-2014

Sir, 5 . "
Sub:- Mines and Quarries - Mining Plan for Black Granite over an extent of 4.846
Hectares in Sy. Nos. 136, 137 and 138 of Kotumakanapalli Village, Gudipalli
Mandal, Chittoor District ~ A/o. M/s. J.R. Granites Pvt. Limited, Mg. Director:
Sri M. Ramamurthy - Approval -Reg.

Ref:- 1) Memo No. 7166/E3/12, dt: 29.02.
Hyderabad,

2) Notice No. 37899/R5-1/2013, dt: 13.12.2013 of the Director of Mines &
Geology, Hyderabad. *

3) Lr Dt: 04.02.2014, alon
received on 07.02.2014.

4) Lr. No. 547/MP-PLMR/2014, dt: 22.02.2014 of the Joint Director of Mines
& Geology, O/o. Director of Mines & Geology, Hyderabad,

5) Lr. Dt 02.03.2014, alongwith five sets of fair copies of mining plan from
Sri G. Eswar Reddy, R.Q.P., received on 06.03.2014, ;

w* R ok % 4

2012 of the Director of Mines & Geology,

gwith the draft mining plan from the applicant

In exercise of the powers conferred as per amended Rule 22(4A) of M.C. Rules,

» G.O.Ms.No: 113, dt: 08.11.2010 of Ind. &
Com., Department, I hereby approve the Mining Plan for Black Granite over an extent of

4.846 Hectares in Sy. Nos. 136, 137 and 138 of Kotamakanapalli Village, Gudipalli Mandal,
Chittoor District infavour of MUs, J.R. Granites Pvt. Limited, Mg. Director: Sri M.
Ramamurthy. This approval is subject to the following conditions.

1. This Mining Plan is 'approvcd without prejudice to any other laws applicable to the mine
area from time to time whether made by the Central Government, State Government or
any other authority,

(Development and Regulation) Act, 1957 or the Mineral Concession Rules, 1960 and any
other laws including the Forest Conservation Act, 1980 and GCDR, 1999,

Yours faithfully,
Encl: (2 copies of AM.P)

Joint Director of Mines & Geolo ',/
/0. Director of Mines & Geology,
HYDERABAD ;

Copy submitted to the Director of Mines & deology, Hyderabad for favour of kind information.

Copy 0 Sri G. Eswar Reddy, Geologist, D.No.13-2-155-1, Shirdi Nagar, Anantapur -515001]
for information,

Copy to the Regional Controller of Mines, IBM, Sultan Bazar, Hyderabad for information.

Copy to the Director of Mines Safety, Hyderabad for information,

Copy to the Asst. Director of Mines & Geology, Palamaner along with A.M.P.
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e . .
o ZONAL OFFICE: KURNOOL o el

1! Floor, Shankar Shopping Complex, Krishna Nagar Main Road

Phone :08518- 236912,
e-mail: knl.zo.jcee@pcb.ap.gov.in

BY REGD POSTWITH ACK. DUE

CONSENT ORDER FOR ESTABLISHMENT

Order No.CTR - 1080/PCBI/ZOKICFE/2016- H50 Dt 08.09.2016
Sub: PCB-ZO-KNL-CFE- 4.846 Ha Black Granite Mine of M/s. J.R. Granite (P) Ltd,
Sy.Nos, 138, 137 & 138, Kotamakanapalli (V), Gudupalli (M), Chittoor District.
— Consent for Establishment (CFE) Order of the Board under Sec.25 of Water
(Prevention & Control of Poliution) Act, 1974 and under Sec.21 of Air

(Prevention & Control of Pollution) Act, 1981- Order- Issued- Reg.

Ref: — 1. CFE application received-on-28.08.2018 through-Single Desk Policy.—
2. R.O.Tirupati Lr. C-1538/PCB/RO/CFE/2016-1328, dt.01.09.2016 received
at ZO, Kurnool on 02.09.2016.
3. CFE Committee meeting held at ZO, Kurnool on 07.09.2016.

deedkk

1) In the reference 1% cited, an application was submitted to the Board seeking
Consent for Establishment (CFE) to carryout mining activity of the following product
with installed capacity as mentioned below, with a total project cost of Rs. 90.0°
Lakhs.

SI.No. Activity Capacity
1 Mining of Black Granite 3230 m*/Annum
(Mine Lease Area — 4.846 Ha)
2) As perthe application, the above mining activity is to be carried out at Sy Nos. 136,
137 & 138, Kotamakanapalli (V), Gudupalli (M), Chittoor District in the mine lease
area of 4.846 Ha at the following location as per Environmental Clearance.
Latitude Longitude
12" 41'34.88"N . 78°13'2184"E

3) The above site was inspected by the Environmental Engineer, Regional Office,
Tirupati on 01.08.2016 and found that it is surrounded by:
North : Hilly South : Hilly Area
East : Hillock West : Hillock
4) The Board, after careful scrutiny of the application and verification report of
Regional Office, hereby issues CONSENT FOR ESTABLISHMENT(CFE) to your
mine under section 25 of Water (Prevention & Control of Pollution) Act, 1874 and
under Section 21 of Air (Prevention & Control of Pollution) Act, 1981 and the rules
made there under. This order is issued ta carryout mining of the product mentioned
at para (1) only. ' '
5) This order is issued from pollution control point of view only. Zoning and other
regulations are not considered.
6) This consent order is valid for a period of 7 years from the date of issue.
7) This Consent Order issued is subject to the conditions mentioned in the annexure.

pra

Encl: Schedule ‘A’ & ‘B'. JOINT CHIEF ENVIRONMENTAL ENGINEER

(e ZONAL OFFICE, KURNOOL
To / )

M/s.J.R.Granites Pvt., Ltd.,
Clo.Sarath,

(Mine Lease Area — 4.846 Ha),
D.No.106, Venkateswara Layout,
Hosur East

Hosur, Krishnagiri — 635 109.
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SCHEDULE - A

1. The proponent shall obtain Consent for Operation (CFO) from APPCB, as réhuired
Under Section 25/26 of Water (P & C of P) Act, 1974 and under Sec 21/22 of the Alr
(P&C of P) Act, 1981, before commencement of the trail runs.

SCHEDULE -B

Water:

1. The source of water is Borewell and the maximum permitted water consumption shall not
exceed the following quantities.

Sl. No. Purpose Quantity (In KLLD)
1 Process:
Dust suppression within the QL roads 4.5
R 2 | Domestic (Plant) 10 =kl
e Greenbelt-——- - - 1.0
Total: 6.5 N

2. The maximum waste water generation (KLD) shall not exceed the following:

S. No. | Wastewater generation | Total (KLD) Mode of disposal s
14 Domestic 0.6 Septic tank followed by soak pit

Total 0:6.° J
Air: ; @

3. The project authority shall carry out only semi-mechanized open casting mining. The
blocks shall be separated from mother rock by using jack hammer drilling and wedge
cutting by wire saw. The separated blocks shall be dressed manually. The project
authority shall adopt wet drilling method to control dust emissions.

4. The project authority shall not carry out any blasting operations.

5. Fugitive dust emissions from all the sources should be controlled regularly. The project
authority shall provide water spraying arrangement on haul roads, loading and unloading
and at transfer points for dust suppressions.

6. The project authority shall comply with the following for controlling Air Pollution.

SI.No. Details of Stack | Stack 1 e
a) Attached to: : | D.G set
b) Capacity 125 KVA s
c) Name of the Fuel . HSD

d) Stack height above ground (m)
e) Air Pollution Control Equipment: Acoustic enclosure
f) Conc. of particulate matter mgiNm SPM - 115mg/Nm’®

7. The project authority shall implement the following measures to reduce the air pollution .
during the transportation of the mineral.

*« Road shall be graded to mitigate the dust emissions.

s Overfilling of tippers and consequent spillage on the roads shall be avoided.
The trucks shall be covered with tarpaulin.

« Water shall be sprinkled at regular interval on the main haul road and other
service roads to suppress the dust.

5 mtrs above the roof

Sold waste:
8. The Solid wastes generated shall not exceed the following breakup quantities:
S.No Solid Waste generation Method of Disposal |
1 Over burden (Top soil & rock Shall be dumped in the dump yard |
waste) - 61,584 m*/5 Years ~_earmarked in the mining plan. |

hell
Other conditions:

9. The rock waste shall be dumped in the dump yard within the quarry lease area and the
project authority shall not dump the overburden soil outgide the quarry lease area under
no circumstances.

10.

The project authority shall adopt and maintain the following measures to control erosion
of dumps:

o Retention/toe walls shall be provided at the fooi of the dum ps..
o Worked out slanes are tn ha ctahilisad h.
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=y
/ el .
{,._/ 11. No change in mining technology and scope of working should be made without prior
approval from the Board. No further expansion or modification in the mine shall be
/ carried out without prior approval from the Board.

12. The project authority shall develop greenbelt along the boundary of the mine lease
area with tall growing trees with native species.

13. Concealing the factual data or submission of false information / fabricated data and
failure to comply with any of the conditions mentioned in this order may result in
withdrawal of this order and attract action under the provisions of relevant pollution
control Acts. . B T

14. Notwithstanding anything contained in this conditional letter or consent, the Board
hereby reserves its right and power Under Sec. 27(2) of Water (Prevention and Control
of Pallution) Act, 1974 and Under Sec.21 (4) of Air (Prevention and Control of Pollution)
Act, 1981 to review any or all the conditions imposed herein and to make such
alternation as deemed fit and stipulate any additional conditions for the purpose of the

~Act by the Board. :

15. Any person aggrieved by an order made by the State Board under Section 25, Section
26, Section 27 of Water Act, 1974 or Section 21 of Air Act, 1981 may within thirty days
from the date on which the order is communicated to him, prefer an appeal as per
Andhra Pradesh Water rules, 1976 and Air Rules 1982, to such authority (herein after
referred to as the Appellate Authority) constituted under Section 28 of the Water
(prevention and Control of Pollution) Act, 1974 and Section 31 of the Air (Prevention
and Control of Pollution) Act, 1981.

JOINT CHIEF EﬁR‘bNMENTAL ENGINEER
® (Gl ZON Q’FFICE, KURNOOL
To -

M/s.J.R.Granites Pvt., Ltd.,
Clo.Sarath,

(Mine Lease Area — 4.846 Ha),
D.No.106, Venkateswara Layout,
Hosur East

Hosur, Krishnagiri — 635 109.
jrgraniteacc@gmail.com
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S ANDHRA PRADESH POLLUTION CONTROL BOARD
Wﬁ ZONAL OFFICE: KURNOOL

4* Fleor, Shankar Shopping Complex, Krishna Nagar Main Road

Phone :08518- 236912
e-mail: knl.zo.jcee@pcb.ap.qgov.in

Jdddddddddddddddddddddddddddddddd

RED — HAZARDOUS CATEGORY
CONSENT & HW AUTHORIZATION ORDER
BY REGD POST WITH ACK. DUE

Order No.CTR — 1080/APPCB/ZO-KNL/CFO&HWM/2016- RS Date:19.10.2016

{(Consent Order for Existing/New or altered discharge of sewage and/or trade effluents/outlet
under Section 25/26 of the Water (Prevention & Control of Poliution) Act, 1974 and
amendments thereof, operation of the plant under Section 21/22 of Air (Prevention & Control
of Pollution) Act, 1981 and amendments therecf and Authorization/Renewal of authorization
under Rule 5 of the Hazardous Wastes [(Management, Handling & Transboundary,
Movement) Rules, 2008 & Amendments thereof).

CONSENT is hereby granted under Section 25/26 of the Water (Prevention & Control of
Poliution) Act, 1974, and under Section 21/22 of Air (Prevention & Control of Pollution) Act,
1881 and amendments thereof, and Authorization provisions of HW (MH &TM) Rules, 2008
(hereinafter referred to as 'the Acts’, ‘the Rules’) and amendment thereof and the rules and
orders made there under to

Mis. J.R. Granite (P) Ltd,

(Mine Lease Area — 4.846 Ha),

Sy.Nos. 136, 137 & 138,

Kotamakanapalli Village, Gudupalli Mandal,

Chittoor District

(Hereinafter referred to as 'the Applicant’) authorizing to operate the industrial plant, to
discharge the effluents from the outlets and the quantity of Emissions per hour from the
chimneys as detailed below.

i) Outlets for discharge of effluents:

\ Qutlet | Outlet Description Max Daily Point of Disposal 7
No. Discharge :

\ Y. | Domestic Effluents 0.6 KLD Septic tank followed by soak pit |

ii) Emissions from chimneys: ;

| Chimney No. | Description of Chimney - L

[ 1. | Attached to 125 KVA DG Set _

iii) Hazardous Waste Authorization (Form-ll) [see Rule 6 (2)1

4.846 Ha Black Granite Mine of M/s. J.R. Granite (P) Ltd, Sy.Nos. 136, 137 & 138,
Kotamakanapalli Village, Gudupall Mandal, Chittoor District is hereby granted an
authorization to operate a facility for collection, reception, storage, treatment, transport and
disposal of Hazardous waste namely:
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« HAZARDOUS WASTE WITH RECYCLING OPTION:

["s. | Name and quantity of the ’ Stream Disposal option

+ No Hazardous waste o '
h Waste Oils — 50 ‘ 5.1 of Schedule | Re-Processors/ Recyclers of waste

! Lirs/Annum —1 oil authorized by APPCB/SPCBs

This consent order is valid for manufacturing the following products with quantities

mentioned below only.

S.No. | Product
1. Mining of Black Granite
- (Mine Lease Area — 4.846 Ha)

Capacity ]
3,230 MYAnnum '

This order is subject fo the provisions of ‘the Acts' anid the Rules’ and amendments made
thersunder and further subject to the terms and conditions incorporated in the Schedule A, B

and C enclosed to this orqler.

This combined order of consent & Hazardous Waste Authorization shall be valid for a period

ending with the 30.09.2021.

INT CHIEF ENVI

ZON/A? ICE, KURNOOL

Encl: Schedules A, B & C.

To
Nis.J.R.Granites Pvt,, Ltd,,
Clo.Sarath,
(Mine Lease Area — 4.846 Ha),
D.No.108, Venkaeswara Layout,
Hosur East, Hosur,
?(rishnagiri —- 635109,
iraraniteacc@gmail.com

P
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\MENTAL ENGINEER
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2. The indust i
dustry shall put up two sign boards (6x4 ft. each) at publicly visible places at the

main gate indicating the products, effluent dj i
; scharge standard issi
hazardous waste quantities and validi : o o e ewly

prominent place in the factory premises,

rds,
ty of CFO and exhibit the GFO order at a

I\_lct withstanding anythi_ng contained in this consent order, the Board hereby reserves the
right and powers to review / revoke any and/or all the conditions imposed herein above
and to make such variations as deemed fit for the purpose of the Acts by the Board.

4. The industry shall file the water cess returns in Form-| as required under section (5) of

Water (Prevention and Control of Pollution) Cess Act, 1977 on or before the 5th of every
ce_aiendar month, showing the quantity of water consumed in the previous month along
with water meter readings. The industry shall remit water cess as per the assessment
orders as and when issued by Board.

5. The applicant shall submit Environment statement in Form V before 30th September
every year as per Rule No.14 of E(P) Rules, 1986 & amendments thereof,

6. The applicant shall make applications through Online for renewal of Consent (under
Water and Air Acts) and Authorization under HWM Rules at least 120 days before the
date of expiry of this order, along with prescribed fee under Water and Air Acts and
detailed compliance of CFO conditions for obtaining Consent & HW Authorization of the
Board. The industry should immediately submit the revised application for consent to this
Board in the event of any change in the raw material used, processes employed, quantity
of trade effluents & quantity of emissions. Any change in the management shall be
informed to the Board. The person authorized should not let out the premises / lend / sell
/ transfer their industrial premises without obtaining prior permission of the State
Poliuticn Control Board.

Any person aggrieved by an order made by the State Board under Section 25, Section
26, Section 27 of Water Act, 1974 or Section 21 of Air Act, 1981 may within thirty days
from the date on which the order is communicated to him, prefer an appeal as per
Andhra Pradesh Water Rules, 1976 and Air Ruies 1982, to Appellate authority
constituted under Section 28 of the Water(Prevention and Control of Pollution) Act, 1974
and Section 31 of the Air(Prevention and Control of Poilution) Act, 1981.

i " SCHEDULE -B

Tt

Water:
1. The project authority shalt take steps to reduce water consumption te the extent possible
and consumption shall not exceed the quantities mentioned below

' SINo Purpose Quantity in KLD \
1 Dust suppression on mine haul roads 4.5
2 Domestic 1.0
3 Green belt 1.0

L Total 6.5

Jdddddddddddddddddddddddddde
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Air: ; v

2. The project authority should comply with the National ambient air quality standards as
per MoEF, GOI notification dated. 18.11.2009 outside

. the mine lease area atl the
boundary of the mine, as prescribed below,
S.No ™ Parameters o Standards in pa/m3

1 Particulate Matter(PM10 100 =

2 _Particulate Matter (PM2 5 60 —

3 S02 80 ¥

. R
4 . 80

Noise Levels: Day time (6 AM (0 10 PM)-75dB(A) =

(Protection) Rules. In case of DG Sets
limits as per the Notification G.S.R. 489 (E), dated 09.07.2002 at serial No.96, under the
Environment (Protection) Act, 1986

4. The project authority shall carry out only semi-mechanized open cast mining. The blocks
shall be separated from mother rock by using jack hammer drilling and wedge cutting by

wire saw. The separated blocks shall be dressed manually. The project authority shall
adopt wet drilling method.

5. The project authority shall deploy water tanker exclusively for water sprinkling in the
mine haulage roads for dust suppressijon,.

6. The project authority shall implement t
during the transportation of the mineral.,
_* Road shall be graded to mitigate the dust emissions.
e Qverfilling of tippers and consequent spillage on the roads shal! b
trucks shall be covered with tarpaulin.
e \Water shall be sprinkled at regular interval on the main haul road and other service
roads to suppress the dust. ‘ N
7. The overburden (top soil and rock waste)shall be dumped in the dump yard within the
quarry lease area. Under no circumstances, the project authority shall dump the
urden soil outside the quarry lease area. ) '
8 ?;Zr?)roject authority shall adopt and maintain the following measures to control erosion
of dumps:
i i the foot of the dumps
Retention/toe walls are provided a_t‘ h ' _
: Worked out slopes are {o be stabilized by planting appropriate shrub / grass species
on the slopes. ' . ) )
¢ Garland drain around the dump for diversion of storm water. The garland drain shall

. be routed through siltation pond cf adequate size.
GENERAL:

he following measures to reduce the air pollution

£ avofded__ The

= ¥ C}DUS as follows:
8. The project authority shall dispose solid waste (Nc(:; ':if;?; . | Disposal /
[si.No. Name of the Solid waste 58:M3/ Years Shall be durnped :‘ﬂ
Over Burden (Top soil & rock | 61 dump yard
waste

o ine lease area with tall growing
10. The project authority shall develop greenbelt 3/0"9 the mi

trees with wide leaf areq jance separt en the Creent Gy Bperation
11. The project authority shaj submit the cO’"P'c';"':sr January, and 17 JuY
(CFO) conditions for every si ths i-8+
- : X months
Regional Office, Tirupati on regyjar basis:
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SGHECULE -C
[See Rule 6 (2)]
or handling hazardous wastes)

(Conditions of Authorization for occupier of operat

1. All the rules and regulations notified by Ministry of Environment and Forests,

Government of India under the E(P) Act, 1986 in respect of management, handling,
transportation and storage of the Hazardous wastes should be followed.

2. The project authority shall not store hazardous waste for more than 90 days 35 per the
Hazardous and other \Wastes (Managemeni and Transboundary Movement) Rules,

2016.
3. The project authority shall store Used / Waste Oil and Used L
secured way in their premises till its disposal to the manufacturers / deal

basis.

4 The project 2
generated an

ead Acid Zatteries in a
ers on buyback

copy manifest system for transportation of waste
tted to concerned Regionhal office of APPCB. The
should be well acquainted about the procedure
The transporter should carry 8

uthority shall maintain 7

d a copy shall be ‘submi
driver who transports Hazardousg Waste
to be followed in case of an emergency during transit.
Transport Emergency (TREM) Card.

5. The project authority shall maintain proper records for Hazardous Wastes stated in
Authorisation  in FORM-3 ie., quantity of Incinerable waste, land disposal waste,
recyclable waste etc., and file annual returns in Form- 4 as per Rule 6(5), 13 (8), 16(6)

and 20 (2) of the Hazardous and other Wastes (Managemem & Transboundary

Movement) Rules, 2016.

ENTAL ENGI NEER
ICE, KURNOOL

INT CHIEF ENVI
ZONAL

To
M/s.J.R.Granites Pvt., Ltd.,

Clo.Sarath,

(Mine Lease Area — 4.846 Ha),
D.No.106, Venkaeswara Layout,
Hosur East, Hosur,

Krishnagiri — 635109,

iggraniteacc@gmail.com
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CFO COMPLIANCE

M/s J.R Granites Pvt Ltd, 4.846 Ha,
Sy. No. 136, 137 & 138 Kotamakanapalli Village,

Gudupalli Mandal,
Chittoor District, Andhra Pradesh.
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Compliance for Consent & HW Authorization Order ( CFO)

M/s J.R Granites Pvt Ltd, 4.846 Ha,

Sy. No. 136, 137 & 138 Kotamakanapalli Village,
Gudupalli Mandal,

Chittoor District, Andhra Pradesh.

Order No.CTR - 1080/APPCB/ZO-KNUCFO&HWM/2016-785 ~ dated: 19.10.2016

SCHEDULE - A
5L No. | Conditions Compliance Status

1 Any up-set condition in any industrial plant / [ Noted and the industry follow
activity, Which result in, increased effluent / | according to the condition

emission discharge and/ or violation of
standards stipulated in this order shall be
informed to this Board, under intimation to
the collector and District Magistrate and take
immediate action to bring down the discharge
/ emission below the limits.

2 The industry shall put up two sign boards (6 x | Noted and Complied
4 ft each) at publicly visible places at the main
gate indicating the products, effluent
discharge standards, air emission standards,
hazardous waste quantities and validity of
CFO and exhibit the CFO order at a
prominent place in the factory premises.

3 Not with standing anything contained in this | Noted
consent Order, the Board hereby reserves to it
the right and powers under to review /
revoke any and/or all the conditions imposed
herein above and to make such variations as
deemed fit for the purpose of the Acts by the
Board.

4 The industry shall file the water Cess returns| Noted and the industry shall remit
in Form4 as required under section (5) of water cess as per the assessment
Water (Prevention and Control of Pollution)| orders.

Cess Act. 1977 on or before the 5 th of every|

calendar month. Showing the quantity (JIJ
water consumed in the previous month along
with water meter readings. The industry shall
remit water Cess as per the assessment orders
as and when issued by Board.

5 The applicant shall submit Environment Noted and Complied as per the Rule
statement in Form V before 30th September] No.14 of E (P) Rules, 1986 &
every year as per Rule No.14 of E (P) Rules,| amendments.

1986 & amendments thereof
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6 The applicant shall make applications for | Compiled and now the industry

renewal of consent (under Water and Air Acts)
and Authorization under HWM Rules at least
120days before the date of expiry of this order,
along with prescribed fee under Water arid
Air Acts for obtaining consent & HW
Authorization of the Board. The industry shall
immediately submit the revised application for
consent to this Board in the event of any
change in the raw material used, processes
employed, quantity of trade effluents &
quantity of emissions. Any change in the
management shall be informed to the board,
The person authorized should not let out the
premises / lend / sell / transfer their
industrial premises without obtaining prior

permission of the State Pollution Control
Board.

under process of CFO renewal

Any person aggrieved by an order made by the
State Board under Section 25, Section 26, Section!
27 of Water Act, 1974 or Section 21 of Air Act,
1981 may within thirty days from the date on|
which the order is communicated to him, prefer
an appeal as per Andhra Pradesh Water rules,
1976 and Air Rules 1982, to such authority
(herein after referred to as the Appellate
Authority) constituted under Section 28 of the
Water (prevention and Control of Pollution) Act,
1974 and Section 31 of the Air (Prevention and
Control of Pollution) Act, 1981.

Noted and will be complied.

SCHEDULE - B

ater:

The project authority shall take steps to reduce

water consumption to the extent possible

and consumption shall not exceed the
uantities mentioned below

Complied and the water consumption,

exceed the quantities|
mentioned in the Order.

5.No. Purpose Quantity in
s KLD shall not
1 Dust suppression on 4.5
mine haul roads
2 Domestic 70 - |
3 Greenbelt 1.0
Total 6.5
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Air:

The project authority should comply with the
National ambient air quality standards as per
MoEF, GOI notification dated. 18.11.2009 -
outside the mine lease area at the boundary of
the mine, as prescribed below.

S.No. Parameters Standards
in pg/m3

5 | Particulate Matter 100
(PM10)

2 Particulate Matter 60
(PM2.5)

3 SO2 80

4 NOx 80

Noise Levels:
Day time (6 AM to 10 PM) - 75 dB (A)
Night time (10 PM to 6 AM) - 70 dB (A).

Complied.

The quality of Ambient Air & Noise
concentrations are with in the
prescribed standards.

Monitoing reports of Ambient Air
and Noise are attached as Annexure I

The project authority shall comply with
emission limits for DG Sets upto 800 KW as
per

the Notification G.S.R.520 (E), dated 01.07.2003
under the  Environment  (Protection)
Amendment Rules, 2003 and G.S.R.448 (E),
dated 12.07.2004 under the Environment
(Protection) Rules. In case of DG Sets more
than 800 KW shall comply with emission limits
as per the Notification GSRR. 489 (E}, dated
09.07.2002 at serial No0.96, under the
Environment (Protection) Act, 1986.

Noted and Will be complied

The project authority shall carry out only semi-
mechanized open cast mining. The blocks shall
be separated from mother rock by using jack|
hammer drilling and wedge cutting by wire
saw. The separated blocks shall be dressed;
manually. The project authority shall adopt wet
drilling method.

Noted and the industry adopted
semi-mechanized open cast mining
and wet drilling method.
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The project authority shall deploy water tanke
exclusively for water sprinkling in the mine
haulage roads for dust suppression.

Noted and the tankers u_sed for water
sprinkling maintaining in good
condition.

The project authority shall implement the
following measures to reduce the air pollution
during the transportation of the mineral,

¢ Road shall be graded to mitigate the dust
emissions.

* Overfilling of tippers and consequent
spillage on the roads shall be avoided.
The trucks shall be covered with
tarpaulin.

¢ Water shall be sprinkled at regular
interval on the main haul road and other
service roads to suppress the dust.

Noted and Following measures
implementing  for
pollution
mineral.
> Gardening of roads to mitigate the

> Avoiding over loading in terms of

> Covering the

> Sprinkling of water regular interval

reducing  aif

during transpiration|

dust emission.

weight and volume.
materials to be
transportation in  trucks  with

tarpaulin.

on the main haul road and other

service road using tankers to suppress
dust.

The overburden (top soil and rock waste) shall
be dumped in the dump yard within the
Quarry lease area. Under no circumstances,
the project authority shall dump the over
burden soil outside the quarry lease area.

Noted and top soil and rock waste
dumped in the dump yard within
the Quarry lease area.

The project authority shall adopt and maintain
the following measures to control erosion
of dumps:

* Retention / toe walls are provided at
the foot of the dumps

Worked out slopes are to be stabilized
by planting appropriate shrub / grass
species on the slopes

Garland drain around the dump for
diversion of strom water. The garland
drain shall be routed through siltation

Noted and the industry constructed
the Retention wall around the waste

dump area.

pond of adequate size.

GENERAL:

9

The project Authority shall dispose solid waste

(Non Hazardous) as follows:

Noted and will be complied

ANODNNR 0N
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The project authority shall submit the
compliance report on the consent for operation
(CFO) conditions for every six months i.e. on
I¢t January and 1¢* July of the year to regional
Office, Tirupathi on regular basis.

S.No. [Name of |Quantity | Disposal
the solid
waste
1 Over 61584 Shall be
Burden M3/Year |dumped
(Top soil in
&  rock dumpyar
waste) d
10 | The project authority shall develop greenbelt Noted and the industry developed
along the mine lease area with tall growing the green belt around the mine lease
. trees with wide leaf area. area
11 Noted and will follow the condition

T 85
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SCHEDULE -~ C
[See Rule 6 (2)]
Conditions of Authorization for occupier or operator handling hazardous wastes)

1 All the rules and regulations notified by| Noted and Complying the same
Ministry of Environment and Forests,
Government of India under the E(P) Act, 1986 in
respect of management, handling, transportation

and storage of the Hazardous wastes should be
followed.

ted and Complying th e
2 The project authority shall not store hazardous Hoted ahe Complying e

waste for more than 90 days as per the
Hazardous and other Wastes (Management and
Transboundary Movement) Rules, 2016.

3 The project authority shall store Used / Waste )
Oil and Used Lead Acid Batteries in a secured | Noted and Complying the same
way in their premises till its disposal to the
manufacturers I dealers on buyback basis.

4 | The project authority shall maintain 7 copy
manifest system for transportation of waste Noted and Complying the same
‘generated and a copy shall be submitted to
concerned Regional office of APPCB. The
driver who transports Hazardous Waste should
be well acquainted about the procedure

to be followed in case of an emergency during
transit. The transporter should carry a
Transport Emergency (TREM) Card.

5 | The project authority shall maintain proper
records for Hazardous Wastes stated in
Authorisation in FORM-3 ie., quantity of [Noted and Complying the same
incinerable waste, land disposal waste,
recyclable waste etc., and file annual returns in
Form- 4 as per Rule 6(5), 13 (8), 16(6) and 20 (2)
of the Hazardous and other Wastes
(Management & Transboundary Movement)
Rules, 2016.

T Hobosls

Authorized Signatory
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Annexure - I

Environmental Monitoring Test reports of AAQ & Noise
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KIW]S/QF/7.8/03
©8--

(]
Iy
°0 @ O
(4] ECO LABORATORIES PVT. LTD.
@  Recognized by MoEF, GOI, New Delhi,

Certified by 1SO 9001:2015,
ISO 14001:2015 & OHSMS 45001:2018

Report No: KIWIS/AAQ/COMR2/513

Name and address of the client:

Date of report 11-07-2022
Sampling date 25-06-2022
Sampling Duration 24Hrs
Sample received on : 28-06-2022
Analysis starting date : 28-06-2022
Analysis completion date  : 11-07-2022
Sub Contract Testing NA
Location:

[TEST REPORT)

Plot No. 19, ALEAP Industrial Estate,
SY. No's 342, Ncar Pragathi Nagar,
Quthbullpur Mandal and Municipality,

Ranga Reddy Dist. Telangana - 500 090,

Imail : kiwislabhyd@gmail.com
Ph: 99666 61485 /040-23816333

Page1of1

M/s. ] R GRANITES, Sy No.136, 137&138 4.864 Hac
Kotamakanapalli Village, Gudipalli Mandal,
Chittor District, AP-517425

Sample Collected by

Sample Condition

Sampling Procedure

Weather Conditions

Sample registration 1o
Temperature &Humidity
Sample description/Code

Sampling location

Kiwis Eco Laboratories Private Limited

Samples received in self sealed covers
and sample bottles

CPCB Guidelines (NAAQMS/36/2012-13)

Dry

. AAQ/COM/D6/22/832, 833, 8346835

.
»

30°C &55%
Ambient Air Quality Monitoring

At Project Site,Maingate,
O.N Kothur,Srinivasapuram

1. PROJECT SITE

2. MAINGATE

3. O.N.KOTHUR

4. SRINIVASAPURAM

: AAQ/COMM6/22/832: JRIAAQ/25/06/2022/01
: AAQ/COM/D6/22/833: JR/AAQ/25/06/2022/02
: AAQ/COM/6/22/834: JR/AAQ/25/06/2022/03
: AAQ/COM/06/22/835: JRIAAQ/25/06/2022/04

TEST RESULT
Samples are analyzed “as is where basis is”
Result
5 No'| Faranidler Aathenl Units ™ project | MAIN | ON | Srinivasa | -Standards
Site GATE Kothur puram
1 | PMyp IS5182: Part23:2006 | pg/m® | 635 555 52.1 533 100
CPCBs Guidelines

2 M 3 i i ;

PMas Volume - 1 (2012-13) | "&/™ . i B i 0
3 |SO: I5 5182 Part 2;2001 | pg/m?3 17.7 15.7 15.0 157 80
4 NO, IS 5182:Part 6 :2006 ng/md 217 205 18.4 18.6 80

Opinion and interpretation: Nil

¢  *NAAQS(2009) for (Industrial, Residential, Rural, and Other areas. )

NA: Not Applicable

e Testreports shall not be reproduced except in full, without written approval of the laboratory
PMio Instrument Model: LataEnvirotech APM-860, Calibration valid up to: 28-07-2022

PM;s Instrument Model: LataEnvirotech APM-154, Calibration valid up to: 28-07-2022

Checked By

i Ao
nraY

(Sr.Chemist)

*End of the Report*

Note : This report is subject to the terms and conditions mentioned overleaf

Authorized Signatory

.Y
Q-0
(Dr.NaliniVijayalaxmi)
(Manager-Laboratory)

—88




w 4
787
KIWIS/QF/7.8/04
e®%" Plot No. 19, ALEAP Industrial Estate,
g SY. No’s 342, Near Pragathi Nagar,

°0 @ @® K I W I S Quthbullpur Mandal and Municipa]ity,

©  ECOLABORATORIES PVT. LTD. Ranga Reddy Dist. Telangana - 500 090

@ Rtmggim;bgbk;ﬁg g’o?}l' N‘“; Delhi, Email : kiwislabhyd@gmail.com

ertifie 1:2015,
ISO 14001:2015 & OHSMS 45001:2018 Ph : 99666 61435 / 040-23816333

(TEST REPORT)

Page1of1

Report No:KTWIS/NOISE/COM/22/514 ' RAN.
Name and address of the client: Ms.IR G e A

Kotamakanapalli Village, Gudipalli Mandal,
Chittor District, AP-517425

B e s s o s b = e

Date of report ¢ 11-07-2022
Date of sampling : 25-06-2022

Sample registration no NOISE/COM/06/22/336, 837, 8386839

Sample Collected by * Kiwis Eco Laboratories Private Limited
Sample descriptionfCode  :  Ambient Noise Monitoring
Sub Contract Testing : NA
Locations:
1. PROJECTSITE : Noise/COM/06/22/836: JR/Noise/25/06/2022/01
2. MAINGATE : Noise/COM/06/22/837: JR/Noise/25/06/2022/02
3. O.N.KOTHUR : Noise/COM/06/22/838: JR/Noise/25/06/2022/03
4. SRINIVASAPURAM : Noise/COM/06/22/839: JR/Noise/25/06/2022/04
TEST RESULT
Samples are analyzed “as is where basis is”
S.No Location %agl;lii;r:;e I;lag; I; {l T]E
1 At Project Site 65.1 56.2
2 Maingate 56.6 50.2
Day Time Night time
55 dB(A) 45dB(A)
3 O.N Kothur 49.5 40.8
4 Srinivasapuram 518 42.6
Opinion and interpretation: Nil NA: Not Applicable

* Testreportsshall not be reproduced except in full, without written approval of the laboratory
Integrated Sound Level Meter, Make:LUTRON, ModelNo:SL- 4033 SD, Calibration valid up t0:08-10-2022

Checked By Authorized Signatory

Qe kQQ e

(A¥ceraly) (Dr.NaliniVijayalaxmi)

(Sr.Chemist) (Manager-Laboratory)
*End of the Report*

Note : This report is subject to the terms and conditions mentioned overleaf
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FORM V
(See Rule 14)

Environmental Statement for the financial year ending on 31 March on or before 30" of
September every year.

PART A
(1) Name and address of the owner/ Shri.M.Ramamurthy, M.D.
occupier of the industry operation or M/s J.R Granites Pvt Ltd, 4.846 Ha.
process Sy. No. 136, 137 & 138,
Kotamakanapalli Village,
Gudupalli Mandal, Chittoor
District, Andhra Pradesh.
(i1) Industry category Primary-(STC Code) Red Category
Secondary-(STC Code)
(iii) Production capacity- Units Black granite Mine - 3230m* / annum
(iv) | Year of establishment 2016
) Date of the last environmental 2021
statement submitted
PART B
Water and Raw Material Consumption
1. Water consumption KLD
Dust Supression: 4.5KLD
Domestic :1.0KLD
Greenbelt: 1.0KLD
S.No. Name of products Process water consumption perunit of product output
During the previous During the current financial
financial year (2020-21) year (2021-22)
1. Black granite Mine NA NA

2. Raw material consumption

S.No. Name of Name of Consumption of raw material per unit
Raw products During the previous During the current
materials financial year (2020-21) | financial year (2021-22)
-Not Applicable-

*Industry may use codes if disclosing details of raw materials would violate contractual
obligations, otherwise all industries have to name the raw material used.




PART C

Pollution discharged to environment/unit of output
(Parameter as specified in the consent issued)

emissions,

method is adopted
to control dust

monitoring data/ Reports
attached as Annexure-I

1) Pollutants | Quantity of Concentrations of Percentage of variation
pollutants pollutants in discharges from preseribed
discharged (mass/volume) standards with reasons
(mass/day)

a) Water | Assuchthereisno | Water Quality monitoring NA
mine discharge. data/ Reports attached as
Only surface runoff | Annexure-I
during rainy days

b) Air Wet drilling Ambient Air Quality No Variation

PART D
Hazardous Wastes

(As specified under Hazardous Waste Management and Handling Rules, 2008)

Hazardous Waste

financial year (2020-21)

Total Quantity (Kgs.)
During the previous financial | During the current financial
year (2020-21) year (2021-22)
a) From process NA NA
b) From pollution NA NA
control facilities
PART - E
Solid Wastes
Total Quantity
Solid Wastes During the previous During the current financial

year (2021-22)

(a) From process

(b) From pollution control
facility

(c)

(1) Quantity recycled or re-
utilized within the unit

(2) Sold

(3) Disposed

%
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PART F

Please specify the characterization (in terms of composition and quantum) of haz.ardous as
well as solid wastes and indicate disposal practice adopted for both these categories of
wastes.

No hazardous waste is generated

PART G

Impact of the pollution abatement measures taken on conservation of natural resources
and on the cost of production.

Water sprinkling in the mine area, on haulage roads, at ore dumping platform and
plantation have kept the dust emission within the prescribed statutory limits. There is no
discharge of pollutants as the domestic wastewater is sent to septic tanks and then to soak

pits.

PART H

Additional measures/ investment proposal for environmental protection abatement of
pollution, prevention of pollution.

The dust anticipated during dry seasons, due to haulage will be suppressed by sprinkling

water.

PART 1
Any other particulars for improving the quality of the environment.

About 300 no. of plants were planted during the mining

F. Yol

Authorized Signatory
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2z JR J.R. GRANITES PVT. LTD.
RN stoun 4" Floor, J.R. Plaza, Tank Street HOSUR - 635 109.
No CASH PAYMENT VOUCHER Date: [&240n20221

Py S0 Wneyagay & MoviYoymmen T!L?""'“P“ﬁb

Debit Alc

Ko n
the sum of Rupees.

Ao Imedlam Chdfloer DT

towards TLL)&P (2 %‘7 (LK a1k 9/ I

yerr |9 Fpsfval SENDHILK AL

Prepared by

LRS. '/7 F?@O/\-_]
!

\Sewd 7] é -w{-
Checked by Authorised by gé\:ew%ﬁ éi Satur

48623323°
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g JR J.R. GRANITES PVT. LTD.
W groun 4" Floor, J.R. Plaza, Tank Street HOSUR - 635 109.
No. CASH PAYMENT VOUCHER  Date:./S\¢6:28220
Debit Alc.
Pay St VA “C‘E/%g’fm "}'er“‘\[) {:@%‘m"iﬁ?t "
the sum of Rupees o wnetad
towards 7‘(’-_-/’1 /7% DL R cen (fﬂ @ M’f W
Klmdﬂt
[Rs. (‘D&?@O/ﬁ ] %SQNDWL

Prepared by Checked by Authorised by @cewer s Slgn ture ’I

0 ¥B6254232
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L

5.°JR

@M group

IR, GRANITES PVT. LTD.

4" Floor, J.R. Plaza, Tank Street HOSUR - 635 109.

No.

Pay. D}LLVWP P9

CASH PAYMENT VOUCHER  Date: .1.59/.8/2&!%

Debit Alc.

N Ko ltioen

the sum qf Rupees

towards

elo Betappa mm i{{g{&%%ﬂ%‘

u Gddoup

nm!u

Five H{mo,'mff

[Rs._/ 50— ] Y \d Hﬂ»}@%’!?f Dleevappa,

Prepared by

Checked by Authorised by Receiver’s Signature

BoALET15ET
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5.°JR  J.R. GRANITES PVT. LTD.

a@EmE group 4" Floor, J.R. Plaza, Tank Street HOSUR - 635 109.

No. CASH PAYMENT VOUCHER Date: /2)8] 2219

Debit Alc.
eay Dhevoppe g,b Beotappa - Chonna L@%Mmkambm%
the sum of Rupees "ﬂzu?zea WOLLQ@MC/{ ——GP\.LUI

towards

R, Bo0b/—__)VThaya o Dhevappa

JFQ&HWL} g ﬂ
Prepared by Checked by Autharised by Receiver's Signature |

Zoa2 6529
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".* IR J.R. GRANITES PVT. LTD.

W gt 4" Floor, J.R. Plaza, Tank Street HOSUR - 635 109.
Wk CASH PAYMENT VOUCHER Date:.f.f’p.).&}.ZaZI
Debit Alc

®ay_ T 5] Mivagsulu 2/ fb,immappa.chinmil{o&’ﬁmkmpw '
ON <o [hoonu dedu@cﬂ% roundal ''ap povm clutes. DT

thie sum of Rupees_F3 e Tlaow samel—ONIY

towards

Vinay amJ T. Seini vasul
666/ — .
[RS. o= _5@53% Q&Qv&%‘f’

Receiver's Signature

Prepared by Checked by Authorised by

] 28505843862
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@ : |
=’ JR J.R. GRANITES PVT. LTD. |
ARy 4" Floor, J.R. Plaza, Tank Street HOSUR - 635 109.

No. GASH PAYMENT VOUCHER Date: 20 &/.202

Debit Alc.

Pay_D. Tt MMABYAP PA- onN Kkoltiver

the sum of Rupees. «-P; W Thetssamcﬂ @\r\b.!_ i

towards adl BN Koﬁ—&e gu

IKupporm Ro D, Thm marar)ap

E‘S. 5800/" JYI N&yﬂ SWﬂTy Uéb A 29 (.S,l. o &cg

5 Prepared by Checked by Authorised by Recelver’s Signature
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ax’ JR

@ EE group

J.R. GRANITES PVT. LTD.

4" Floor, J.R. Plaza, Tank Streot HOSUR - 635 109.

No.

CASH PAYMENT VOUCHER Date Kallaan2)

Debit Alc.

Pay, LA vra ol 3/{) N , e \eaksh, ON IS%‘TEJ‘H—\

(IAeeramma G‘]L[c!j__}r"c: sh V“-[

-

the sum of Rupees.

Pvr%cl"-"f FRowencls @t ly—, <
A

y =
towards g‘?‘\ﬁfﬂ.&,oj)lﬁ-; Z:- d{'acu,péo at BN Lodhes

(R Nage

[Rs. So0v0) — J
Prepared by Checked by Authorised by R scelVer's Signaturo
=

Col)No: a‘ 6&5 C? :}-‘leiE i
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———

aoJr___ J.R. GRANITES PVT. LTD.

WER group 4" Floor, J.R. Plaza, Tank Street HOSUR - 635 109.
B!
No. CASH PAYMENT VOUCHER pate: [2].0112027
Debit Alc.
Pay a at Jo Kogayappa Nwﬁ%&m
o olheo i GUALLPAH moamdad UG Evm )
the sum of Rupees, Fiddeen T OLLSCM’IC, on l;L
towards o
O N Kolhowsd

{RS. | 5600/- J Gomgamma G]UOQJ EK Dhevappa N"j&ﬂ

L hogme iou @ﬂh

/‘—-.
Prepared by Checked by Authorised by

(00

Recelver's Signature
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[ao3R  J.R. GRANITES PVT. LTD.
MIRN. gheyp 4™ Floor, J.R. Plaza, Tank Street HOSUR - 635 109.
No. CASH PAYMENT VOUCHER  Date 12:]2]2019)

Debit Alc.

dugjo Kpiyappa Naidu

Py Nvastui mea Nat ,
O <0 ffooe 5 Gudu patli wancla] \igpev
- 7

dal < p poun eetl@en g

the sum of Rupees JEN _—TApUSAING

towards

(Kuppam Lood * %@Sqlo%ﬁb

" O/ — Vinayal<a Qudi
[RS 2060 '/ ] jflvtuf . %:‘?'SM g.Sbﬁ)oﬂgﬂ)eﬂ

Checked by Authorised by Receiver's Signature

Prepared by
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m°o3R  J.R. GRANITES PVT. LTD.

SER growp 4" Floor, J.R. Plaza, Tank Street HOSUR - 635 109.
No. GASH PAYMENT VOUCHER _0ate: 1/ 9H/2019
Debit Alc.
) rvevm
] e ke hm K‘?@Haﬁ\gﬂmﬁl
Pay {.VG&A\U?«‘ g-r/D C’JM nna PO\A";MPPQ C)AGJ;N e tresn

the sum of Rupees TN Theo cesamd) gm,U;f _

towards

[Rs.lo:000/— |

Villege Road Wil Porfose
2l (e

Authorised by Receifer’s Signature

Prepared by Checked by
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am® JR J.R. GRANITES PVT. LTD.

@@@ group 4" Floor, J.R. Plaza, Tank Street HOSUR - 635 109.
No. CASH PAYMENT VOUCHER  Date: .'{é}.@%.zalj
Debit Al
payJokokn Smmivasan. Sjo Pppanna coidu At yanappalli

=g medca noappalli Panchayath
the sum of Rupees_T2. N_ThOU sand  On L(f;’ —

towards.

[Rs._ 10000/

S Zjvall nges wora Gudi el
Ne.td lnagmban L#

Prepared by Checked by Authorised by
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am® JR J.R. GRANITES PVT. LTD.

BN qredp 4" Floor, J.R. Plaza, Tank Street HOSUR - 635 109.
No. CASH PAYMENT VOUCHER  Date: $457//8/: 2221
Debit Alc
ol Podha

1 L
C L Goordu L@Hﬂmdkﬂm
Pay__ Roferddns ( ﬂﬂwdu) o u%ga;?ﬁqg)( 7§N. 120%091\1 &{udugg\%‘

the sum of Rupees Pire Howeslo OLDj) - ELpP - T

towards, pm g 42 o Looty r}m—- bl Q_ﬂé/é:zf-gm
]LTBQ,«\-Q Ko ncpa-'zrﬁ(yﬂ QW@«'}’”‘} Q)“‘b A?e,sd't\mﬂ

[RS. Sovo] — 1< oda madckana pal
6‘ 3 @‘}&)OZSJ
L_Prepared by Checked by Authorised by Receiver’s Signature
4302950103
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as” JR J.R. GRANITES PVT. LTD.
EER e 4" Floor, J.R. Plaza, Tank Street HOSUR -635109.
No. CASH PAYMENT VOUCHER  Date ZB/IQ—IZOJ-ﬁ

Debit Pe Cum

Rﬂ}éna@hﬂ réuwcluj Sfo SUBWKEQ[_,L_LE_LCZE U1 gﬁzﬁk‘;ﬁﬁi

the sum of Rupees.

C’S)uaf*f’ﬂm wanded . Kuppom duﬂma oL DT

towards

Redta Ko ndasayd SWan @\‘*&B\f—g"“"“{]

Rs. 15000/ | IKodamaleeana p

l Prepared by

gﬁwﬁdmfﬁ)

Authorised by Receiver's Signature

Checked by

- 702950163
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am_ JR J.R. GRANITES PVT. LTD.

MER group 4" Floor, J.R. Plaza, Tank Street HOSUR - 635 109.
No. CASH PAYMENT VOUCHER  Dat&: 23/@-120)-?? |
Debit <—| &O"Lm
F?cl jendhma [Gowdu] 8/0 Squ@c;ul,u I CZENCIU—] KOH“"’“K“M pall;
&]uaupaﬂ.-. wandal. Koppam clithost BT ON. K
the sum of @PEBS;E@_«‘@Q,N%EWW
towards

gﬁv(ﬁ’d»afﬁa

Authorised by

Receiver’s Signature |

Prepared by Checked by

JFe2950003
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as° JR J.R. GRANITES PVT. LTD. |

sl s 4" Floor, J.R. Plaza, Tank Street HOSUR - 635 109. |
5 \
No. CASH PAYMENT VOUCHER Dae 2”1”20?’3
g )[iebit rAfc-ce ; Pedha mz\m%{
ey Kaje I | Gowds] 2o Qapuragulu[Bowdu i
- Qudipalli mondal Wuppm cwhoo BT - © N Koliieobss :
the sum of Rupees T ni =T eere o J—on v

[CIN— T noUSeomg =V

THEC Condl i ony
st
oo fiGeol/

Prepared by Checked by Authorised by Receiver‘s Signature

towards

Rs. 01006/ | @ud.

46295013
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[T J.R. GRANITES PVT. LTD.

WHE group 4" Floor, J.R. Plaza, Tank Street HOSUR - 635 109.

No. CASH PAYMENT VOUCHER  Date: 29/‘%20!%

Debit Alc. P @(ﬁ@

pay Rajordin [ Gowdu] 4/ Subu mazu(@)ﬁg@ oo anapaly

ON ‘otheoru Gudupalli rmomdof eliliaea,bT KUpeAmn
the sum of Rupees_ ErAeen Hhausond only

towards

Predaleondaraya Swamy Gudi -
Rs.VB00Y— ] ot wollarakavetpolli gagardies

Prepared by Checked by Authorised by Receiver's Signature

FFo 295083
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§g: JR J.R. GRANITES PVT. LTD.

rou '
S 4" Floor, J.R. Plaza, Tank Street HOSUR - 635 109.

No. CASH PAYMENT VOUCHER Date: 10/8]20(3

Debit Alc.

Nau ‘ '
Pay %@Jﬁlp PQ‘( : ue?—‘e“q qu%tc‘lzoe_ E{f}ﬂf\?:cq N&A%& Sagpleye Parpase

the sum of Rupees TLMD_WH;\ WDMMGQ Q“bd s

towards

&
S

Rs..20/056/— | (B, Betopp Naids)
e
| Prepared by Checked by Authorised by Recelver's

Signature |
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A\j )R J.R. GRANITES PVT. LTD. \

MER group 4" Floor, J.R. Plaza, Tank Street HOSUR - 635 109.
No. CASH PAYMENT VOUCHER  Date: 22012018
‘(Debit Alc

pay Boeappa Naid. /o Bodiapm naidy

on Koo Gudapall]

rdmdal cithoon b1 oppam (‘IKeeramma

Gudli Yer Jisetyw

2
the sum of Rupees_ I=¢ ¥ d-@. ¢ n—F|

towards

| I P
Froucsomel Ot =

: a Naidu
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2.°JR  J.R. GRANITES PVT. LTD.

R group 4" Floor, J.R. Plaza, Tank Street HOSUR - 635 109. J

|
No. CASH PAYMENT VOUCHER Date: .20./.&.1..1.20,1‘1
Debit_ Alc;\
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3 °JR __ J.R. GRANITES PVT. LTD.
WRRgte 4" Floor, J.R. Plaza, Tank Street HOSUR - 635 109.
No. CASH PAYMENT VOUCHER  Date:.22/.:04.:202/

Debit __Alc.

| the sum of Rupees

towards.
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Rs. /Eoﬁf/'ﬂ |
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Checked by Authorised by Receiver's Signature _ |
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Pay S Yo KUMML afy vadhonnerdi Kon
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' JR GRANITES PVT. LTD.,

Sy. No : 95/3,89/1,99/4 & 99/7, Kottamakanapalll(‘.hllage).Gldupalll Chittoor-

pate: [0/&] 20/

Debit Alc .
Paid to: V> Prakagh I<umen /o vishvanalhow

A

By Cash / Cheque / Draft No

KondaSandbnim  ©ON K@/ﬁﬁmu 1< p pom OMIWTGL DT

Paid towards:__L2W r\m tut.ww,?

Sum of Rupees

Vi naya vy ﬁmM

- a@ﬁi ton 2
’3&‘} 0o 9‘0/-—] tion forpase
[

Accountant  Mg. Partren‘Partner @*\1

.

" Satamp

Reeind 0 |

L

Signature p

11




bbbélbéﬁdé'ééjé@II@;’@'&?Q"G.@@W‘?’UW?WW‘- -

814

=416



815

17



118




(19

817




120

818




121

(o))
-—
(e o)

72
¢
[
{
[
M
¥
!
|
[ &




122




123

821

S ———

- ey




124

822




125

823




" 126




— 127




128

826




129




130

AT

.




131




— 132




133

831




832

ANNEXURE-II

GOVERNMENT GF ANDHRA PRADLCSII
DEPARTMENT OF MINES & GEOLUGY:iHYDERABAD

NOTICE No.43718/R4-1/2012. Dated: 11-06-2015.

Subi=  MINES AND QUAKRIES - Application for grant of Quarry Lease for
Black Granite over an axtant of 1.9106 Hectaras in
Sy.No.99/1,2,3,5,6 & 126 of Kotamaxanapalll Village, Gudupalll
Mandal, Chittoer District — fled by M/s J.R. Granites (P) 1imited,
Mg. Director Zri M.Ramamurlhy Approved  Mining  Plan
alongwlith coansent far Establishmant from A.P. Pollution
Control Board & Clearance from Minisiry nf Environment &
Forests as per Environment Impacl Assessmenl Nolificalion
through S.0.1533, dated: 14-09-2006 - Called far- Regarding.

Ref.- 1. Quarry Lease application dated.25.08.2012 M/s J.R. Granites

(P} Limiled, Mg Chreztar Sei MORamamirthy,

2. ADMBEG, Palamaner File.No.3488/Q/2012, dr.14.10.2C014
throuah Zonal Jeint Director of Mines and Geolony, Kadapa,
doted.14.11.2014.

o ke

M/s J.R. Granites {P) Limited, Mg. Director Sr M.Ramamurthy filed an
application for grant of Quarry Lease for Black Granite over an extent of 1.818
Hecteres in Sy.No.98/1,2,3,5,0 & 126 of Kotamakanapalli Village, Gudupalli Mandal,
Chitteor District vide refereance 1% cited, The said Quarry Lease application was
received by the Assistant Directar cf Mines ang Geclagy, Falamaner on £5.08.2012,

Through the refererce 2™ cited the Assistant Director af Mines and Geoloygy,
Falamaner sulmittec praposals through the Zonsl Joint Diteclar of Mines and
Geolegy, Kadapa, proposing for grant of Quarry Lease for Black Granlte over an
extent of 1,618 Hectares in Sy.N0.¥9/1,2,3,5,6 & 126 of Kotamakanapalll vilizge,
Gudupsalh Mandal, Chittcor LDistrict infavour of M/s J1.H. Granites {P) Limited, Mg.
Director 5ri M.Ramamurthy.

The Zonel Joeint Lirector of Mines and Gealogy, Kadapa agreed with the
proposals of the Asst. Director of Mines and Geology, Chittoor and recomimendad for
grant af quarry lease cver Lhe subject ares in favour of the applicant.

Alter carelul examination of the proposals af the Assistant Directar af Mires
atdd Gealogy, Chiltoar and Lhe Zooal Joinl Dircclor of Mines and Geology, Kodapa It
is decided in principle lo granl a Quarry |leaze for Black Granite aver an oxtont of
1.818 Hectares In by No.99/1,2,2,5,6 & 176 of Kotamakanapal!l Village, Gudupalli
Mandal, Clutteor Distrct In favour M/s 2R, Graniles (P) Limited, Mg. Director Srl
M.Eamamurthy for a pericd aof {20) years subject to subimisslon of J‘\||]::--.w;t,l ining
Flan within a peticd of (&) munths Trem the dale of issue of this notlice under Bule
12(5) () el APMMC Rules, 18966 alongwith cansent far Exlablishment from A.P.
Poliution Contiol Boaid & Clearance from Ministry of Environment & Forests
as per Cnvironment Impact Assessmant Notification through sS.0.1533,

dated: 14-09-20006.

However, Lhe approved mining plan shzll also reflect the restrictions Lo ba
adopted 5y the applicant while conducting gurrarry uperalions due te the existence of
any structuwres, rallway hine, roads, waler bodies such as river, lake ete,, and e
stipulated distances as per the various Regulations proscribed under Metalliferous
Minas Kegulations, 1961,

In view of the obuve Mfs LR, Granites (P) Limited, Ma. Direclor Sn
M. Famarmmustby e nerehy requested ta suhmit Approved Mining Plan alongwith
consent for Fulablishment from A.P. Pollution Control Board & Clearance
from Minislry of Environment & Forests as per Environment Impact
Assessment Notificalion through S$.0.1533, dated: 14-09-2006 far the
prupused precise arca for grant of Quarry Lease wirnla pericd of (6) months from Lhe
date of issue o Lhis notice duly a2ppreved by the Joint DLirsctar ef Mines and
Geclogy, Hyderabad Lo cansider Tor grant of quarry lease for Clazk Granita, If thz
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roved Mining Plan wathin the stipulatad periad, it
icant I3 not Intergsted In getting the quarry lease
course of action will be initiated as per the rules, A

applicart tails to submit the apeo
wll be presumed thal the appl
suhject area and further

wver the 3 . R s
'F;;‘ of the Surveyer skefc showing the precise area of 1.815 Fectare propered for
crant o Quarry Lease in favour of the applicant is snclesed herewith.

Sd/-3.R.N.SUSHELL KUNMAR

Encl: (Ac above) DIRECTOR OF MINES AND GEOLOGY

{F.C.FB.OM
prer .—::_T?“‘__;h—‘,-}ﬂ.ii_-*.
SUFERINTENDENT

To

M/s K. Granites (P} Limited,

Mg. Director Sri 7. Ramamuithy

'k Flaza, 4" Flacr Tank St-ect, Hosur,
Krisnnaeir Dislndt,

Tamin2dy oovmimess =T [BY RFAD]T

D OO OO0 000004808

Copv to the Asst. Director of Mines 2nd Geolegy, Falamaner for information.
Copy to the Zonzl Joint Director of Mines and Geclegy, <adapa for infermation.
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